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HOUSE OF THE PEOPLE
FHday, 30th May, 1952

The House met at a Quarter Past Eight 
of the Clock.

[M r . S pea k e r  in the C h air]

ORAL ANSWERS TO QUESTIONS 

Salt to J apan

*294. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and 
bidBstry be pleased to state whether 
Japan imports salt from India?

(b) If so, what quantity of salt was 
exported from India' to Japan during
toe year 1951-52?

The Deputy Minister of Commence 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) A quantity of 62,490 tons was* 
exported during 1951-52.

Dr. Ram Subhag Singh: What quanti
ty of salt is expected to be ejyported 
to Japan this year?

Sbri Karmaikmr: About tha same 
quantity, as in the previous year.

^  ^ srmw ?ft' Tvflf ftiw f

ift 3TRrr t  afrc smr ^ f  ^
[Seth Govind Dnsi Is any salt im

ported into this country now and is 
the, production of salt here oommen- 
surate with the requirements of- the
country’ ]

^  ?r|f,
T< 9TORT5»|f'^f,
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I 5TH3F ĤT
nm  sfr< m i  ^  3ni^ ’

JT̂ f % ^ ^  ^  ^
t  V̂< 5*T 3m r ^
t ‘ »

[Shri Kannarkar: No Sir, salt is not 
imported now. Previously the pro
duction requirement of salt was 26 
lakh tonsi while the quantity produced 
was 27 lakh tons. In the commg year, 
it is expected to be 28 lalch tons. Oqr
production of salt is considerable now
and we can export it.]

Dr. F. S. Deahmnkh: Was this salt 
exported on a Gkivernment to Govern
ment basis or through private trade 
channels?

S W  Karmarkar: Subject to correc
tion, on a private basis.

Sfenri Mi L. Dwiiedi: Are Government 
aware that in the interior parts ot
India salt is still not available to the 
consumer?

Shri Knrmackar: This question re
lates to export to Japan. If the hon. 
Member wants to put a questisMa on 
internal consumption he may give
notice of it

Mf. SpoalK^. These questions were
dealt with a>few days ago on the floor 
of this House.

DShfl Jasnani: Through which ports 
was the salt e:qEK>rted?;i

Shri Karmnrkar: To Japan the ex
port has been largely through the
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Saurashtra port. The Japanese pre
sumably seem to like the Saurashtra 
salt.
vCOARSE AND MEDIUM CLOTH (SALE)

2̂97. Dr. Ram Subhag Singh: Will
the Minister of Commeree and Indus
try be pleased to state whether it is 
a fact that the Government of India 
have de^tied to permit mills to sell 
coarse aria^medium cloth to buyers of 
their own choice up to 80 per cent, of 
ihe cloth packed?

The Minister of Commerce and 
Industar (Shri T. T. Krishnamachari):
Yes, Sir. The mills have been granted 
this concession in respect of cloth 
packed during April and May 1952 
for the present.

Dr. Ram Subhag Singh: May I know 
whether a proposal for the downward 
revision of the prices of coarse and 
medium cloth has been discussed for 
the next month?

Shri T. T. Krishnamachari: The
price of cloth is fixed from time to 
time by the Textile Commissioner in 
consultation with the interests con- 
>cerned. I believe at the r-.oment the 
Textile Commissioner is engaged in 
attempting to fix the prices for the 
month of June and thereafter the pro
cedure followed is what is called the 
Tariff Board formula, which is rather 
a difficult thing to explain in answer 
to a question. But it is undoubtedly 
a fact that prices are reviewed from 
time to time, taking into consideration 
all the relevant factors that have come 
into being, when the review is under
taken.

Dr. Ram Subhag Singh: May I know 
whether Government propose to end 
the frequent revision of cloth prices 
in favour of a price policy for a long
er duration?

Shri T. T. Krishnamachari: If condi
tions in this country are of such a 
nature that the Government is ?.ble to 
project into the future and estimate 
the position in the future correctly, 
we will probably fallow the cjggested 
policy but as things are at present 
I am afraid the Government xannot 
<̂ Dmmit itself to any definite answer 
in this regard.

Dr. P. S. Deshmukh: Could the
Minister tell us the position of the 
demand for handloom coarse cloth?

Shri T. T. Krishnamachari: The
tjuestion of handloom cloth is not quite 
the direct concern of the Textile Com
missioner who operates the cloth con
trol but that of State Governments.

We are collecting information regard
ing ihe position of handloom cloth. 
We know that the position is not very 
good at the moment but I am not 
able to commit myself to any definite 
answer.

^  TTPT- 

ft? ^  ^  ^  ^
^  «rr fc?FTtir ^  arfeqR I,

cT̂

^
^  *̂17

i  ?

[Pan^t C. N. Malviya: Will the
hon. Minister be pleased to state whe
ther the Mills, which have been 
authorized to dispose of 80 per cent, 
of cloth, can overlook the local dealers 
and sell it outside; and whether Gov
ernment would impose any restriction 
on them in this connection?]

Shri T. T. Krishnamachari: The
position is that the control that was 
operating hitherto was one that was 
arrived at in consultation with the 
State Government. The States ap
pointed nominees to lift the goods 
from the mills and a large percentage 
of production was earmarked for that 
purpose. What has happened is that 
since the beginning of the year the 
State nominees have not taken up 
.their goods and the States have been 
addressed asking them to persuade 
their nominees to take up thfe goods. 
If they do not take it up naturally we 
have to allow the mills to dispose of 
it according to their own convenience.

Hto qjTo
^  3TÎ

I  fk: f %

I; T< ^  ^  i ,
^  ^ fT  f

^  |3TT t  ?

[Pandit C. N. Malviya: Is the hon. 
Minister aware that in spite of the 
fact that cloth dealers in Bhopal are 
prepared to purchase cloth at ex-Mill 
prices, the Sale Agents are exporting 
It? Has any representation bê »n re
ceived in this connection?]
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Mr. Speaker: That is a matter for 
the State Govemment.

Dr. S. P. Modkerjee: Has the hon. 
Minister considered how far the i-e- 
moval of the ̂ restrictions on inter-state 
movement will facilitate better distri
bution?

Shri T. T. Krishnamachari: The pre-
sumotion at the moment is that it wiU 
facilitate better movement of cloth but 
our decision is very tentative and I 
am orobably on the same footing as 
my hon. friend in estimating the re
actions of trade in re0ard to the re
moval of these restrictions.

were original arrangements, no doubt 
with a view to economy but also with 
a view to convenience.

Shri 8. C. Samanta: May I know 
whether any new Missions have been 
opened in 1950-51 and 1951-52?

Sliri Jawaharlal Nehm: I imagine
one or two must have been oncned.

Shri Nambiar: Is it with a view to 
economy that our Ambassadors are 
not sent to Czechoslovakia and the 
U.S:S.R.?

Dr. Jaisoorya: Have the State
nominees refused to take coarse cloth 
and if so, why?

Shri T. T. Krishnamachari: It is a
fact that the State nominees have not 
lifted their quota of coarse and 
medium cloth. The reasons . were 
given in answer to a question on a 
previous day. All that we could do 
Is to presume certain resisons. The 
definite reason why they will not take 
It must be left largely to conjecture 
and to an appraisal of particular con
ditions in particular parts of the 
coun'j-y. •

Indian Missions Abroad

*298. Shri S. C. Samanta: Will the 
Prime Minister be pleased to state the 
names of countries where posts of the 
Heads of our Missions are lying 
vacant at present?

The Prime Minister (Shri Jawahar
lal Nehm): Czechoslovakia, Egypt* 
Italy, Portugal, South Africa and the 
U.S.S.R.

Shri S. C. Samanta: How many
heads of missions abroad are concur
rently accredited as representatives m 
certain other countries?

Shri Jawaharlal Nehru: I am afraid 
I will not be able to give the correct 
number. For instance, our Minister 
in Switzerland is a Minister to 
Austria and also to the Vatican. Our 
Minister in Egypt is accredited to some 
other Arab countries. There are 
several other cases like that but I 
could not give their number.

Shri S. C. Samanta: How much eco
nomy has been effected by this 
arrangement?

Shri Jawaharlal Nehru: How can I 
give the figures? These arrangements

Shri Jawaharlal Ndim: I mention
ed five places. One of them is South 
Africa, where we have not had any 
representative for the last sevei years, 
obviously due to political reasons. 
Then there is the case of Portugal, 
wh^e also we have no intention to 
have our representative, not merely 
on grounds of economy but due to 
other rieasons too. The others are 
more or less interim periods, when 
one ambassador comes back and 
another takes his place later. Mean
while of course the missions f,o on. 
There is a charge d’affaires there. It 
is not as if the missions are not func
tioning. The head of the Mission 
comes and No. 2 takes charge till a 

» new one takes over.

Shri Gnmpadaswamy: May I know 
whether any qualification is fixed in 
appointing Ambassadors?

Shri Jawaharlal Nehm: Well, Gov
ernment has not fixed any qualifica
tions because the qualifications re
quired are not minimum qualifications 
but, if I may say so, something ap
proaching a maximum if possible.

Shri P. T. Chacko: May I laiow
whether in view of the South African 
Government’s attitude towards Indians 
we intend to continue the diplomatic 
relations with South Africa?

Mr. Speaker: It is not a question of 
continuing them— t̂hey are not there.

Shri Shivananjaa>pa: May I know 
how many Indians are working in the 
higher cadres of U. N. Secretariat?

Shri Jawaharlal Nehm: As a matter 
of fact, that question has nothing to 
do with this, and it has been answered^ 
repeatedly and charts harve been placed 
on the Table about the number of
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ufo^flng, m the U. N: Seoe- 

T ea G a r d e n s

Shrt & Q, SuBMita: wm the 
Miliister of CoiBBieroe aa
be pleased to state:

(a) the number of tea gariJe^s in 
different States o f  M k i tWQi their 
annual ppoduc<iion (^tate-wise) ^ c e  
1947 (year-wise);

(b> the toi^l camtal inv>6sted in thofie 
ga j^ns with specif reference to 
foreign c^it^l;

(c) the number of workers em
ployed in those gaydep^ as on the 31st 
December, 1951; and

(d) the nymber and names of
eq.mpped wilh fuU-

Tbe DeMty Mteisler of Goihmerce 
and (^ M ^ rm a rfca r): (a)
Two statements—one showing the 
mimber of tea gardens in the different 
SHates of India from 1947 to 1951 and 
the other showing: annual production 
ot tea in the differ,ent States from 
1947 to 1950—are placed on the Table 
of the House. fSee Appendix II, an-
nexure No. W]

T?he total all 5fedia produc^on of 
tea during 1951 is estimated to be 
622-73 Bftillion lbs.'

(b> The total: eapM^ investment in 
tea plantations is oSr the order of 
Rs. 60 crores, of which forei^-owned 
capital may be put at about Rs. 45 
crores.

(c) May be t^en  as i»ughjy 1 25 
mjHioni which i« %e ftguire me«ti<»ed 
iu the ijJwiTt oj( tise A4-Hoc Committee 
OU5 T ^  1»§0. Thft exact number 
€mpU»yed as on îsrl Becrembeu. 1951,, 
is not known.

(d) Information is ipipt available and 
is beiog collected.

S. C; fropo the state
ment I  ftnd. Sir, tjiat the number of 
tea gardens hag increased. May I know 
whether the acreage has also in'-reas- 
ed?

^ r i  Karmarkax  ̂ I should think so, 
Sir, though I have not got the exact 
di^nres with me at ttie moment.

Sbrt S. Ch Samaata: Is there any 
restriction at present on Increasing 
the acreage?

My frie^d 
^  h^ve to 

civx aciieatt m. acmx̂ &njce wit3 
a ^ rn a tfo^  Tia Agreement

agreed figure of acreage on Ŝ l'st March
1951, permissible on itfiat date, is 
806,728 acres, and during 1950-55 ex
tension of tea cultivaiaqn up to one 
p »  cent, per annum of that poimiEJ- 
silile acreage is a u th or !^  under the 
ag^e^ent. Actually in 1$&1 the acre
age was 776,898 acres which waŝ  
something short of the permissible 
acreage.

Shii S; C. Samanta: In the statement 
it ijs shown that in Assam, HimachaL 
Pradesh and Madras the number ot 
tea estates has increased but there is 
decrease in production. May I know 
the reason?

Siua Kamarfcar: It is possible— 
production many a tinie fluctuates due 
to many reasons, but if the hon. Mem^ 
ber tables a separate question for a 
particular area I can. find out aad give 
him the position.

«fr w r  > r^

T|SS5 ^  ^  ^  #  3fW f<!T

t  ?
[Shri 9em Baj: WiU the hon. Minis

ter be pleased to state whether the

r.u/ction of tea in the Punjab is on 
decrease; and if so, what &re thfb 
î easons therefor?]

Skri Karmalkar: The number of tea 
Estates has risen from 887 in 1947 to 
918 in 1951. That shows an increase 
in the number of estates.

Shrl Tushar Chatterjea: May I know 
whether it is a fact that the report o f  
the Reserve Bank of India in 1951 put 
the figure of the foreign capital in 

the tea industry to be 51*62 crores off: 
not, and if that is a fact, may I know: 
Why the discrepancy exists between; 
the present statement of the hop. 
Minister and the report of the Reser\ ê 
Bank of India?

Shri KannarkaE: The reason is that, 
this estimate by the R^erve Bank». 
which by the way is about Rs. 52 02 . 
crores, represents not the paid 
capital but the valuation of totai 
capital invested on equity basis, that, 
is to say in regard to equity capita 
the value of each share has been 
worked out by adding reserves to the„ 
total paid up capital and dividing l i  
by the number of shares. Hence the 
difference in the calculations and the 
Agure given by the Reserve Bank is 
Something different in its nature frosar
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U w  cfapitil in v e ste d  jfcnreign iii i  
texcst9, ^  I said m w  rep\y earlier.

Shrl A. C. Gnha: May I know if 
4faere has beaen any Jatteiript to get 
tbat intemaOkmal agreement revised 
and, if so, what results?

*^hri ftafittaitlkar: In fact, the con
cerned countries meet often and it is 
im -agreed quantity that is fixed in the 
interest of the tea growing countries.

T r a Uu n g  o f  D isplac ed  P e r s o n s

*3«d. s. C. SanAnta: Will the 
Minister of RehabiUtatioB be pleased 
to state;

(a) how many displaced persons
from East Bengal have been trained
in vocational trades upto 31st March, 
1952;

(b) how many are proposed to be 
trained in 1952-53 and the expenditure 
to be incurred for it; and

(c) how many amongst them werr
or will be trained in the Labour
Ministry’s training centres?

The Minister of Rehabilitation (Shri 
A. P. Jain): <a) 7,528.

(b) 13,847 displaced persons; Rs. 44 
lakhs.

(c) 2,381 displaced persons have 
been trained and 1.677 are proposed to 
be trained during the current financial 
year.

Shri S. C. Samanta: May i  ^now 
whether the R^abilitation TWinistry 
gives help to private factories ana 
workshops where displaced persons 
are trained?

Shri A. P. lain: We give stipends to 
the trainees.

Shri S. C. Samanta: May I know
whether there is any arrangement for 
the training of displaced ijersons other 
Uian in the institutions maintained by 
the Rehabilitation Ministry and if so, 
where?

Shrl A. P. Jain: Training is given in 
three types of institutions: institutions 
maintained by the Grovernment of 
India, institutions maintained by State 
Governments, then the Industrial 
establishments and technical institu
tions. Training is also 5iven in the 
centres run by the D.G.R.E.
 ̂ ShciaaM Betin €h|ikrav»rtty: May

I toow. Sir, if there are any all-India 
W ^ ^ tes  for ti^ining wbhifen ^ ^ i-  
tQtSS?

Shri A. P. Jain: Yes.

Shlfaiarti Reau
many?

SlKi A, P. Jain; . CHrt of 4*959 <J&s- 
placed persops trained in vocational 
trades up to 31st March 1952 as many 
as 2,870 were wonien. Oiit of 6,137 
displaced persons proposed to be train
ed in 1952-53 as many as 3,030 >are 
proposed to be women.

Shrimati ftenn Chakravattty: I do
ncft think th^ hon. Member ftiy
(juesrtion. / '

Bir. Speaker: I think her question 
was about, special institutions for. 
women only.

SJifi A. P. Ja&i: Yes, there are insti
tutions for training of Women cm^.

Shrimati Beau ChakraTayrtt/r What
is ttie number?

Shri A. P. Jain: Tliere is a very 
large number—I cazmdt give the exikrt 
number.

Shittoa;» Seim Ch«kravartty: All
over India....... .

Mr. Speaker: Order, order.

Shri ft. 0. iMlHya: Are these train
ing tjenttes** to tion-displaced per  ̂
sors also?

Shri iu # .  M b : I have notliing to do 
with ifce non-displac^ persons.

S c r e w s

*301. Shri*A. C. Gnha: WiU ttie
Minister of Commerce and Indnsfcry
be pldased to state:

(a) the annual requir^nents of 
screws in India;

<b) how much is manufactured in 
India;

(c) how many factories there iure in 
India and in what States they are 
located; and

(d) whether the industry is protect
ed, and if so, the nature of prptection?

The Deimty Mintster «if Commerce 
and Industry (Shri Kamtarkar): (a)

(c). Statements are laid on the 
table of the House. {See Appendix II, 
annexure No. 17.]

(d) Both wood screw and Madiiae 
Screw Industries enjoy a protective 
duty of 30 per cent.^ad valorem on im
ports.

Shri A. C. Gnha: May I iraow what 
is the fair selling price of indigenous 
products and the landed cost of forirign 
products? -
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Shrl Karmarkar: I should like to 
have notice.

Shrl A. C. Gaha: Is the protection 
given to the industry suflBcient to cope 
with foreign competition?

Shrl Karmarkar: Yes, in the opinion 
of Grovemment.

Dr. P. S. Deshmakh: Has there been 
any appreciable reduction in demand 
for screws as a result of the reorgani
sation of the Cabinet?

D is p l a c e d  P e r s o n s  t a k e n  t o  B i s t u p u r

*302. Shri A. C. Gaha: Will the 
Minister of RehabiUtatioii be pleased 
to state:

(a) whether in June 1951 (or near> 
about that time) 94 families from a 
camp (Kashipur) were removed to a 
village called Bistupur, P.^. Ranaghat, 
District Nadia, to be rehabilitated in 
a colony which the displaced persons 
were given to understand to be an 
urban area within the Municipality of 
Ranaghat;

(b) whether it is a JEapt that the 
area (Bistupur) was a few miles off 
from the municipal area and that it 
was a marshy place full of jungles and 
that there was no arrangement for 
their reception;

(c) whether it is a fact that several 
displaced persons died of hunger and 
disease;

(d) whether it is a fact that sub
sequently all the displaced persons 
were removed from that place; and

(e) if so, what action has been 
taken against the officer responsible 
for this?

The Minister of Behabllitatioa (Shri 
A. P. Jain): (a) to (e). The informa
tion is being collected and will be laid 
on the Table of the House in due 
course.

R a m c h a n d r a p u r  C o l o n y

*303. Shri A. C. Goha: (a) Will the 
Minister of Rehabilitation b§ pleased 
to state when the Ramchandrapur 
colony (District *24 Parganas, West 
Bengal), was started for the rehabili
tation of East Bengal displaced 
persons? •

(b) What is the number of families 
sent there?

(c) How was the land secured and 
what price?

(d) How many families of displaced 
persons have since left the colony and 
why?

(e) If the colony is a failure, have 
Government enquired into the causes 
for the failure and takefi any steps 
against any person—official or non-

(f) What is the total amoimt spent 
on the scheme?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Dispersal to this 
colony started on the 29th May, 1951.

(b) 1,092 families.
(c) Land was secured by Displaced 

Persons themselves on payment of 
*SalamV at the rate of Rs. 125 per 
bigah and annual rent to the Landlord.

(d) and (e). 726 families have left 
the colony up-to-date^ A full enquiry 
into causes of these desertions and 
partial failure of the colony has been 
instituted by West Bengal Govern
ment. The results of the enquiry are 
awaited.

(f) Rs. 10,69,270.
Shri A. C. Giiha: May I know if the 

Government have enquired at what 
price the landlords purchased "^is land 
and in what year?

Shri A. P. Jain: Government ha’ ê 
made no such enquiry, but I under
stand that the land had been T)urchased 
at the market rates.

Shri A. C. Gaha: At what price the 
original landlords purchased this land 
two or three years ago?

Shri A. P. Jain: I have already
answered that Government have made 
no such enquiry; but the land at pre
sent has been purchased at the market 
rate.

Shri A. C. Gaha: When did the en
quiry by the West Bengal Government 
start and when is it expected to be 
completed?

Shri A. P. Jain: The.se are aU matters 
for the West Bengal Government. I 
am not expected to know on what date 
the enquiry started and when it is 
likely to be completed.

K o l a r  G ol d  M in e s  A c c id e n t

*307. Dr. M. M. Das: Will the Minis
ter of Labour be pleased to state:

(a) the causes of the accident that 
occurred in the Champion Reef Mines 
of the Kolar Gold Fields on the 19th 
April, 1952;
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(b) the total number of persons 
killed and injured in the accident:

(c) the classes of employees involv
ed in the accident;

(d) the interval between the occur
rence of the accident and the begin
ning of rescue operations; and

(e) the compensations pioposed to 
be paid to the victims?

The Minister of Labour (Shri V. V. 
Giri): (a) A violent rockburst.

(b) 20 killed and 9 mjured.
(c) 14 workmen and 6 mestries 

among those killed.
(d) About three hours. This was 

due to the continuance of rockbursts 
throughout that period rendering 
rescue operations unsafe.

(e) Compensation is payable in ac
cordance with the provisions of the 
Workmen’s Compensation Act, 1923, 
which is administered by State Gov
ernments.

Dr. M. M. Das: May I know whether 
any investigation has been carried out 
by Government to find the actual 
cause of this accident?

Shri V. V. Giri: The investigation is 
being carried out and when the report 
comes I shall place it on the Table of 
the House.

• Dr. M. M. Das: May I know whether 
the investigation that is being carried 
out is an official or non-oflicial one?

Shri V. V. Giri: I think it is an offi
cial enquiry.

Dr. M. M. Das: May I know whe
ther it is a fact that the precautions 
that are normally taken in such mines 
were found absent during the time of 
the accident?

Shri V. V. Giri: Not so, Sir. All 
precautions are being taken atad 
anxiously taken and methods are in
vestigated to see that these accidents 
are minimised.

Shri M. V. Krishnappa: Has it come 
to the notice of Government that these 
accidents are occurring continuously. 
It is the deepest gold mine in the 
world and the concessionaries have 
gone beyond the safe depth? ^

Shri V. V. Giri: I can assure my 
hon. friend that they are not con
tinuously happening. These accidents, 
r  am sure, are decreasing instead of 
increasing and we are thinking of ap
pointing a committee to make an in
vestigation into this matter very soon.

Shri M. V. Krishnaiipa: May I know  ̂
Sir, whether it i^the deepest mine in. 
the world and these accidents are due 
to the fact......

Shri V. V. Giri: He is only repeating 
his opinion. The committee that is to 
be appointed will look into it.

Shri M. V. Krishnappa: Such com
mittees have been appointed before and 
reports have come so many times.

Mr. Speaker: Order, order.

Shri Nambiar: May I Know whether 
representations of the trade unions are 
taken into consideration and action 
taken to prevent such accidents in 
future?

Shri V. V. Giri: In the appointnient 
of that committee that we are consi
dering, that matter will be taKen into- 
consideration.
B o u n d a r y  D e m a r c a t io n  (E x p e n d it u r e )

♦Si8. Dr. M. M. Das: Will the Prime 
Minister be pleased to state:

(a) ‘ the total expenditure incurred 
up till now for the demarcation of 
boundaries between Eastern Pakistan 
on the o^ lia n d  and West Bengal and 
Assam d n ^ g  other and the way it is- 
shared between Pakistan and India; 
and

(b) the number of forcible occupa> 
tions of the border areas by Pakistan 
that have taken place after the demar
cation w«rk began?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) The total expenditure incurred by 
the Government of India up to 31st 
March 1952 was Rs. 8.53,586-12-0. All 
joint expenditure is met by Pakistan 
and India in equal shares, but cost of 
staff and construction of pillars in the 
zone allotted to each country for the 
purpose of construction of pillars on 
the Bengal border is home by th« 
Government concerned.

(b) Eight.
Dr. M. M. Das: May I know the ap

proximate date when the demarcation 
of these boundaries will be completed?

Shri Satish Chandra: It is very diffi
cult to say. There are some boundary- 
disputes and it will take time before: 
they are settled.

Dr. M. M. Das: What are the boun
dary marks that have been used—are 
they masonry pillars or steel rods?

Shri Satish Chandra: I think thev  ̂
are masonry pil ars.
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Dr. ^  M. Bas: May I know what 
•tqps havie been taken hy  Goyeniment 
to restore those areas which were 
forcibly taken by Pakistan to the 
Indian Government?

Shri Satish Chandra: An agreement 
to maintain status q u o  was reached. 
Three of these disputes relate to 
Bengal and five to Assam. A decision 
has been reached that the position as 
existed on the 11th Axigust W51 
should be restored and the armed 
forces should withdraw to their ori
ginal pos's.

» r .  M. M. I>as: May I know why this 
particular date was fixed. The por
tions occupied previous to that by 
Pakistan— ŵere those under the Indian 
terrritory or were those areas originally 

Ijelonging to Pakistan?

The Prime Minister (Shri Jawahar- 
lai Nehru); These territories are all 
in dispute. Until a proper boundary' 
is fixed arguments go on. Each side 

that a particular little patch of 
territory belongs to it. So the real way 
to do it is to fix the final boundary 

there will be no room fO' doubt 
about iiie territory. While the boun- 
^ r y  is being fixed in various places, 
they came to the conclusion; all right 
we shall accept the positioh as it was 

a certain date in 1951 and troops 
will be jyithdrawn. These are tem
porary decisions while the boundary is 

ibeing fixed.
KlHHifinien: Are Govern

ment aware that laxge portion of land 
which originally belonged to the Khasi 
states is now in Pakistan?

Shri Jawaharlal Nefam: I require
notice of that question.

Shri R. K. ChaaAmry: Are the dis
putes between Assam and Eastern 
Pakistan on the Goalpara border being 
-finally settled?

Shvi Satish Caumdra: The Bagge
Tribunal’s decision regarding the Goal
para border has been accepted oy 
India and Pakistan. Differences have 
however arisen with regard to the 
actual demarcation of the boujidary in 
accordance with those decisions.

Shri A. C. Goha: Are we to under
stand that the Bagge Tribunal’s deci
sion has not settled the demarcation of 
the boundary definitely?

Shri Satish Chandra: It has settled 
it in theory, but there is still dispute 
■about tlie actual demarcation of the 
boundary and the interpretation of that 
decision.

:J>r. ,M. M. Das: With regard to the 
Ihe Prime son I

to understand that these disputed areas 
were continuously changing hands 
before the appointed date?

Shri lawaharlal Nahru: I am not
quite sure what the hon. Member 

-means by saying that each disputed 
Area was continually changing hands. 
Occasionally some small areas did 
change hands.

R e p o r t  o f  S t a x e  T r a d in g  C oM M irT E E

Dr. P. S. Deshmnkh: <a) Will 
the Minister of Commerce and In^u-
try be pleased to state the main 
recommendations of the State Trading 
Committee and the action taken upon 
each of them?

(b) When was the report submitted?
fc) Is there any time-limit fixed for 

finalising its consideration?
(d) If not, why not?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) The main recommendation j f  the 
Commit'.ee, in brief, is that the pre
sent State trading activities of Gov
ernment, namely, foodgrains, ferti
lizers, steel and coal should be taken 
over by a Corporation from the exist
ing Government departments. The 
Committee also recommended that 
this Corporation should take up im
port of East African cotton, export of 
short staple cotton and cottage industry 
products. No action has so far been 
taken on these recommendations.

(b) 3rd August, 1050.
(c) and (d). No, Sir. The issues 

raised by the recommendations con
tained in the report have lo be con
sidered in the light of policies of Gov
ernment in regard to Trade and 
Industry The report will be consi
dered along with all other relevant 
documents when policies are deter
mined in regard !o particular trades 
covered by the report.

Dr. P. S. Deshmukh: Is it a fact that 
most of the neighbouring countries on 
the borders of India are resorting to 
State irading in an increased degree?

'fiM  T . T. Krishnamachari: I shall 
be quite willing to take that informa
tion from the hon. Member.

Shri A. C. Guha: May I know if this 
Committee made any recommendations 
regarding trading in jute goods?

Shri T. T. &rishnamachari: Yes. the 
Committee has recommended centra
lised bu3̂ ing by the trade itself. But
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:̂ BS both jute and jute manufactures 
are now de-controUed infernally, the 
position is slightly dilferent.

Shri A. C. Guha: Is it true that 
some time last year the Government 
practically issued instructions that 
trade in jute goods should be taken 
over by the Government and subse- 
queijtly the instructions were vvith- 
drawn, and if so why?

Shri T. T. Krishnamachari: I should 
require notice.

A u t o m o b il e  M a n u f a c t u r e

-•310. Dr. P. S. Deshmukh: (a) Will 
the Minister of Commerce and Indus
try be pleased to state the names of 
motor manufacturers who have manu- 
f  act’ .red cars in India in each of the 
years 1950 and 1951?

fb) What is the number of parts 
manufactured in India at the present 
moment for building automobiles?

(c) Is there any concern which 
manufactures the whole car?

(d) If so, what is the name of the
company or companies and annual 
production with horse power and 
prices for which each kind of vehicle is 
sold in India? .

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
A statement is laid on the Table of 
the House. [See Appendix II, an
nexe re No. 18]

(b ) 83.
(c) No. Sir.
(d) Does not arise.

•
Dr. P. S. Deshmukh; The informa

tion su]iplied in answer to part (a) 
of the question gives only the names 
of lirms which are assembling lhe 
cars; it do?s not give any information 
as to whether there is any firm which 
actually manufactures them.

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
The position is this. If my hon. friend 
will read the statement, the state
ment gives the names of firms wit)i 
a manufacturing programme who have 
assembled cars in 1950 and 1951. 
There is a distinction made here bet
ween those firms who are assemblers, 
pure and simple, and firms who have 
got a manufacturing programme, wno 
manufacture certain parts. But they 
assemble the cars mainly from import
ed parts. And the ilve iJhat antien- 
tioned in the statement have a manu- 
fac.uring programme. As my hon.

colleague has mentioned in the reply 
there are no manufacturers as such 
that manufacture all the parts re
quired for assembling a car in Inda.

Ur. P. S. Deshmnkli: By what year 
is it Gxoected that any or 1hese firms 
will manufacture a complete car?

Shri T. T. Krishnamacbari: The ex
pectations—subject to the usual dis
appointments that such expectations 
are faced with—are that by 1956 those 
firms which have a rnanufacluring 
programme would be able to manu
facture 75 per cent, of the parts of a 
car.

Dr. P. S. Deshmukh: Is it a fact that 
most of these firms are trying to manu
facture cars exactly of the same 
pattern and same make as are manu
factured in other countries, or is there 
any proposal or any etiorc to manu
facture a car which will suit Indian 
conditions?

Shri T. T. Krisbnamachari: The
answer to the first part of the ouc. t̂ion 
is in the affirmative. In regard to the 
second part I do noi think in this 
country we have got technicians who 
could design a car for Indian condi
tions. We have only to adapt cars 
designed in other countries to Indian 
conditions.

Dr. P. S. Deshmukh: Before these 
firms were allowed to start functioning 
and manufacture, r.arts, was tl êre any 
stipulation that tiioy should manu- 
#ibtur€' ST whole car by a particular 
date ̂ n̂d, if so, are those s ipuiations 
being observed by them?

Shri T. T. Krishnamacbari: In the
case of assemblers wiiii a manufactur
ing programme the su) ul5tion.s are 
generally to guide the relaticnsliip 
between GovexViment and the manu
facturers. It has been agr^d to in the 
programme drawn up b3#these' ftrms 
that by 1956 they should miinuiacture 
75 per cent, of the parts. Anything 
beyond that I think it wiU be unfair 
for the Government to ask or for the 

j^arties concerned to accept.

Pandit Munishwar Datt Upadhyay:
Are only a few parts imported from . 
outside or are a number of them still 
imported?

Shri T. T. Krishnamacbari: Well,
most (^hem , I should say.

Dr. Jaisoorya: Is it a fact ihac these 
firms, who are mainly assemblers :md 
very lit'le manufacturers, have arked 
for protection?

a m  T. T. Krishnamachari: That ic 
a fact.
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C o t t o n  Y a r n  (E x p o r t )

*311. Dr. P. S. Deshmokh: (a) WUl
the Minister of Commerce and Indus
try be pleased to state the quantity of 
cotton yam exported out of India 
during the years 1949 and 1950?

(b) Has the quantity of cotton yam 
for export during 1952-53 been fixed?

(c) If so, what is it?
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachaii):
(a) 1949—32,690,896 lbs.

1950—82,705,427 lbs.
(b) and (c). Export of cotton yam 

is not allowed except to countries 
with which India has bilateral trade 
agreements for supply of yarn. Ac
cordingly following exports of yarn 
are being allowed:—

Pakistan—7,500 bales from 1st 
January 1952 to 30th June 1952.

Australia—5,000 bales from 1st 
January 1952 to 30th June 1̂ 52. This, 
1 should mfention, is now beuig 
diverted to other countries as Austra
lia does not want it.

Burma—2,000 bales from ist Janu
ary 1952 to 31st December 19?2 and 
the same quantity for each year upto 
1955.

Ceylon—3,500 bales from 1st January 
1952 to 31st December 1952.

In addition to this 6,000 'Sales of 
yam manufactured from foreign irotton 
except between 2 /30s and 2/60s (both 
inclusive) and 80s and above are also 
being licensed freely for shipment up
to June, 1952 to enable mills to clear 
their accumulated stocks.

Dr. P. S. Deshmukh: What was the 
position of the demand on the part of 
the handlotai industries so far as this 
yam was concemed?

Shri T. T. Krishnamachari: If I were 
making a very general statement, I 
should say that the position today 
happens to be that the handloom in
dustry does not want yarn. They have 
got enough supplies.

Dr. P. S. Deshmukh: Have Govern
ment examined the causes leading to 
the lack of demand on the T>art of the 
handloom industry?

Shri T. T. Krishnamachari: It is a
perpetual ,^ocess. Every day we go 
on examining the caui?es of accumula
tion of stockis with the mills, with 
stock-holders and also the position 
of the handloom industry. It is not

an isolated or a stray incident in the 
life of the Ministry which I have the 
honour to represent here.

Dr. P. S. Deshmukh: Has Govem-
ment at any moment examined the un
employment and distress caused to 
handloom weavers  ̂ as a result o f .....

Mr. Speaker: Order, order. It is. 
both a suggestion and an argument and 
is not asking for any information.

P e p p e r  a n d  T e x t i l e  (E x p o r t  D u t y )

♦312. Shri P. T. Chacko: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
Committee of the Indian Merchants 
Chamber, Bombay, has made represen
tations to Govemment to the effect 
that export duty on pepper and textiles 
should be reduced to encourage ex
port trade in these commoditi^;

(b) if so, whether Grovemment have 
taken any steps in the matter; and

(c) whether Govemment have taken 
any steps to check the precipitous fall 
in the price of pepper?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkaur): (a)
Yes.

(b) Govemment have not consi
dered it necessary to reduce the ex
port duty on pepper and ccjtton tex
tiles.

(c) There is obviously nothing that 
CJovemment cam do in this matter.

Shri P. T. Chacko; May I know 
whether Govemment have taken any 
steps to regain the markets for Indian 
Peijper which we are reported to be

Shri Karmarkar: The only thing is 
to pray for it. There is no step 
which the Govemment can take. If 
the foreign demand is less we cannot 
help it.

Shri P. T. Chacko: May I know 
whether Govemment have taken any 
steps to constitute a quality control 
authority to ensure the quality of the 
pepper that is exported?

Shri Karmarkar: We have had no 
complaints about the quality of pepper 
being bad.

Shri P. T. Chacko rose —
_ Mr, Speaker: The hon. Member will 
remember that he is not to make any 
suggestions for action; he can only 
ask for information.
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Shri P. T. O ^ k o : May I know
whether our Ttade Ccmmissioners 
appointed in other countries cannot 
do ansrthing to regain markets for 
Indian commodities?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
The position is that pepper is one of 
our chief articles of export ip which 
we are interested as it gets foreign 
exchange. The fluctuations in the 
market cause uneasiness in tiie minds 
of the Ministry as they do in the 
minds of the trade. And here 1 would 
like to amend the answer given by 
my hon. colleague. The quality gen
erally is supposed to be varying and 
that is why there have been certain 
adverse reactions in the e:»pcrt market. 
But Government is doing all that is 
possible  ̂ Our Trade Commissioners 
are certainly told to find out why there 
is a fall in the demand and the causes 
therefor. But beyond that I do not 
think the Government can do any
thing.

Shri P. T. Chacko: Are the Gov
ernment aware that the falling of the 
price of pepper is causing great hard
ship to the pepper growers and the 
vast majority of pepper growers are 
small scale cultivators?

Shri T. T. Krishnamachari: We are
aware that any fluctuations in trade 
causes hardship to people who are en
gaged in the trade or the person who 
produce, but actually these fluctuations 
are not caused by Government. I 
think, if my hon. friend will look into 
the figures of prices of pepper now, 
^  wiU find that the market has 
hardened lately.

Shri A. M. Thomas: May I know 
Sir, what is the present export rate of 
duty on pepper?

Shri Karmarkar: The export duty is 
30 per cent

T e x til e s  (ftcpoRT)

*313. Shri P. T. Chacko: Will the
Minister of Commerce and Industry
be pleased to state whether the im
port of foreign textiles has been com
pletely stopped and if not, the extent 
of textile goods imported in 1951-52?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
No, Sir. A statement showing the 
value of such goods imported during 
the year 1951-52 is laid on the Table 
of the House. [See Appendix, II, an- 
nexure No. 19.]

Shri P. T. Chacko: May I know on 
what basis this is allotted to SUtes?

Siiri T. T. Krishnamachari: I do not
think there is any allotment as such.
I say thia subject to correction. If 
my hon. friend wants a very precise 
answer, I would like to have notice.

T r a d e  w i t h  U.S.SJt a n d  E a s t e r n  
E u r o p e a n  CotJNTRiEs

•314. Dr. RL M. Das: Will the Mmis- 
ter of Commerce and Industry be
pleased to state:

(a) the total volimie of trade in 
rupees (import and export separately) 
between India and the countries of 
Eastern Europe and the UJS.SJt 
during 1951-52;

(b) the chief items of import and ex
port and the values of the quantities 
imported and exported; and

(c) whether the trade was regulated 
by trade agreements?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). Two statements giving the 
required information are placed on 
the Table of. the Hoii<;e. [See Appendix 
II, annexure No. 20.]

(c) Letters Were exchanged with 
Hungary and Poland for the regulation 
of trade with those countries and 
have been publicised. Trade talks 
with Czechoslovakia are now in pro
gress for the conclusion of a fresh 
Agreement, the last Trade Agreement 
with that country having expired in 
March 1951.»

Dr. M- M, Das: The total values of 
export and import of the countries 
given in the statement when indivi
dually taken Ido not balance each 
other. As for example, our export to 
Russia amount^ to R?. H crores 67 
lakhs, whereas our imports from 
U.S.SJI. amounts to Rs. 1 crore and 
38 lakhs. I would like to know how? 
the balance has been paid to India.

Shri Karmarkar: In the usual man
ner. As a matter of fact, my hon. 
friend knows that any adverse or 
favourable balance is not actually' 
paid in cash. It is adjusted against 
their account. For instance, with 
Russia, we have got an arrangement 
by which we pay into an English 
Bank and they receive the money 
through it. This is how it is arranged.

Mr. Speaker: The question is how 
does India get about Rs. 5 crores.

The Bfinlster of Ftnaiice (Shri C. D. 
Dcfthmnkh): By surplus elsewhere.

Dr. ML M. Das: I was under the 
impression that Russia does not fall
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imhin the )i»>4 c«it«teiGy <nr soft cur- 
reHcy.

Shri C. » .  DestMdch: it was includ
ed in the soft curreacy areas.

Dr, BL M. Das: May I know whethet 
the trade agreements are sought to 
be concluded individually with these 
couirfirieŝ  belonging to UjS.S^ 
group or with all the total countries 
combined.

Shri Karmartaar; With each indivi
dual country, naturally.

Dr. M. M. Das; May I know liow 
piiyment has been made to Eussia ^  
^eir export of Communism to ttHs 
country?

Mr. Spettken He need not 
that question.

%. C. G nl»: May I know If atiy
of these countries have got special 
trade agencies here?

Shri Karmaiicar: I think so, Sir. 
Through their embassies, they carry 
on these things and soitie of them 
iiave got trkie âgencies.

Shri Velayudhan: May I know whe
ther %ny facilities are given for trad- 
teg with soviet Russia by private 
individuals between these two coun
tries and whether any exchange faci
lities are given by the Govemmefnt?

Shri Karmarkar: As the hon. Mem
ber is aware, ours is an absolutely f ^  
country and we are giviii:? all possible 
help to private traders also.

Shri Velayudhan: My question has 
not been answered, Sir.

Mr. Speaker: He must take it tĉ r 
what it is worth.

Bidi Labour
*315. Shri BL C. Sodhia: Will the

Minister of La%oor be pleased to state:
(a) the approximate num b» of 

persons engaged in bkR making ill 
me country under the heads:—

(i) manufacturers (ii) middle men 
and (iii) workers: and

(b) whether the provisions of any 
of the different Acts enacted during 
iSbe \aSt four years for labour welfare 
have been applied to bidi labour and 
if not, why not?

The Minister of Labour (Shri V. T. 
Giri): (a) and (b). The State C ^ -  
emments have been requested tp 
n i^  the necessary information wtnCh, 
when received, will be placed on the 
^ b le  of the House.

1 may, however, add soihe infarma- 
tiott which is relevam and it may be 
usefxd to hoa. Members of this House. 
Bidi making industry is covered by 
the Minimum ^ages A ct The Em- 
ploynient of Children Act 1939 also 
m ^ies to the workshops conne<*ted 
wi*h bidi making, which pro4iibits the 
employment of children below the age 
of 12. The bidi making establish
ments which are non-power establish
ments are governed by the Factories 
Act, in case they employ 20 or more 
persons. Some of the State Govern
ments regulate bidi making concerns 
employing less than 20 workers to Hie 
Shops , and Commercial EstabliFh- 
ments Act. Almost all the State Gov- 
emmeiits who are primarily concerned 
with this industry have taken legisla
tive measures to regulate the working 
cond^ons in the industry cvither to 
the Municipalities Act or to special 
enactments like the Unregulated 
Factories Act.

Shri K. C. Sodhia: Do the Govern
ment of India require periodical re
ports from the State Governments 
concerned over the application ot 
these various Acts?

Shri V. V. €»ri: We h&ve rsked 
the State Governments to supply the 
fullest information and when we secure 
*t, we shall place it on the Table of 
tlie House.

Shri Namffliari: May I ask if Gov
ernment intends to -liscourage this 
trade in the country, which is a waste 
of finance and which is an evil that 
reduces the constitution of the youths 
to a war" quality standard?

Mr. Speaker: He need Xiot reply to
mat.

Shri B. Shiva Rao: May I ask
whether any occupational diseases of 
bidi Ifrbour have been listed in order 
to extend to the workers the benefits 
of the Workmen’s Compensation Act?

Shri V. V. XUri: I would like to have 
notice of this question.

Veiikataraman: Are the Gov
ernment aware that the erriployers try 
to evade the "Factories Act by em
ploying contractors and if so, what 

do Government propose to take 
in this respect?

____V. V. Giri: Government) will
certainly take measures but my hon. 
friends, the trade unionists have a 
duty in this matter to see that Ihe 
various Act are implemented properly 
with respect to the bidi workers.

Shri Nambiar: May I ^now what 
£̂ tcp6 the GovemifieEit of li:dla are
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taking to encourage the hidi industry 
in view of the fact that the industry 
IS in a dying stage now?

Sllri V. V. Giri: I do not know 
whether it is correct information, but 
I take it from the hon. Member.

Sllri B. S. Maiihy: Way I know
whether the Government is amare that 
in Madras children even below tiae 
age of 12 are being used and false ages 
are given?

Shri V. V. Girl: I lakê  it that the 
State Government is trying its best to 
see that the provisions of the Act are 
properly implemented.

T r a p e  w i t h  C a n a d a

•316. Shri M. R. Krishna: (a) Will 
the Minister of Comm6rce and Indus
try be p le a s e d  t o  s ta te  w h e t h e r  t h is  
c o u n t r y  h a s  a n y  t r ^ d e  re latiO D s w iCh 
Canada?

(b) If so, what are the articles ex
ported to Canada?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) A statement furnishing the re
quired information is laid on the 
Table of the House. [See Appendix 
II, annexure No. 21.]

. S h ip - b u il d in g

*317. Shri M. R. Krishna: WiU tile 
Minister of Works, Production and
Sopply be pleased to state whether 
any attempt has been made to build 
war ships in India?

nte Minister of Prodnotlon (SMr 
K. C. Reddy): No attempt has b^n 
mctd .̂

Shri M. B. Krishna: How long will it 
take to produce war ships in India?

Shri K. C. Reddy: I cannot tell de* 
finitely how soon we will be able to 
produce warships. The wholie matter 
w in the planning stage. I am afraid li 

not in a position to divulge any 
^rther information in the public interest.

Shri Namhiar: In view of the fact
that India has not got large ships, may 
I know whethei ships required for 
commercyl purposes will be ^yen 
preference?

Shri K. ©. Reddyt- Yes; we are 
feuUdin  ̂ commercial ship  ̂ only. The 
<;̂ teStion of building ^aya  ̂ warships  ̂
will be taken liji l&ter.

B a l a n c e  o f  T r a o e

•31S. Shri Banma: (a) Will the 
IMFkmter of C6tnmcrcc and bidnstrj
be pleased to state tjie balance of trade 
tKwition iti Apri^December, 1951?

(b) To what extent is it affected by 
shippi|)g h^ghts paid on imports and 
e x p o r t

(c) How is the shipping freight dis
tributed between Ind'an. and non- 
Tndian shipping companies?

Th» Deputy Minister of Commerce 
and Industry (Shri SUrmarkar): (a)
Balance of Trrfde position in the 
period April-December 19M. was as 
follows:

(Tn cro o f Rupees)

Imports Eicrorts and 
re exports

605-39 563 39

Brtlance.

132 00
(b) and (c). Information is not 

readily available with the Government.
I am afraid the expenditure of time 
and effort required to collect it will 
not be commensurate with the results 
likely to be achieved.

Shri Barmiui: Is the Government in 
a pKwition to give some idea as to the 
increase in the tonnage of Indian shio- 
ping in the last two or three years?

Shfli Karmarkar: I should require 
notice.

Shri Barman: May T know whether 
the Indian shipping companies get 
enough load in their trade with other 
countries both in their outgoing and 
incoming journey? Will the Govern
ment keep an eye on Indian shipping  ̂
companies getting enough load?

ShH Karmarkar: I think these
que^ions may be addressed to the 
proper Ministry on proper notice.

Shri Barman: May I know whether 
the Government keeps an eye as to 
whether the goods ^at come from 
other countries, tiiat is goods that am 
imported into India, are insured with 
Indian companies?

Shri Karmarkar: I think Govern
ment are taking all possible steps in 
the interests of Indian shipping. I am 
afraid I am not competent to answer 
all these questions......

Mr. SpealLcr: He :ie^  not try tô  
answer. I am saying that the question 
is too wide and goes into loo many i 
dfeJbails. It is not also covered by the 
question.
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Dhoties a n d  Sarees (P r i c e s )

*319. Shri Baimui: (a) WiU the 
Minister of Commerce and Industry
l>e pleased to state the factors that 
«re considered in fixing the controll^ 
price of dhoties and sarees?

(b) How do such factors vary in 
1952 as compared to those in 1939 in 
the case of coarse, medium, fine and 
super-fine dhoties and sarees?

The Minister of Commerec and 
Industry (Shri T. T. Krishnamachari):
(a) The factors that are considered 

In fixing the control prices of dhoties 
and sarees are;— .

(i) Prices of cotton.
(ii) Manufacturing charges.
(iii) Processing charges.

(b) As there was no control on 
cloth prices in 1939, it is not possible 
to make a comparative study of the 
costings of these factors in 1939 and 
1952.

Shri Bannan: May I know whether 
the cotton that is imported into this 
country is given to the mill owners at 
a price that is equalised, that is, at 
an equal price to an the mills or 
whether the mill owners purchase 
their cotton from outside countries at 
their own price and debit it to the 
cost? " , . i

Shri T. T. Krishnamachari: 'Ihere 
are no pool prices. The mill owners 
have certainly to pay the prices which 
are charged for.

Shri Barman: In case there is large 
variation in the purchase price of 
cotton from other countries, varying 
from mill to mill, do (]k)vernment 
take that into consideration while fix
ing the cost?

BIr. Speaker: Order, order. I think 
t h i s  is  a m e r e  s u g g e s t io n  f o r  a c t io n  or 
■a h jH P oth etica l q u e s t io n .

Shri Barman: I was asking for this 
Information from the Government to 
ascertain whether the cloth that is 
produced in Indian mills is costed on 
an equitable basis in case the price 
of cotton purchased by the- different 
mill ow’ners varries at different stages 
or at different times.

Shri T. T. Krishnamachari: The
position CB very complex. Foreign 
cotton is only used m the case of fine 
and suT^rfine cloth. Naturally, when 
the price of fine and superfine clofh is 
nxed, the price of foreign cotton is 
taken into account. With regard to 
purchase by mills at various times, and

at varying prices, it presents a prob
lem. The Textile Commissioner did 
suggest to the mill trade generally that 
they should accept a scheme of weight
ed averages in determining prices. 
At the last meeting of the Advisory 
Committee, the mill owners by and 
large preferred what is called the 
Tariff Board formula about which I 
mentioned in answer to another ques
tion. The question whether there 
should be weighted averages or we 
should go only by the Tariff Board 
formula is a matter which has to be 
decided by the mills themselves. We 
take into consideration generally the 
majority view in this matter.

Shri K. G. Deshmukh: May I know 
what percentage is allowed to the 
mill owners when fixing the prices and 
what percentage to the agents?

Shri T. T. Krishnamachari: The
Tariff Board formula is framed on the 
basis of 6 per cent, margin on gross 
block; so far as margin to the trade 
is concerned, it is 14 per cent, for 
cloth and 12J per cent, for yam.

Shri B. K. Chandhury: Has the Gov
ernment, as an economy measure, is
sued any instruction to the mill owners 
that the length of the dhotis and 
sarees should be restricted to 4i and
5 yards respectively?

Shri T. T. Krishnamachari: Un
doubtedly, very rigorous standards are 
laid down in regard to dhotis and 
sarees not merely in regard to the 
type of yam to be used, but also in 
regard to reeds and picks as also in 
regard to the counts used for warps 
and wefts. The instructions are so 
complex that with a fortnight’s srudy 
I have not been able to master them. 
My hon. friend can rest assured .thtit 
Government are taking every pre
caution to see that the mills observe 
all the production standards.

Shri Gunipadaswamy: May I know 
how the prices of dhotis compare with 
the prices of sarees?

Mr. Speaker: He means to say in 
terms of yardage if he is serious about 
the question? -

Shri Gunipadaswamy: I am serious.
Mr. Speaker: We will proceed to 

the next question.
F l a t s  f o r  M l’s.

*321. Sardar Lai Singh: Will the
Minister of WortES, Production and 
Supply be pleased to state:

(a) the total cost of constructing 
flats meant for Members of Parliament
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on North and South Avenues indicate 
Ing the total number of flats 61 each 
type as also accommodation in eadi 
type of flat;

(b) tbe cost per square foot of the 
plinth area;

(c) the cost of a single flat of A, B 
and C type on North Avenue;

(d) the amount of furniture sup
plied and cost o| the same in each 
type of flat; and

(e) how the rent per month has 
been calculated both on account of 
house and furniture?

The Minister of Works, Ilonsing and 
Supply (Sardar Swaran Siii^h): A
statement containing the required in
formation is placed on the Table of 
the House. [See Appendix II, an- 
nexure No. 22]

Dr. P. S. Deshmnkh: A gist of the 
answer may . be given.

Sardar Lai Singh: Is the Govern
ment aware that the bimgalows on the 
Ferozeshah Road, Queensway and 
Windsor Place have got double the 
accommodation of that available on 
the North and South Avenues, and yet 
the charges are much lower?

Sardar Swaran Singh: I could, not 
say whether the accommodation is 
exactly double: but it is correct that 
the acodmmodaticii in bupiijalows is 
greater than that of the flats. The rent 
also is low^ on account of the lower 
cost of construction.

Mr. Speaker: I think these questions 
may be discussed with the hon. Minis
ter privately. They are not so im
portant in the House.

Sardar Lai Singh: Would the Gov-
emmeni; conJ.der the desiramilty of 

all these ^louses and revising

Mr. Speaker: Order, order. Let us 
not go into all these details. It is 
more or less an argument as to how 
it has to be adjusted. Hon. Members 
may take up these matters also with 
the House Committee of Parliament. 
That would be the proper procedure.

T ea P l a n t a t io n  L a b o u r  f r o m  O r is s a

*322. Shri Sanganna: (a) Will the
Minister of Labour be pleased to state 
the number of labourers of stiieduled 
tribes and castes that liave been 
recruited in and forwarded from the 
Koraput and Phulbani Districts 
(Orissa) by the Tea District Labour 
Association, India, during each year of 
the last five years?

(b) Is it a fact that these labourers 
are landless and compelled jLo leave 
their ancestral hearths and homes 
under pecuniary circumstances?

(c) What safeguards and precautions 
have been made and taken and what 
kind of agreement is subsisting 
between the Tea District Labour 
Association and these labourers for 
the general welfare and upkeep of the 
labourers at the Tea District Labour 
Association Colonies?

(d) Is there any guarantee that 
these labourers are paid reasonable 
wages regularly with reference to the 
present high cost of living?

(e) Is there any provision for im
parting education to the children of 
these labourers working in the Tea 
District Labour Association Colonies?

The Minister of Labour (Shri V. V. 
Giii); (a) Separate figures of recruit
ment in respect of scheduled tribes 
and castes are not available. A state
ment showing the recruitment made 
by the Tea Districts Labour Associa
tion from the Orissa State for the last 
five years is placed on the Table of 
1̂ 0 House. r5ee Appendix II, an- 
nexure No. 23]

(b) Government have no precise 
information as to the circumstances in 
which labourers volunteer for work in 
the Assam tea estates. The majority 
of them must be landless labourers 
though ^me possess some lands which 
may not be sufficient to support them.

(c) The Tea Districts Emigrant 
Labour Act, 1932, under which recruit
ment is made, does not regulate the 
welfare of assisted emigrants once they 
reach their places of employment. 
Under the Act, it is, however, obliga
tory on the employing interests to 
supply an information-sheet to each 
of the assisted emigrants before his 
recruitment, giving information re
garding the conditions of life and work 
in the Assam tea estates. This infor
mation sheet serves as an agreement 
between the employer and the labour
er and the rules made under the Act 
■provide that supply of incorrect or 
inadequate information shall be 
punishable. Adequate arrangements 
for transport, and in transit, are statu
torily-required. Welfare measures in 
plantations will now be regulated by 
the Plantations Labour Act, 1951, 
which will be brought into force 
shortly.

(d) Minimum wage rales for planta
tion workers in Assam have been fixed 
by the State Government under the 
Minimum Wages Act, 1948. It is obli
gatory on employers to pay wages at 
those or higher rates. •
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(e) Undfer section 14 of the Planta
tions Labour Act, 1951, it is obligatory 
on every employer to provide educa
tional facilities for the children of the 
plantation labourers aged between six 
and twelve, if their number exceeds 
twenty-five In any plantation. Even 
otherwise progressive tea estates have 
at least one primary school in each 
estate financed either by the Govern
ment or by the estate, or jointly by 
both. The Government of Assam pro
pose to extend gradually the Assam 
Primary Education Act, 1917, to plan
tations.

WRITTEN ANSWERS TO QUESTIONS
C o n f e r e n c e  o f  S t a t e  D e v e l o p m e n t  

C o m m i s s i o n e r s

*295. Shii &  R. Bhaeat: Will the
Minister of Pbuming be pleased to 
state:

(a) whether a Conference of State 
Development Commissioners was held 
in Delhi in the beginning of May, 1952;

(b) if so, what was the subject- 
matter and scope of discussion; and

(c) whether any decision was taken?
The Minister of Flaaniiif  ̂ and RiTer

YaUey Schemes (Shri Nanda): (a)
Yes.

(b) The Conference was convened 
in order to promote a concerted ap
proach to the problems of Community 
Projects, establish unifCfrm and ex
peditious procedures and also acquaint 
the State Government-s’ representa
tives personally with the work being, 
done in Etawah, Nilokheri and Fari- 
dabad. The subjects discussed at the 
meetings of '.he Conference covered 
various fields of activity, e.g., agricul
ture, irrigation, education, health, 
rural arts, crafts and industries e.c. 
as well as procedural matters relating 
to administration and finance.

(c) The main decision taken was 
that work on the community pro
jects should commence by the 1st 
October, 1952, sufficiently in time for 
the Rabi season.
S h r i  S u d h ir  G h o s h  (D e p a r t u r e  f o r  

W a s h in g t o n )

♦296. Shri B. R. Bha«at: Will the
Prime Minister be pleased to state:

(a) whether Shri Sudhir Ghosh, Ad
ministrator, Faridabad Community 
Project, has gone to Washington to 
appear before the members of the U.S. 
Foreign Relations Committee;

(b) if so, in what oonnection; and

(c) whether he has gone there in his 
iiidividual capacity or as a spokesman 
of the Government of Lidia?

The Prime Minister (Shri Jawahar- 
tiil Iittefam): (a) to (c). Shri Sudhir 
Ghosh resigned from Government ser
vice, and proceeded to the U.S.A. in his 
individual capacity. His visit is not 
sponsored in any way by the Govern
ment of India.

A press nole to this effect was is
sued on the 18th April, 19i52.

C o t t o n  (E x p o r t )

*304. Shri Balmiki: Will the Minis
ter of Commerce and ludiistry be
pleased to state:

(a) the number of cotton bales ex
ported from India during the period 
from May 1951 to May 1952; and

(b) the countries to which cotton 
was exported during the same period?

The Minister o f  Commerce and 
In totry  (Shri T. T. Krishnamachari):
(a) 1,10,025 bales from 1st May 1951 to 
30th April, 1952.

(b) U. K., Hongkong, Australia, New» 
Zealand, ^Icfcherlands, Belgium, 
France, Switzerland, Italy, Ja)jan, 
U. S. A., West Germany, Canada.

S m a l l  L o a n s  f o r  D is p l a c e d  P e r s d n s

♦305. Sbri Balmiki: WiU the Minis
ter of Rehabilitation be pl*>.ased to 
sUte:

(a) whether it is a fact that the 
scheme for small loans for displaced 
persons has been stopped; and

(b) if so, the reasons therefor?
1%e Minister o f Rehabilitation (Stei 

A. P. Jain): (a) No.
(b) Does not arise.

S m a l l  L o a n s  (A m o u n t )

*306. Sliri Balmiki; Will the Minis
ter of Rehabilitation be pleased to 
state the amount given to displaced 
persons in the form of small loans 
during the years 1951 and 1952?

The Mlnl0ter RehabiMtatioB (Shrt 
A% P; Jain>: Figures for the calendar 
years 1B61 and 1952 are not readily 
available. During the year 1951-52 a 
sum of Rr. 3.82 crores was given by 
tiie State Gk>vemments as loans to dis
placed persons. The budget: provision 
for 1952-53 is Rs. 3 36 crores.
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L e a sin g  of  L and to  D isplaced  
P e r s o n s

*320. Giani G. S. Musallr: (a) WiU 
fhe Minister of Behabilitatioii be pleas
ed to state whether it is a fact that 
Government are charging 3 per cent, 
of the value of land for the plots 
leased out to displaced persons, while 
the Improvement Trust is charging 2i 
per cent, for the plots leased out to 
the public?

(b) If so, what are the reasons for 
this discrimination against displa(*ed 
persons?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Yes.

(b) It would be unfair to judge the 
lease from the ra:e of the ground rent 
alone. The terms of the lease 
offered by the Rehabilitation Minis
try to the displaced persons as a 
whole are more favourable to the 
latter. Details of the comparative 
terms offered by the Improvement 
Trust and the RehabilUation Ministry 
are laid on the Table of the House. 
[Sec Appendix II, annexure No. 24.]

C o m m u n it y  D e v e lo pm e n t  P roject  of  
B ih a r

*323. Dr. Ram Snbhag Sin«rh: (a)
Will the Minister of Planning be 
pleased to state whether Government 
have approved of the Community 
Development Project of Bihar?

(b) If so, how many centres are to 
be opened there?

(c) When will the centres begin to 
work?

(d) Has the machinery been set up 
to implement that scheme?

(e) What is the estimated cost of the 
project?

^ e  Blinister of Planning and Biyer 
Valley Schemes (Shri Nanda): (a) Yes.

(b) Four projects and one develop
ment block.

(c) Work is expected to commence 
early in October, well in time for the 
next Rahi season.

(d) The State Government will set 
up a suitable machinery.

(e) Rs. 65 lakhs per project for three years.
R e po rts  in  So v ie t  P r ess

Shri K. Snbrahmanyam: Will 
the Prime Minister be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the re- 

61 PSD

ports about India in the Issues of 
“Izvestia” dated the 20th Jime, 1951' 
and “The Trud” dated the 30th 
January, 1952; and '

(b) if so, the action which is being 
taken by the Government of'India in 
the matter?

The Prime Minister (Shri Jawahar- 
lal Nehm): (a) Yes.

(b) Correct facts on these subjects 
have been given out by the Govern
ment from time to time. The Soviet 
Government has also taken some action 
as a result of our representation.

E x pen ditu re  on  K o rean  W ar

•326. Pandit A. R. Shastri: Will the 
Prime Minister be pleased to state as 
to what expenses in man power and 
materials has the Korean War caused 
to this country?

The Parliamentary Secreta^ to the 
Prime Minister (Shri Satish Cfiandra):
A monthly expenditure of approxi
mately Rs. 42,000 has been incurred 
since November 1950 in the mainten
ance of 60 Indian Field Ambulance, 
which has been placed at the disposal 
of the Unified Command in Korea. A 
non-recurring expenditure of Rs. 
8,14,667 has also been incurred in the 
free supply of jute bags and medicines. 
The Unit has suffered the following 
casualties.

(i) accidently deaht, one
(ii) baiftle casualty, (non-fatal), cne

(iii) other cases evacuated to India, 
seventeen.

S tate  T r ad in g  C o m m it t e e  R e po r t

*327. Shri B1 L. Dwivedl: Will the 
Minister of Commerce and Undnstry
be pleased to state:

(a) the recommendations of the 
Committee on State Trading with re
gard to develoD m ent of co-operative 
institutions producing exportable, com
modities and similar other societies: 
and

(b) the steps that are being taker: 
by Government to implement the re
commendations?

The - Minister of Commerce and 
Industry (Shri T. T. Krishnamacliari):
(f\) I would invite the Member’s atten
tion to paragraph 103 of the Report of 
the Committee and item 40 of the sum
mary of their recommendations.

(b) The Member's attention is in
vited to the answer given earlier to
day to starred question No. 309.
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C o r r u g ate d  I r o n  S heets

328. Shri BeU Ram Das: WiU the 
Minister of Commerce and Industry
be pleased to state:

(a) what was the total output of 
corrugated iron sheets in India during 
the years 1950-51 and 1951-52;

(b) what quantity of corrugated 
ivrn s'.ieets was allotted to Assam 
during those years;

(c) whether it is a fact that the 
inhabitants of Assam and Bengal, 
alone, in the Indian Union construct 
dvslling houses with corrugated iron 
sheets;

(d) whether the Government of 
Assam requested the Government ol 
India to allot larger quantities of 
corrugated iron sh^ts to Assam to 
meet the pressing public demand; and

(e) whether Government propose to 
allot larger quantities of corrugated 
iron s:heets to the State of Assam?

The Minister ot Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) 80,681 tons in 1950-51 and 69,190 
tons in 1951-52.

(b) 14,328 tons in 1950-51 and
1,833 tons in 1951-52.

(c) If the emphasis is on the word 
alone, not so far as I am aware.

(d) Yes, Sir.
(e) Requests for larger allotments 

will be considered havmg due regard 
to the general supply position and the 
demands from other States.

ainpr

3frro ^

(^ )  ^  *r̂ ft 3T lT f^

% Tfrra f̂T=r t ;

( ^ )  ^
^  ^  îT«r
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A bducted G ir l s

[•3??. Shri R. S. Tiwarl: Will the
Prime Minister be pleased to state;

(a) the number of abducted non- 
Muslim girls who are still to be re
covered from Pakistan;

(b) the number of non-Muslim 
abducted girls who have already been 
recovered; and

(c) the steps that are being taken 
by the Government to recover the 
rest?]

The Minister of Defence (Shrt 
Gopalaswami): (a) It is not possible 
to give any exhaustive figure indicating 
the number of non-Muslim abducted 
persons yet to be recovered from 
Pakistan. Experience has shown that 
a majority of the cases of persons re
covered were not registered with any 
recovery agency. However, there is 
still a considerable number of such per
sons yet to be recovered from Pakistan.

(b) Upto the 30th April, 1952, 8,068 
non-Muslim abducted persons have 
been recovered in Pakistan.

(c) According to the existing a^ee- 
ment with Pakistan, the responsibility 
of recovering abducted persons is that 
of the Government of the country 
where such persons are alleged to be 
residing. We have been assured by the 
Pakistan Government that they will 
continue their efforts in the matter of 
recovering all abducted persons in 
Pakistan.

A r r e s t  o f  M aulana  A kb a r  K han  a t  
S in g a po re

•330. 6hri P. T. Chacko: Will the
Prime Minister be pleased to state:

(a) the circumstances under which 
Maulana Akbar Khan was arrested 
and kept imder detention at Singapore;

(b) whether he was subjected to 
maltreatment by the Singapore Police;

(c) whether the Government of 
India have taken any steps in the 
matter besides lodging a protest with 
the Government of Malaya; and

rd) whether Government have taken 
any steps to get an assurance from 
the Secretary of State for Colonies 
that Indian Nationals travelling with 
Indian passports would not be subject
ed to such humiliations in Colonial 
territories?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) and (b). Maulana Mohamed
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Akbar Khan arrived in Singapore on 
the morning of the 23rd April with an 
-entry permit valid for his stay in' 
Malaya till the 25th April. He called 
at the ofiRce of the Representative of 
the Government of India on the morn
ing of th^23rd April and was directed 
-to report to the Emigration Officer. He 
did so at noon and was requested to 
call again at the Emigration Office at 
'2.30 p.m. He returned to his hotel at 
about 12.30 i).m. and was met there 
by a Police Officer in plain clotlies who 
asked him to accompany him to the 
Police Station. Shortly afterwards, 
Mr. Ahmed Khan of the Singapore 
C.I.D. arrived at the Police Station and 
informed the Maulana that he v/as 
binder arrest for infringing the Emer
gency Regulations. The Government 
of India understand that the Maulana’s 
request for permission to get into 
touch with the Reoresentative of the 
‘Government of India was refused and 
he was not even permitted to have his 
meal, but was taken a\\"ay with all his 
pa pers and held in detention at the 
Police S+ation. It was only after some 
hours that informa-tion reached our 

Representative that the Maulana 
had been arrested and detain
ed under the Emergency Regulations. 
On his intervention, the Maulana was 
taken to the Representative’s office and 
T e le a s e d  at about 6.30 p.m. on the same 
‘day.

(c) and (d). The Government of 
India instructed their Representative 
in Singapore to lodge a strong protest 
with the Gov6rhrherit of Malaya, 

^against the treatment meted out to an 
Indian national travelling on an Indian 
1)assport,. The matter was also brought 
to the notice of tbs High Commissioner 
for the United Kingdom in Delhi. The 
■Singapore Govertiipept have since 
tendered an apology iti suitable terms 
for the arrest of Maulana Mohamed 
Akbar Khan. In view of this, it is not 
proposed to pursue the matter.

S m a l l  S c a l e  I n d u s t r ie s

*.̂ 31. Shrimati Jayashri: Will the
Minister of Commerce and Indostrv
t>e pleased to state whether a survfey 
of small scale industries has been 
undertaken to ascertain:

fi) the total capital invested in 
«mall scale industries at present in the 
<JOuntry; and

îi) the total number of workers
employed in such industries at present?

The Deputy Minister of Commerce 
Md Industry (Shri Karmarkar):
^though a few State Governments 
nave done some work in this direction, 

it has not yet been possible for all

States to undertake surveys on total 
capital investment and number of
workers employed. I regret, there
fore, I am unable to furnish the infor
mation the Member seeks.

R e h a b il it a t ig n  m  M a n i p u r

•332. Shri L. J. Sin«:h: (a) Will the 
Minister of Rehabilitation be pleased 
to state what is the auota of the dis
placed persons allotted to Manipur 
State and the amount of the allocations 
earmarked for rehabilitation of dis
placed persons in Manipur?

rb) How many of them have been 
resettled and rehabilitated?

<c) What progress has been made in 
the work of resettlement and rehabili
tation?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) to (c). The informa
tion is being collected and will be laid 
on the Table of the House in due 
course.

D is p o s a l  o f  T y r e s

•333. Shri A. K. Gopalan: Will the 
Minister of Works, Production and 
Supply be pleased to slate: *

(a) whether there were any recent 
proposals for the disposal of tyres lu  
the (rovemment of India;

(b) if so, to whom;
,

fc) ^ a t  were the quotations offer
ed; and

(d) why the deal was stopped?
‘ of Honslng aad

___  r  Swaran S l^ k ): (a)
Yes.

(b) and̂  (d^. The highest tender, 
not beii^ upto our expectations has 
been rejected and fresh tenders are 
being invited.

(c) The following quotations were
received in response to the open tender 
enquiry: •

(1) Rs. 8:61 lakhs
(2) Rs. 7-49 lakhs
(3) Rs. 4 J06 lakhs.

E x p o r t  D u t y  o n  T e a

43. Shri K. C. Sodhia: WiU the
Minister of Commerce and Indus
try be pleased to state the amount of 
cess and export duty collected under
the head 'tea* during the last four
years? ^
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The Deputy Minister of CUimmeree 
and Industry (Shri Karmarkar): *Tea 
cess’ collected under the Central Tea 
Board Act, 1939, during the 12 months 
ending the 30th September, of 1948, 
1949, 1950 and 1951 is Rs. 50*24 lakhs, 
Rs. 60 • 18 lakhs, Rs. 73 • 91 and Rs. 92 • 60 
lakhs respectively. The amount of 
export duty collected on tea during the 
financial years 1948-49, 1949-50, 1950-51 
and 1951-52 is R^ 10 «3 crores, Rs. 10 S8 
crores, Rs. 10 47 crores and Rs. 9 D9 
crores, respectively.

D . D . T .  F a c t o r y

44. Dr. Ram Snbhag Sin^h: Will the 
Minister of Works, Production and
Supply be pleased to state;

(a) whether Government’s proposal 
to establish a D.D.T. Factory has been 
finalised; and

(b) if so, where that factory is likely 
to be established?

The Minister of Production (Shri 
K. C. Reddy); (a) Yes.

(b) At Delhi.

P l a n n in g  i n  M a n i p u r

45. Shri L. J. Singh: (a) Will the 
Minister of Planning be pleased to 
state what steps are taken under the 
Five Year Plan with respect to 
Manipur State?

(b) Has a Committee been form
ed to see the planning throu^?

(c) If so, who are the members of 
the Committee?

(d) What is the amount of the allo
cation earmarked fo r , planning in 
Manipur?

The Minister of Planning and Riyer 
▼alley Schemes (Shri Nanda): (a) A
Development Plan costing Rs. 105 crores 
for the Manipur State has been ap
proved by the Planning Commission.

(b) No Committee has been formed 
for the purpose. Development Plans 
were approved by the State Advisory 
Council, before submission to the Cen
tral Government.

(c) The Advisory Council consists of 
the following members:—

(1) Shri S. Samarendra Singh
(2) Shri M. Chandra Singh
(3) Shri N. Ibomacha Singh
(4) Shri Indramani Singh
(5) Shri A. Gourbidhu Singh
X6) Shri Md. Alimuddin

(7) Shri Teba Kilong and
(8) Shri Thisan Lukham.
(d) A provision for Rs. 18 o6 lakhs- 

has been made in the current year’s- 
budget of the Central Government for 
the Development Plans of the Manipur 
State.

Y a r n  a n d  C l o t h  S u p p l i e s  t o  S t a t e s

46. Shri Sanganna: Will the Minister
of Commerce and Industry be pleased 
to state the number of bales of coarse, 
medium and fine yam and cloth sun- 
plied to each State during the last 
three years? •

The Minister of Commerce and 
industry (Shri T. T. Krishnaniachari):.
Statements showing supplies of yarn 
and cloth tO each State during the pist 
three years are laid on the Table of 
the House. [See Appendix II, annexure 
No. 25.]

Figures for yarn are given accord
ing to counts. But figures for cloth 
according to categories were not main
tained during those years.

B o u n d a r y  D e m a r c a t io n

47. Shri B. K. Das: Will the Prime 
Minister be pleased to state:

(a) what progress has been made 
up-to-date regarding the demarcation, 
of boundaries between East Bengal and 
West Bengal, Assam and Tripura;

(b) what territories are imder dis* 
pute and require settlement during 
the demarcation of boundaries; and

(c) at what places differences have 
arisen as to the interpretation of the 
Radcliffe Award or the decision of the 
Bagge Tribunal?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) West Bengal—East 
Bengal.—(i) Out of approximately 830> 
miles of this boundary, demarcation 
has taken place of various sectors ag
gregating 382 miles. In regard to a 
sector of approximately 70 miles bet
ween Murshidabad (West Bengal) and 
Rajshahi (East Benga-l), which was- 
the subject of Dispute No. I before 
the Bagge Tribunal, air survey of the 
boundary and hydrographic survey of 
the Ganges river have been completed^ 
The offtake of the Mathabanga. which 
was the subject of Dispute No. II before 
the Bagge Tribunal, has been jointly" 
determined. Demarcation of the re
mainder of this boundary is being 
jointly carried out by the Directors of 
Land Records of West Bengal and East 
Bengal.
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(li) Assam—East Bengal.— Âir sur
vey of the boundary has been com
pleted. Ground demarcation was taken 
up in one sector, viz., the boundary
between the Districts of Goalpara
(Assnm) and Hangpur (East Bengal),
but could not be- completed as the 
East Bengal Government withdrew 
their survey staff owing to differences 
regarding procedure for demarcation.
. (iii) Tripura—East Bengal.— P̂reli

minary exchange of relevant records 
has been agreed upon. The demarca
tion of this boundary has not yet com
menced. . _ ,

(b) On the West Bengal—East Bengal 
boundary which has so far been 
examined by the joint working parties, 
disputes have arisen in regard to the 
following areas:—

(i) Cooch Behar enclaves along the 
boundary line between Jalpaiguri (West 
Bengal) and Dinajpur (East Bengal) 
districts. About two sq. miles.

(ii) Portions of the boundary bet
ween Police stations Bongson, Gai- 
ghata, Swarupnagar, and Baduria of 
District 24-Parganas (West Bengal) on 
the one hand and Police stations 
’ 'iheshpur, Sarsa, Jhikargacha of 
District Jessore and Kalaerao and Sat- 
khira of District Khulna (East Bengal) 
on the other. About three sq. miles.

(c) I. West Bengal—East Bengal.— 
In regard to the decisions of the Bagge 
Tribunal In dispute No. 1 [boundary 
between Murshidabad (West Bengal) 
and R^shahi (East Bengal)], differ
ences have arisen regarding the actual 
demarcation of the following:—

(i) Boundary between Police station 
Kaliachak (West Bengal) and Poli:‘e 
station Shibganj (East Bengal).

(ii) Boundary between Murshidabad
(West Bengal) and Raishahi (East 
Bengal) districts in the island opposite 
the town of Rajshahi. •

n. Assamr-East Bcngfal.—Tke Bagge 
Tribunal’s decisions on disputes Nos. 
Ill (the common boundary between 
thanas Barlekha and Patharkandi in 
the Patharia Hills Forest Reserve), and 
rv (the course of the Kushiara river) 
have been accepted by both India and 
Pakistan. Differences have, however, 
arisen with regard to the actual de
marcation of the boundary in accord
ance with those decisions.

K e r o s e n e

48. Dr. P. S. Deshmukh: (a) Win
the Minister of Works. Production and 
Supply be pleased to stafe the 
quantity of kerosene imported into 
India in 1950-51, 1951-52?

■ (b) What is the quantity of kerosene 
produced in India during each of these 
years?

The Minister of Productton (Shri 
K. C. Reddy): (a) 227,185,887 gaUons 
of Kerosene were imported during 1950
51 and 221.336,539 gallons were im
ported during April 1951 to January 
1952. Figures for February and March
1952 are not yet available.

(b) The indigenous production is 
negligible.

M i g r a t io n  b e t w e e n  E a s t  a n d  W e s t  
B e n g a l

49. Dr. P. S. Deshmukh: Will the 
Prime Minister be pleased to state:

(a) the number of Hindus who have 
migrated from East Bengal to India 
from 30th September, 1950 to 31st 
March, 1962:

(b) the number of Muslims who left 
India for East Bengal during the same 
period;

(c) the number of Hindus who re
turned from East Bengal to India 
during the said period; and

(d) the number of Muslims who re
turned from East Bengal to India 
during the same period?

A
The Prime Minister (Shri Jawahar- 

lal Nehru): No figures are available 
for migrajptSf as such whether from East 
Bengal to'India or from India to East 
Bengal. Figures are, however, avail
able about railway passengers, t r a i 
ling in either direction, which incluao 
both migrants and ordinary passengers, 
and sometimes a number of smugglers

The figures of traffic between East 
Bengal and India are mostly by rail 
and are approximately as follows:—

(a) 27,96,000
(b) 14,31,000
(c) 31,21,000
(d) 14,70,000

C o c o a n u t  a n d  i t s  P r o d u c t s  ( I m p o r t )

50. Shri P. T. Chaeko: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the names of countries which 
are allowed to import into India 
cocoanut arid its products;

(b) whether it is a fact !Hat the 
import of these commodities is caus
ing competition in the Indian market 
to the disadvantage of the cocoanut

, growers in India;
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(c) what is India’s annual consump
tion of these commodities in terms of 
copra;

(d) the amount imported in the 
year 1951-52 in terms of copra;

(e) the amount produced in India 
per year in terms of copra; abd

(f) the amount of cocoanut oil used 
by Ihe soap factories in India in 1951
52?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
All countries, since cocoanut and cocoa-

nut products are on the Open (Jeneral 
Licence both for soft and hard cur
rency countries.

(b) No.

(c) 277,000 tons (or a rough esti
mate),

(d) 25,353 tons from April 1951 to 
February 1952.

(e*) 23̂ 4,000 tons (on a rough esti
mate).

(f) 60,000 tons (approximately).
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HOUSE OF THE PE(5PLE 

Friday, 30th May, 1952

The House met at a Quarter 
Eight of the Clock. -

Pq^t

[M r .  S peaker  in  the Chair'\ 
QyESTIONS AND ANSWERS 

(See Part I)

9-^5 A.M. ‘
M O T IO N  F O R  A D JO U R N M E N T  

T ension  in  A gar ta la  of  T r ip u r a

Mr. Speaker: I have'^received notice 
of an adjournment motion from Shri 
Biren Dutt which rt^ads as follows:

“ To discuss a matter of urgent 
public importance, namely, tha 
promulgation of Section 144 in 
Agartala of Tripura State, for 
two months which has created a 
great tension and fear among the 
people of the State,”
I take it that what the hon. Mem

ber means is that an order is m force 
for the last two months or is it his m- 
tenUon to say that the order has now 
b © ^  promulgated to continue in force , 
for- two months? .

"shri Biren Dutt (Tripura West): It 
has been promulgated now.

Mr. Speaker: On what date?
Shri Biren Dutt: Yesterday we re

ceived a wire that the promulgation 
has been made just now. Because all 
the elected membei^ were under war
rant and after arriving here hon. 
Member Dasaratha Deb got his warrant 
withdrawn.

Mr. Speaker: Let me know the date.
I am concerned only with admissibi
lity. When was the order p rom ulg^
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gotShri Biren Dutt: Yesterday I 
a wire...........

Mr. Speaker: Does it state as, to 
the date on which the order waS=̂  pro
mulgated?

Shri Biren Dutt: 4^es, for two
months from 29th May (Intemij>tion). 
Yesterday the promulgation was made 
for another two months.-

Mr. SpesULer: I w sm ted ^  ^  sure 
about it, whether Jt had beieh promul
gated and has b e ^  in force for two 
months, in which case the adjourn
ment motion.......

Shri A. C. Guha (Santipur): He
says for another two months. Is it 
an extension or a new* promulgation?

Mr. Speaker: Is it an extension of 
the old order?

Shri Bireii Dutt: No meeting is al- 
Idwed in Agartala even in the time of 
general Election.

Mr. Speaker: So it was merely an 
extension of the old order?

Shri Biren Dutt: It is a new order. 
There was an order which never 
allowed meeting chi conventional 
meeting grounds within Municipal 
area.

Mr. Speaker: So he is not very 
clear. Assuming that the order was 
passed day before yesterday, and it 
came to the knowledge of the hon. 
Member only last night, I need not 
decide the point on the question of 
urgency, because there are two other 
serious objections. One is that the 
motion is vague. It refers to “ great 
tension <and fear” . That is not a very 
specific or definite issue to be discus- 

-sed. Then this matter is covered by a 
previous ruling and I will only read 
a portion of it:

“ The order Has been passed un-
■ der section 144 in exercise of

powers under the CrimilSal Pro
. cedure Code. This motion can

not be in order.”



[Mr. Speaker]
I believe the Criminal Procedure 

Code makes provision for a reference 
to the High Court by the party who 
feels aggrieved. There is a legal reme
dy about it. That is the meaning of 
the previous ruling. Therefore, it has 
been the general rule in this House 
that, there shall be no adjournment 
motions in cases where orders under 
section 144 of the Criminal Proce
dure Code are promulgated, the re

having b ^ n  provided by the 
Code through the ordinary course of 

law. (Interruption). That is very 
clear. I do not think I need mention 
the whole string of rulings in this 
Hpuse. This proceH^ure has been 
?ldopted and accepted for 25 years and 
I do not think I should change that 
now. (An Hon. Member: We are un
der a new Constitution.) It is a new 
Constitution and therefore perhaps 
further restrictions are caUed for.
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Shri R. K. Chaodhury (Gauhati): 
May I know for future guidance when 
an order is passed by the local Cxov- 
emment and it is not appealable to 
any authority, whether such an order 
may be a subject for discussion here?

Mr. Speaker: It is a hypothetical
question. The hon. Member may 
take the opinion of his legal advisers. 
I cannot imagine that the provisions of 
the Criminal Procedure Code can ap
ply only when orders are passed by 
certain Stetes and not by other States. 
It applies to aU.

Shri Nambiar (Mayuram): A  short 
notice question may be allowed on the 
subject, Sir. (Interruption).

Mr. Speaker: Order, order. He can 
try that remedy.

Members, irrespective of their politi
cal leanings. The Privileges Commit
tee does not work, as is done in the 
House, on a party system. Whether it 
is the case of a Member of this or that 
party, the Privileges Compiittee \§ 
concerned with the prestige and pri
vileges of every Member of this 
House, irrespective o f his party in
clinations: the prestige of the entire 
House is concerned. The report will 
take some time but it does not matter. 
Let these questions be decided once 
for all. I would earnestly request 
Members of the Opposition that they 
should not treat questions of privile
ges, purely as party questiowj.

Dr. S. P. M ookei^ (Calcutta 
South-East) : That should be addressed 
to Government Benches. (Interrupt 
tion).

Mr. Speaker: Order, order. The 
Chairman of the Committee, the hon. 
Home Minister, is a well known law
yer and a good Parliamentarian but 
I thought that Members of the Oijpo- 
sition were new ones. That was why 
I referred to the Members of the Oi>- 
position.

PAPERS LAID ON THE TABLE
(i) Appropriation Accounts Posts and 

Telegraphs); and (ii) Audit Report.

The Minister of Finance (Shri C. D. 
Deshmnkh): I lay on the Table a signed 
copy of the Appropriation Accounts 
(Posts and Telegraphs) 1949-50 and 
the Audit Report 1951 under Article 
151 of the Constitution. [Placea in 
Library. See No. IV N.O.(6)].

REPORT OF PRIVILEGES 
COMMITTEE

Shri N. L. Sharma (Sikar): May I 
know. Sir, when the House will get 
the report of the Privileges Committee?

Mr. Speaker: I understand that the 
Committee is meeting at 5 p .m . today.

Shri N. L, Sharma: When will the 
House get the report?

Mr. Speaker When the report has 
been made. (Interruptions). Order, 
order. The Privileges Committee ©f  ̂
the House is not interested in this or 
that party. It is a Committee whose 
function is to protect the rights of all

GENERAL BUDGET—GENERAL 
• DISCUSSION

Mr. Speaker. We shall now proceed 
to the discussion of the General Bud
get. I have to announce to the House 
that under Rule 184(3), I fix that the 
time-limit for speeches will ordinarily 
be 15 minutes for each Member ex
cepting the Finance Minister for whom 
one hour or more will be allowed, if 
necessary.

At this stage the House will be at 
I liberty to discuss the Budget as a 
I whole or any question o f principle in-
• volved therein,

I am making this suggestion so 
that. Members may make the best pos-
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5ible use of the 15 minutes at their dis- 
l)osal and not go into individual ques
tions or minor matters, unless they 
-are really necessary and very relevant 
‘ o bring out a general question.

I have received requests on both 
sides. There is on one side the sug
gestion to limit speeches to ten minutes 
to accommodate more Members and 
on the other side, there is a sugges
tion to extend the time limit to 20 or 
30 minutes for each Member. WeU,
I think I have taken the mean and 
that should be taken as a general 
^ id e . I hope hon Members would be 
to the point, and if any Members of 
any party take more time, I think l[ /  
shall have to debit'^iTlo the account! ^  
o f that party with the result that aL 
smaller number of that party will beT 
called upon. I shall not undertake to  ̂
accommodate all. We have from the 
beginning fixed four days and the hon. 
Members need not entertain the hope 
that there will be a further extension.
The limit is fixed from now. Perhaps 
some of them might think that, on two 
occasions they had extensions of a day 
each and this time also there may be 
an extension. Nothing of that sort is 
going to happen now. I am saying 
-this merely to request Members to 
bring out all the important points 
within the time at their disposal

Dr. S. P. Mookerjee (C^cutta 
South-East) : How have you divided
the time between the Opposition and 
Government, Sir? .

Mr. Speaker: That is a matter for 
the Chair.

Dr. S. P. Mookerjee: We should
Icnow. ‘

Mr. Speaker: No, they should not 
Icnow. If they want to know I will 
put the strictest limit according to 
the number of Members, but that will 
not be the standard by which I am 
«oing. The Opposition will have a 
certain latitude but that does not 
mean they can carry on, any way. 
Hon. Members I suppose now know the 
practice as to what I mean by an 
^equitable distribution.

Shri B. Shiva Rao.
Shri N. C. Chatterjee (Hooghly): 

Before the hon. Member begins may 
I know when the hon. Home Minister 
is going to reply to the Short Notice 
Question in regard to the Delhi situ
ation and with regard to the arrest of 
an hon. Member? Sir, while you dis
allowed the adjournnvent motion you 
said short notice questions may be 
p u t I understand notice o f short

c
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notice question has been given and we 
were expecting some .reply from the 
hon. Home Minister. May I know 
when they will be answered?

The Minister of Home Affairs and 
States (Dr. Katja) : They might be put 
for Monday.

Shri B. Shiva Rao (South Kanara- 
South): Sir, I would like to utilise the 
time you have been pleased .to allot 
me for placing before the Ho«se and 
also before the Government certain 
suggestions for their consideration. 
But first I would like to say a word 
about the Budget as a whole. I regard 
this Budget as an honest and a coura
geous Budget: with dwindling reserves 
and an international situation which 
is not particularly bright at the mo
ment, whether one looks to the Far 
East or to Europe, I think the Finance 
Minister was more than amply justi
fied in being cautious in such cir
cumstances of uncertainty. I think 
he is entitled not only to the appre
ciation but the gratitude of every sec
tion of this Housejfor the courage he 
has shown in refusing to afford relief 
in certain directions.

Having Seiid that alwut the Budget 
as a whole, I would like the Finance 
Minister to consider two points^ One 
is not a new one. Last year when the 
Provisional Parliament was consider
ing certain supplementary grants, I 
ventured to suggest that the measures 
adopted to prevent smuggling ^ere 
not sufficiently effective. Arid in re
ply my hon. friend, Mr. Mahavir 
Tyagi said that he would tighten up 
the measures in order to check, if not 
completely to prevent, smuggling. I 
am not satisfied that even if those 
measures have been put into opera
tion they have proved particularly 
effective. It is a layman’s estimate 
blit I reckon the annual loss of revenue 
to the exchequer through large-scale 
smuggling through French and Portu
guese ̂ territories at not less than two 
or three crores— not a negligible sum.
I was recently in CJoa on my way to 
my constituency and I was told that 
it is a paradise for smug/^ers and 
anti-prohibitionists. I was informed 
that the import of whisky and alcoho
lic liquours into Goa has increased 
ten to twelve times in the last few 
years since prohibition was put into 
force in Bombay, ^ e r e fo r e  I would 
ask the Finance Minilter not to be 
soft or half-hearted in adopting mea
sures to prevent smuggling; because as 
I have said, it will not only help in 
swell his pockets, but I venture to add 
it will help the Prim e Minister in
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[Shri B. Shiva Rao] 
solving this diflficult problem of the 
continued existence of these foreign 
pockets in our country. I Jiave rea
sons to believe that so long as smug
gling continues, there will be, both in 
French and Portuguese territories in 
this country, a fairly Appreciable sec
tion of the indigenous population to 
support the maintenance of foreign 
rule. And therefore for both these re- 
^ n s  X-would ask the Finance Minister 
to tighten up the regulations against 
smuggling.

The other point for consideration 
of the Finance Minister refers to the 
work of the Estynates Committee and 
of the Public Accounts Committee to 
which he has made appreciative refer
ences in his Budget statement. As a 
Member of the Estimates Committee 
for the last two years I think I am 
in a position to say, and in this I am 
sure that I haye the support of all the 
other Members of the Committee...

Shri B. Das (Jajpur-Keonjhar) ; 
You have.

Shri B. Shiva Rao:.......that our
labours were considerably li^lttened 
by the assistance ^ i c h  we received 
from the Secretary to Parliament and 
his staff; by their ability and willing 
co-operation at all tim^s the Commit
tee’s work was greatly facilitated. But, 
we are at the,beginning ^ f a new Cons
titution, and ’l thinjf the work of ‘ the 
House of the People will increase 
gre^rtly in volume and complexity. I 
would therefore suggest to the Finance 
Minister to consider the desirability 
of giving to each of these two Com
mittees, the Estimates Committee and 
the Public Accounts Committee, a 
separate whole-time staff in order to 
increase their effectiveness and practi
cal usefulness.

Now, Sir, I would like to pass on to 
a subject in which I have* taken a 
good deal of interest in the last three 
or four years, and that i§ industrial 
housing. I am glad that the Finance 
Minister has at last found it possible 
to make a beginning with industrial 
housing, though it is a modest begin
ning. I ij^ pe that in_ course of time 
this movement for house building will 
assume national proportions. So far 
as industrial labour is concerned, 
having had a good deal to do with its 
organisation at one time, I feel I can
not stress too strongly or too often the 
great need for industrial housing, 
because proper housing for industrial 
labour will solve many of its urgent 
problems: disease, vice and inefficiency. 
Incidentally, I would like to suggest for 
the consideration of the Government,
I do not know if any final decision

has been taken, that now that Produc
tion has been made a separate Minis
try— I do not know what would be the 
precise label for*"what is left to the 
new Minister, Sardar Swaran Singh,. 
I presume it will be called, “ Works». 
Housing and Supply”—I would sug
gest a briefer and a more elegant 
tit%  just the “ Ministry of Housing’\ 
because I think it would indicate the 
interest of the Government in the 
solution of this problem and it would 
also point out both to this “House and 
to th^ country that the Government 
attaches the highest importance to  
industrial housing.

Recently there appeared in the press 
long extracts from a report made by 
an expert committee on housing. I 
hope copies of that document will be 
made available to Members of this 
House. But I would like to suggest 
that the new Minister should exercise 
constant vigilance in two directions: 

•/•first in keeping down the costs of house 
building and secondly in regard to re- 

^search on the use of indigenous build
ing materials.

Now, there is .one important ajspect 
of this problem to which I would in
vite the attention of the hon. Minis
ter. If I may borrow for a moment a 
phrase .which is so dear to my hon. 
friend opposite, Mr. Gopalan, the time 
has come for a “declaratiipn of war’* 
on slums throughout the cbuntry. The 
Prime Minister has spoken out very 
strongly against the continued exis
tence of slums in Kanpur and I believe* 
the municipal board of Kanpur has at 
last begun to wake u d  to the necessity 
for action. But spealung quite frankly, 
municipal boards in this country in too* 
many instances are either too weak or 
too ‘ indifferent. They are unable to 
resist the very powerful influences o f  
vested interests, name^ the owners o f 
slum areas; and if this problem is to 
be tackle^ qn a national scale, I would 
suggest the Minister for Housing 
that the initiative should start fron\ 
the Centre.

If I may throw out a suggestion, the 
Ministry of Labour, when a new Sta
tute has been passed by Parliament 
sends out to State Governments model 
rules for immediate adoption; and th e  
advantage is two-fold. In the* first 
place. It ensures the implementation o f  
labour legislation with the least avoid
able delay aiid secondly ensures uni
formity of action. In the a ^ e  way, T 
would suggest that the Ministry^ ot 
Housing, in x:onsultation with the- 
Ministry of Law, may draw u d  a model
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Bill for the abolition of slums through
out the country and oass on that Bill 
io r  adoption by the various State Gkiv- 
ernments. In no other way it seems 
to me can this problem be tackled 
satisfactorily and on a national scale. 
It is essential that that Bill should 
contain a provision to the effect that 
slums are unfit for human habitation. 
If there is any section of the commu
nity which deserves no consider^ion 
whatsoever it is the owners of slnms 
throughout the country. They have 
reaped fat dividends in the past on the 
miseries of the poor. While on this 
point I would like to say that i f  slums 
are to be abolished, as I hope they 
will be, some provision will become 
necessary for those who will be render
ed homeless by radical action in the 
-direction I have suggested.

Now I would like to pass on to the 
Planning Commission with which is 
now combined multi-purpose river pro
jects. The Report of the Planning 
Commission is reaching, or has reach- 
■ed, its final stage, and I hope that the 
document will be in our hands lonjj^ 
before the conclusion of this session, 
think the time is appropriate for re-'" 
peating a suggestion which I had made 
informally to some oi the Members of 
the Planning Commission last year,

> when we had group discussions. I 
would like to see a Bureau of Per- 
Bonnel started, one on all-India scale 
by the Centre and two for service with
in the State at State levels. I attach 
^ great dead of importance to securing 
experienced personnel for the hund
reds, possibly thousands, o f schemes, 
which would be undertaken very 
€hortly, either on the basis of the r^  
port of the Planning Commission or «  
part of the various community projects.
1 discussed this matter in my consti
tuency' onljt a few weeks ago, and I 
know from the reactions I have had 
that a number of experienced officials 
who have eUher just retired or who 
are on the eve of retirement,— I am 
thinking at 'the moment of engineers, 
doctors, public health workers, men in 
the agricultural ministries, even tea
chers— such men I know would be glad 
to render public service either in an 
honorary capacity or in a semi-hono- 
Tary capacity. Since for "the success 
of the various plans you will require 
literally an army of trained workers I 
would ask the Minister for Planning to 
■consider seriously the desirability of 
t̂avtinfir a Bureau of Personnel on the 

lines 1 have indicated.

If I m ^  say a word about multi- 
puspose river projects, I would like to 
have an assurance from the hon. Minis
ter tbat «verj4hing is being done at

•the present moment to ensure maxi
mum encouragement being given to 
indigenous talent. We have had a 
good deal to say on. this subject when 
iJie Estimates Committee visited Damo- 
dar V a ll^  last year. I do not want 
to be misunderstood. I am not against 
the importation of foreign experts, if 
indigenous talent i& not available. For 
instance, I would like to suggest we 
may benefit very considerably through 
tne importation of foreign experts to 
strengthen the Geological Survey of 
India to hasten a comprehensive Geo
logical Survey of the mineral resources 
of this country. But so far as dain 
construction is concerned, so far as 
hydro-electric -works are concerned, I 
do feel—and I come*from a province 
which has a magnfficent record in this 
direction— I do feel that for various 
reasons which we need not discuss at 
the present moment, this essential, as
pect of national development has not 
t^d the attention that is due to it.

Last year when this particular sub
ject ^ s  being handled by the Minis
ter for National Resources, who is now 
the C^vernor of Madras, I had made a 
suggeifion that there should be at the 
centre a Board df Indian consultants 
or advisers drawn from . all the pro
vinces and particularly from provinces 
which have achieved striking success 
in regard to dam construction and 
hydro-electric works, so that, such a 
BoarS may not only advise the Minis
ter, but visit these various large-scalfe 
schemes like Damodar Valley, Hiraknia, 
Bhakra-Nangal and see whether these 
works are progressing at a satisfactory 
rate and keep reasonably close to the 
original estimates.

I would refer to, one or two points 
more briefly, becali^ my time is very 
nearly over. I hopfe the Finance Minis
ter will expedite the publication of the 
report of tne Grow More Food Enquiry 
Committee; and I hope that this House 
will have a very cnrly opportunity of 
having a full-dress debate on food po
licy when the new Minister for Food 
has had the opportunity and time to 
formulate his policies and plans. 
At this stage I would on|y like to 
refer to one aspect of this matter. I 
have never been able to understand 
why. in the past, in publishing statis
tics of food, whether grown in this 
country or imported from abroad, 
there has been no reference to things 
like fish which is a very important 
item of food. Even small countries, 
countries like Denmark have made 
great progress in regard to the fishing 
industry. Out of Denmark’s national 
income today I am told about 15 to



£69 General Budget— 30 MAY 1952 General Discussion 870

[Shri B. Shiva Rao]
18 per cent, is derived from the 
fishing industry. I feel that the 
statistics in respect o f food should not 
only relate to foodgrains but to other 
items as weUi. I hope the Planning 
Commission has taken note of this 
aspect of the food problem and will 
make adequate provision for fishing, 
both deep-sea fishing and also inland 
fishing.

One last word I would like to say 
before I conclude, and that is in
regard to Defence. I feel the House
owes it to itself to place on record—  
and on this point I am quite sure 
every section of the House will agree 
with me— I think the House should 
take this opportunity of placing on 
record its deep gratitude to the offi
cers and the men of the Southern 
Command for the magnificent woric 
they have done in the last two months 
in Rayalaseema. So far as Defence 
expenditure is concerned, I am quite 
sure the Finance Minister will not
give any attention to the fantastic
suggestions which have been made 
by some critics to slash down this 
expenditure. That is not the sugges
tion to make at the present moment, 
with the international situation as it 
is. Nevertheless, I would like to say, 
from such preliminary examination as 
the Estimates Committee made last 
year of certain aspects of Defence 
expenditure, that there is room for 
fairly substantial economies in certain 
directions. And, speaking for my
self, I am content to await the report 
of the Departmental Committee on 
Defence Economies to which th6 
Finance Minister has made a 
reference. Only one point I wouLd 
like to add. I find from the Defence 
estimates this year that the Army will 
consimie, on the side of effective 
services, Rs. 149 crores, the Navy 
Rs. 11 crores and the Air Fdrce Rs. 23 
crores. Obviously the structure of 
our Defence forces cannot be changed 
overnight. At the same time, I 
would like the Ministry of Defence to 
consider whether there should not be 
a greater balance between expendi
ture on tiiese different wings of the 
Defence forces. I have particularly 
in mind the Navy. A country like 
ours, with a long coast-line, must 
certainly have far greater naval 
resources than it has at the present 
moment. Perhaps that is not a 
topic one can appropriately discuss 
on the floor of the House. But I 
wouW like to add one suggestion for 
the consideration of the Ministry of 
Defence. We have not only a long 
coast-line, but we have living on the 
coast-line communities,' with long and

splendid sea-faring traditions. I  
would like to see established as soon, 
as possible a net-work of nautical 
schools which would give opportunities 
to the young men belonging to these- 
communities for adequate training, 
so that in times to come both the 
mercantile marine and our Navy may 
have a backbone drawn from the 
people of these communities.

Shri A .  K. Gopalan (Cannanore): 
I do not know whether I will be
able to go through the whole subject 
and some of the most important
points which I want to bring out 
while pointing out what our reac
tions on this Budget are. I have 
not forgotten that on a certain 
word that I had used here the- 
other day it had been said that it was 
not proper and that I should not have 
used it. Today I shall try to see 
that I do not use any word like that.
But there are certain facts and
figures— t̂hey may be correct or not 
correct, according to me they are 
correct— by which I think I will be  
able to prove that what I have said is 
correct.

It is said that this Budget is an 
‘honest’ and a ‘courageous’ budget. I 
also say the same. I do not say there 
is any dishonesty in it. I say it is an 
honest and courageous budget—honest 
in the sense that it is very honest in 
safeguarding the interests 6f the few  
people and in disregarding the cause 
of the millions of this country. Cer
tainly it is honest in the sense that 
the policy that had been carried on 
by this Government during the last 
five years, the same policy and the 
same principles are followed in fram
ing this budget. And it is certainly 
very courageous in the sense that 
when there is famine not only in 
Rayalaseema as has been discussed 
here— I do not want to go into the 
details here— but when famine is 
spreading in the country, when there 
is a slump in the country, when not 
only are workers turned out o f 
factories' but the entire people r̂ re 
suffering, at such a time it is definitely 
and courageously said “No question of 
restoring the food subsidy, we will 
never do it whatever may happen in 
the country” . It is also courageously 
said that there is a Plan which after 
five years will reach to the extent in 
which the country had been in 1939. 
So they say “ If today you ask for
any relief, if you ask for food, if you
ask for job, we will not be able- to
give any of them” . As far as that
question is concerned it is courageous
ly said that the policy that is there
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wi!l be no relief to the ordinary man 
in this country. When saying 1 
have to quote the Gorwala Report in 
which it has been stated:

“No Government, least of all 
the Government of India, can 
afford to proceed on the basis that 
it is better to attempt many 
things, than achieve a few. If it 
does so attempt, it must dissipate 
its energies and resources to little 
purposes. The basic things are 
food, clothing and shelter... Emer
gent remedies must be found for 
acute economic ills; and economic 
well-being must be built up... 
There are undoubtedly many other 
activities in which a modem 
government have to take part and 
these cannot altogether be ignor
ed; but the efforts and expenditure 
in men and money on these must 
obviously not be such as to 
prejudice the fundamental task, 
for, if this fails, everything else 
must also fail.”

So, if this fails, everything also must 
fail. The fundamental duty of the 
Government today is this. As 
Mahatma Gandhi has said, a Govern
ment that cannot feed the people... 
(Interruption). May I tell hon. 
Members opposite that I have a 
right to quote Mahatma Gandhi be
cause I was a Congressman for about 
ten years and I have also played a 
part in building the Congress move
ment in this country? So what I 
would request the other side is, let 
us not fight on words when the name 
o f Mahatma Gandhi is mentioned. 
We do not say that you are not 
patriotic. We do not question your 
patriotism.

Mr. Speaker: He is not addressing 
me!

Shri A. K. Gopalaa: Sir, I am
making certain suggestions to the 
other side. I would make this 
request to them. Let us imderstahd 
each other. If there are differences 
between us let us understand them. 
Let us not question the patriotism of 
each other. Let us not go on saying 
who is more patriotic or who is less 
patriotic. We are placing before the 
Government certain suggestions. We 
have every respect for them. We are not 
criticising any individual in the Cong
ress. We say there is a certain policy 
and we say we do not agree with 
that policy. We want the other side 
to imderstand these things and we 
want them to examine whether there 
i» any reality in it or not. This is 
what I said, that any Grovemment that

cannot feed the people, whatever the 
composition of the Government m ^  
be, that Government has no right to 
be there in that place. (Hear, hear). 
It may be a Communist Government; 
it may be a Congress Government; it 
may be a Government of all parties, 
but any Government that does not 
solve the problem of food, that does 
not effectively try to solve the prob
lem of food, that Govemmefnt has no 
place in the country. Supposing 
one Government goes and another 
Government comes and the s ^ e  
situation continues, the same thing 
applies. I am not speaking of any 
one Government or any kind of 
Government in this country.

So the whole situation in the budget 
seems to be that if the hon. Minister 
who has framed the budget, if he has 
really understood that there is very 
great economic crisis in the country 
and that economic crisis is deepening 
in the country, certainly the b u ^ et 
would not have been placed as it is 
today. Wherever the country might 
be, if there is a war we have to 
certainly defend the country and the 
very interest of the country because 
the life of the people o f the country is 
involved in it. Certainly the budget 
at that particular period will be 
according to the situation and the 
defence requirements of the country. 
We see every day in the newspapers 
that people are djring, that the 
famine is spreading. We see in 
many places that cattle are dying and 
I consider that the budget should be 
framed on the principle that inime- 
diate relief is given. There is the 
Gorwala Committee’s report. The 
fundamental thing is that we are not 
against any plan. We are not only 
not against any plan; but we agree 
that minor irrigation schemes are 
necessary, the river valley projects 
are necessary. We will certainly 
support them because it is in the 
interests of the country and the 
people.

When we understand that there is 
a certain situation in the country to
day, whatever the cause might be, 
what is it that we shouLd do today 
in order to give relief to the people? 
Whatever the budget figures might be, 
whatever the plan might be, as far as 
the defence is concerned and as far 
as the planning is concerned, what 
is the basis? It is not the money 
and material. It is not only money 
and machinery but it is the co
operation of the people. If there is 
no co-operation of the people, if there 
is no interest in the people, if the 
people are not behind the Govern
ment, nothing will succeed. Is the
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budget based on the confidence of the 
people? Are the people able to say 
that today we are givfen some relief 
and there is a plan after 5 years when 
we will be able to reach the goal. 
We will not be satisfied if the Budget 
is not able to win the confidence of 
the people and inspire them. It 
must show the people that certainly 
the Government has made an attempt; 
and they must do something more, 
and that they must help the Govern
ment. Certainly that budget can be 
said to be a popular budget which has 
got the whole-hearted co-operation of 
all sections of the people.

[S h r i  M . A . A y y a n g a r  in  the Chair]

I shall not go into the details but I 
shaU refer to the main things that 
have been said in the budget. The 
first thing is that there is no new taxa
tion. I quite agree that there is no 
new taxation. There is no taxation 
collected by the taxing machinery, 
but when you say that the food 
subsidy is not restored, that is taxa
tion. Is it not a taxation on the poor 
man? It means that he must pay 
some money in the shape of the 
price of food. A man with a family 
of 4 people had to pay Rs. 4 per 
week previously and now he has to 
pay Rs. 12 more per month. Certain
ly that is taxation, though it is not 
collected by the taxation machinery. 
People are taxed in some other form.

10 A.M.
The second thing is about the pre

sent skimp being a blessing to the 
people. That had been said by the 
hon. Finance Minister. I only want 
In ask whether the present slump is a 
blessing to the people and whether 
the fall in prices has actually been a 
gain to the ordinary man in the 
country. There is fall in prices, I 
admit, but take an ordinary man, a 
clerk, a worker or a peasant. What 
is it that he buys? What are the 
articles that he purchases? 90 per 
cent, of the money goes for getting the 
foodstuffs. He has to pay 12, 13 or .20 
rupees more according to the number of 
people in the family and always he 
does not buy the other things. There
fore, to say that the fall in prices has 
helped many people in this country is 
not correct. What is the effect of this 
slump on the working classes in this 
country? I have got certain figures 
from the trade unions in this country 
o f the number of unemployed people 
turned out of the factories in several 
provinces. I submit these figures be  ̂
fore the House. The slump has 
affected tanneries, textiles and the

most affected industries are the hand- 
loom and the pit loom. In Malabar, 
especially in Travancore and Cochin 
about 5,58,000 people are out of 
employment, in handloom 5 lakhs of 
peopde and in pit loom another 5 
lakhs are employed. t'he number of 
workers affected in the various in
dustries, I shall read out to the House.

Bengal ... 15,592.
Bombay 63,474
Bihar 1,400
Coorg 39
Madras 30,750
Madhya Bharat ... 37,700
Madhya Pradesh 1,000
Mysore ... 2,000
Kerala ... 5,58,400
Tripura ... 2,000
Rajasthan 2,300

The above are not merely handloom 
workers, but also those employed in 
various industries. The above are in
complete figures.

The Minister of Finance (Shri C.D. 
Deshmukh): I should like to know
from what authority he is reading. 
It IS only for my information.

Shri A. K. Gopalan: As for tne
authority, we had asked the registered 
trade unions to give us the particulars. 
After the last meeting we sent letters 
and wires to them, because we had 
been told that whatever we speak is 
not correct. So we have asked them 
to report as to how many workers 
have been turned out in the various 
industries and these are the figures 
sent by them. Information from 
many places have not come yet. These 
figures are based on the reports that 
we have got from the provincial and 
local trade unions and the particulars 
are also based on the reports that 
have been published by the unibns. 
As far as Malabar is concerned, I 
will be ready to place before the hon. 
Finance Minister the reports of the 
coir factory workers as well as the 
handloom workers, the pamphlet that 
had been published by them and also 
another memorandum that they have 
submitted to the hon. Prime Minister 
and the other Ministers here, both 
from the handloom industry as well 
as the coir factory individually. It ii 
on the basis of those memoranda and 
also the other things that I place these 
figures before this House.
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The hon. Finance Minister stated in 
liis speech:

“ I venture to suggest that a faJJi 
in prices is not perhaps a thing 
to be feared especially if it can be 
brought about in an orderly man
ner. It is only when it is of such 
a nature as to lead to a reduction 
in production and employment 
that contains a threat to the 
country’s economy.”

The figures as quoted below from the 
Monthly Statistics of selected in- 
•dustries (April 1952), published by the 
Ministry of Commerce and Industry, 
•demonstrate fully that there is a fall 
in the production of a , large number 
of industries between January 1951 
and January 1952.

Coal Jan. 1951 118 8 Jan. 1952 130 2
Oemeat „  „  207*2 „  „  218-7
Woollen „  80*3 „  „  99’ 6
Sugar „  „  120-8 „  1053

There are about 10 or 15 items, but 
unfortunately, I have not got the 
time and I shall not read them out to 
the House. If it is necessary, I will 
read out. There are so many in
dustries in which according to the 
figures given by the Commerce and 
Industry Department, there is a reduc
tion in the production. Not only 
this, but in cigarettes, paper, lea
ther cloth, sulphuric acid, caustic 
soda, Soda Ash, Cement, sheet 
glass, laboratory glass and others 
there is a fall in production. I 
think the hon. Finance Minister will 
not question the fact that in the 
handloom industry, in the pit-loom 
industry as well in the tanneries and 
other industries, there are lakhs of 
people who are unemployed. As far 
.as Malabar is concerned, I have got 
two or three memoranda from the 
factory owners also. At a meeting 
o f  the factory owners, they have 
decided to close all the factories. Day 
before yesterday, T got a wire that 
the spinning and weaving mill owned 
by  a prominent congressman Samuel 
Aaraon had been closed and 600 
workers thrown out. The slump 
has affected the industries of this 
country; and production has fallen 
down according to the figures given 
by the Government themselves. 
To say that the slump has not 
affected the people and that the slump 
is a source of happiness to the people, 
in my opinion, is not correct. I am 
not using any other word because the 
opposite side may be angry. So, I

ii is not correct.

The other thing I have to say is as 
to how the Budget stands as far as 
social services and nation building 
services are concerned; and as to how 
it stands with regard to general ad
ministration and defence. For edu
cation, a very small amount is provid
ed. The Budget stands thus:

Total receipts 404.98 crores. Total 
income from custom and union excise 
duties 251.90 crores; total income from 
taxes—Corporation and other taxes 
10416 crores; income from Railways 
Posts and Telegraphs 8 81 crores. Total 
expenditure 401.00 crores approximate
ly. Defence 200 crores, 50 per cent; 
General administration 50 crores, 12i • 
per cent.: Education 6  ̂ crores. 1 per 
cent.; Scientific Research, public 
health, labour all put together 1-6 per 
cent.; Industry, commerce and agri
culture 14 crores. Si per cent.; Sub
sidies to State and Tribal welfare 30 
crores, 7i per cent.; Displaced persons
10 crores, 2J per cent.; Food and 
housing subsidies 25 crores, 6 per 
cent.; civil works 20 crores, 5 per cent.; 
and Interest charges 36 crores, 9 per 
cent.

Now, what is the relief that is given 
to the producer? What is 'the relief 
that is given to the employees in the 
postal department. Railway depart
ment, non-gazetted officers, who are 
working under the Government and 
the section of i>eople who are responsi
ble for the Government and whose 
satisfaction and contentment is neces
sary for any planning, for the promo
tion of welfare of this countiy? In 
a country like ours, the money pro
vided for education is only 1 per cent. 
It may be .001 per cent more; but 
it is only one per cent. I have to 
say that the Budget has not taken 
note of the serious economic crisis in 
the country. Nothing is done about 
that.

The one thing that wiM be placed 
before us is the Five Year Plan. If 
there is time, I shall go into the Five 
Year Plan and show how inadequate 
is the provision made for the industrial 
development of the country. No 
country can solve the problem of 
unemployment without a great deal 
of industrialisation. According to 
the Five Year Plan the GovemmenT: 
propose to spend 1493 crores. The 
analysis is as follows: Agriculture
and rural develGoment 191-69 crores, 
12.8 per cent; Irrigation 450.36 crores, 
30-2 per cent: Transport and Com
munications 388*12 crores, 26*1 oer 
cent; Industry 100 crores, 6-7 per cent: 
Social services 254-22 crores, 17
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per cent.; Rehabilitation 79 crores,
5-3 per cent; Miscellaneous 28*54 
crores, 1*9 per cent. Our Gov
ernment exi>ects to raise inter
nally *300 crores during the five
years for further investment. The
other day, while speaking in the
Council of States, the reply of the
hon. Finance Minister was that food 
subsidy is not restored because that 
money is required to be spent on the 
Grow More Food campaign. I want 
to ask the hon. Finance Minister 
this question. So far 90 crores have 
been spent on the Grow More Food 
campaign. According to the figures 
we have got from the books, 4 
million tons have been produced less 
than in 1951. It is not a question 
that there is no irrigation. Irriga
tion is an important factor. As long 
as there is eviction going on in the 
country, as long as the land does not 
belong to the tiller, as long as 
the burden on the tiller in the shape of 
rents and taxes and other things are 
there, the position will be the same. 
If we accuse that the people are not 
producing more foodgrains, if we 
say that the people are idle, it 
is not correct. People want to 
work. I .want to bring this fact 
to the notice of the hon. Finance 
Minister. In Malabar, in the West 
coast, there are varam lands, 
thousands of acres of forest lands, 
fit for cultivation. What happens is 
this. The tenant goes there once a 
year, stays there for three months, 
clears the forest, and cultivates the 
land. Today, these lands are in the 
hands of the landlords. They have 
not even gone there. They have 
not given the lands to the kisans. 
When the kisans, after putting in a 
petition to the Government tried to 
cultivate those lands, the M.S.P. was 
brought and they were shot at. 
According to Government calculation, 
there are millions of acres, some be
longing to the landlords, some be
longing to the Government, some to 
other people. These lands should be 
given to the tillers. In some cases, 
the landlords have not even seen 
their lands. If tomorrow the Govern
ment allows the kisans to work on
those lands and tell them, you can
cultivate these lands, take all the pro
duce, and after retaining enough for
your consumption, hand over the
surplus grains to the Government, the 
Grow More Food campaign would be 
a success. We have been trying to 
do this. I want to place this case 
before the Finance Minister. In 
Malabar,—the Congress Members from 
the Malabar also know this— at Puttali 
there was an estate belonging to a

big landlord. He was the only 
member in the family. When he died,, 
the estate came over to the Govern
ment. There were about 2000 acres 
of land with him, very good. This 
was in 1946. The kisans wanted to 
cultivate the land. It was the rainy 
season, and the time to cultivate. We 
did not get the permission of the 
Government. We put in a petition 
to the Government and said that we 
are cultivating because if we did not 
cultivate then, later we may not be 
able to do it. After putting in this 
petition, the kisans began to till. The 
result was, the M.S.P. was brought 
and 250 kisans were put in jail on a 
technical ground that they did not 
get the permission. It is not that 
the kisan does not want to grow more 
food. He wants to produce more 
food. If the land belongs to him. if 
he has the right to take whatever is  
produced from the land by his labour,, 
he will do it. There are a Large 
number of evictions in the country. 
Especially in Malabar and Kasargod, 
I know, there are hundreds of evic
tions. If the kisan feels that to
morrow or two years later he will be  
evicted from the land, he is not 
interested in working on that land. 
Certainly it is the agrarian system 
that is responsible for not getting the 
maximum production from the land. 
As long as the Government does not 
take that courageous step and say that 
the land must belong to the tiller, 
and until the tiller is told that he majr 
take the product of his labour, the 
position will be the same. He must 
be made to understand that there will 
be nobody to exploit his labour and 
there will be nobody to take a ha lf 
or three-fourths of what he produces. 
Our main contention is that unless 
and until you are able to get the co
operation of the vast masses of the 
people you will not be able to do 
anything with reg^d  to your Five 
Year Plan.

As far as China is concerned with 
regard to its production I shaU quote 
some figures. Look at these produc
tion figures in China. Within two 
years the production of metals, raw 
materials, consumer goods have in
creased 4 to 6 times and even that in 
two years from 1949 to 1952.

Iron and Steel Produc- 1949 1951
tion:

Pig iron 100% 584%
Steel sections 100% 675%
Steel ingots 100% 650%
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Natural resources:
Tungsten Production 100% 446%
Tin regulus produc

tion ... 100% 600%
Electrolyte copper 

production ... 100% 420%

Chemical Industry:
Ammonium sulphate 

production ... 100% 935%
Caustic Soda produc

tion ... 100% 240%

Paper machinery :
Paper production ... 100% 169%
Automobile tyre pro

duction ... 100% 521%
Belt production 1950 

2nd half ... 100% 431%
Sugar ... 100% 151%

Agriculture:
Rice production
Wheat production
Soyabeans
Cotton
Jute

100% 131%
100% 122% 
100% 214%
100% 256%
100% 723%

That is how China’s production went 
up without depending upon any outside 
country. . ‘

Shri C. D. Deshmnkh: On a point of 
information I want to know whether 
the hon. Member has in his possession 
the absolute quantities over which 
these increases have been registered. 
In the case of steel for instance, from 
how many million tons to how many 
thousand million tons? What are the 
percentages? I am only asking if he 
has in his possession all these figures.

Shri A. K. Gopalan: I will be able to 
give the figures within two days. I 
have not been able to get them today.

Some Hon. Members: What is your 
source? (Interruptions)

Mr. ChStirman: If hon. Members 
want the source ohe of them can ask 
for it, and he will be able to give_the 
source. It is no good all of them ask
ing fot  it at the same time.

Shri A. K. Gopalan: II hon. Members 
want the figures I will certainly give 
them, not only the figures but also 
books and I will even soend with them 
as jnany days as they want to explain 
to them the figures.

89 per cent, of the i>eople are agri
cultural labourers, small peasants or  
middle class peasants in this country. 
They are people who live on the land, 
either by working on them or by own
ing them. Unless the purchasing power 
of the people is increased our indus
tries cannot develop. Unless there is  
the proper relation between the pur
chasing power of^the people and the 
industrialisation of ItBe country, we 
will have to go to outside markets and 
without outside market^ the develop
ment of industries in this country is 
not possible today.

There are other things, but for want 
of time I am unable to touch on them. 
But I would like to say something on 
Defence. Very much money is being 
spent on Defence. One hon. Member 
had the fantastic idea that the moneys 
spent on Defence must not be heard or  
known. Our suggestion about Defence 
was that there is much waste on it. 
According to the information we have^ 
the increase in the MJl.S. has beem 
great, even after the war. I will quote 
some figures to prove this:

In a Commander Works Engineer-s 
Office; (i.e.) military area office of the 
M,E.S., in the Pre-war days, there used 
to be one C.W.E. and one or two assis
tants. Now in the same oflBce, there 
are:

1 C.W.E.
1 D.C.W.E.
I or 2 A.C.WJE. 
1 S.B.O.
1 S.W.
1 C.A.O.

We are not able to understand every^ 
thing on Defence but we do know that 
the top-heavy administration in De
fence can be reduced and the expendi
ture reduced considerably. Secondly, 
we do not say that it should be com
pletely reduced. Today we are not 
threatened by the democratic nations 
of the world such as the Soviet Union, 
or China. (Interruptions) Also we are 
friendly with other countries and those 
countries with whom we are friendly 
will not attack us. Then there re
mains only Pakistan and the possibi
lity of an attack from that quarter. 
But is it only the military that is to 
defend the people? Is it only the se
poys who for a salary of Rs. 45 defend 
and die for the country? If there is 
to be an attack on our country, jjot 
only the ordiaary man but even the 
Members of Parliament will have to
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fight and die for their country. There 
^ e r e  countries which had big armies. 
Chiaug Kai Shaik had the biggest army 
and the help of all the war materials. 
But .millions of the people of that 
country rose up to die for the cause 
•of their country. For the defence of a 
country you require the enthusiasrh 
.and sacrifice of large sections of the 
j)eople. Even though we may have a 
big army and we spend 50 per cent, 
of the budget, if the people of the 
-■country are starved, the workers are 
-out of their factories, for whom are 
they to defend their country? They 
will say “ We have no iobs, we have 
no land to till, we have no work to do 
and what are we to defend?' Unless 
and until you spend a good portion of 

.money on the people, unless you give 
them relief, they will not have that 

enthusiasm to defend their country. If 
you do that, then you can ask the peo
ple to defend themselves and their 
country. The whole country must be 
ready to defend itseff and you will 
have to give training to all the people. 
If you depend on the army alone, you 
will not be able to do much.

As regards the budget our proposal 
is that one-third should be spent on 
Defence, one-third on social services 
and one-third on national improve
ment in the country.

As far as the general administra- 
-tion is concerned I have got all the 
figures worked out. All the money is 
spent on four or five officers and not 
on the ordinary people. I will read 
out a few figures regarding the Minis
try of Home affairs:

30 MAY 1952 General Discustion 832

Officials Establishment

iTo. Salary No. Salary

Rs. Rs.
Delhi Police 31 1,29,600 8,200 49,12.000
Special Police 6 79,900 106 1,38,000
H. qrs.)

Thus it will be seen that 75 per cent. 
o£ the money is spent on four or five 
officers. I shall place these figures on 
the Table to show what a top-heavy 
administration they have.

I have no time and I have only one 
. thing more to say. Let us as Members 

o f Parliament show an example to the 
other people in the country. We are 
getting Rs. 40 a day as allowance. I say 
on benalf of the Communist Party that 
we will be resldy to accept—because 
the situation in the country demands it,

there is an economic crisis— and we 
will be satisfied with Rs. 10 a day and 
a room to live in. And we do 
not want 1 cli.oj or II class—we will 
travel Inter, and if you will all agree 
we will travel III also. So, what I 
have to say is that whereas so many 
crores are spent by you on general ad
ministration, when we make this sug
gestion there is no use saying that we 
are unpatriotic, we are the agents of 
Russia, and so on. Today when the 
situation in the country is so serious 
that we make a suggestion that the 
Members instead of drawing Rs. 40 a 
day should make a sacrifice and take 
Rs. 10; when we say that if you shout 
at and hoot at us, all we have to say 
is that we will place it before the peo
ple and ask them who is patriotic, who 
wants to save the peoole c f the coun
try. I have already said at the beg
inning that we as a party may have 
differences of opinion, but there is no 
difference of opinion so far as serving 
the country is concerned. All of us 
want to improve the condition of the 
people. And unless and until you are 
able to understand us, to see whether 
there is any reality in what we say, 
to hear what we say without exhibiting 
this kind of intolerance, I do not think 
we will be able to serve the purpose for 
which we have been elected. If that 
is so. I have only to say that you the 
hon. Members or the Ministers sitting 
on the other side will certainly under
stand that there was a time when 
many of us. as Congress Members sit
ting on opposition benches had been 
hooted down, but then we had said, 
“ We are here to serve the countr.y and 
we will do so in spite of people hooting 
at us” , and, Sir, those persons who 
were suppressing us are not here today 
— they have gone out. Tfie position 
will be that if you do not care, do not 
try to understand what the Opposition 
has to say, as to what the realities in 
the country are, well a time will come 
when you will understand it. We, jusz 
like you, have got certain opinions, we 
know the feelings of the people lust as 
you do.

Because I had no time I have not 
been able to place all the facts before 
the House, but all the relevant papers 
are there and because there are certain 
figures therein -which the hon. Finance 
Minister may look into, they will be 
placed before the House. 1 hooe they 
will be looked into. As far as the Bud
get is concerned all 1 have to say 
is that, this Budget does not satisfy the 
needs of the crores of people in the 
country and this Budget is certainly a 
disappointment as far as the people of 
this country are concerned.
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Col. Zaidi (Hardoi Distt.—North- 
West cum Farrukhabad Distt.— East 
cum Shahjahanpur D istt.-South): May 
I know if there are different time-limits 
for Members of different parties? If 
so, we should like to know about it.

Mr. Chairtnan: The general rule is 
fifteen minutes for all, but the hon. 
Speaker allowed thirty minutes for Mr. 
Gopalan but he took ten minutes more. 
That will be cut down in the time al
lowed to Members of his party.

Dr. M. M. Das (Burdwan—Reserved— 
Srh. Castes): What is the allotment of 
time on the basis of party? Are the 
Opposition and the Government party 
getting the same time?

Shrimati Renn ChakraTartty (Basir- 
hat) : There is need for clarification

. on this ])oint.
Shri Namdhari (Fazilka-Sirsa) : But 

the number of the Opposition is only 
nominal—why should they get equal 
time?

Mr. Chairman: That will be consi
dered. Now, Mr. G. H. Deshpande.

Shri G. H. Deshpande (Nasik—Cen
tral) : I rise to support the Budget
that has been introduced by the hon. 
Finance Minister in this House, the first 
Parliament which has been elected on 
adult franchise. The hon. Member who 
preceded me was on his legs for forty 
minutes but he .spoke more about China 
than about India, and when he was 
speaking on India I doubt whether he 
was speaking for this hon. House, or 
for the galleries. They say love is blind.
I thing his intense love for China and 
his adopted father land, Soviet Russia, 
has made him blind to all the good 
things that have been done durnig the 
past five years. I rise to support the 
Budget because I look at it from the 
point of view of the common man in 
this country.

Babu Ramnarayan Singh (Hazari- 
bagh West) : You have got to do it.

Shri G. H. Deshpande: I am not un
aware of the distress through which the 
common man of this country is pas
sing today. No hon. Members of the 
Opposition tell us about that. We 
nere are people who have «ot their 
fingers on the people’s pulse. We are 
not only for the people but of the peo
ple and I am sure we ought to sup
port Jhe Budget because the Budget 
lias been framed on policies enunciat
ed in this country by the Fa'ther of 
the Nation. It is not as though we 
"have t^ken to these policies and prin
ciples simply because we should get a 
passage to this House. We have taken

to these policies and principles for 
the betterment of the country, and we 
have made it a mission of our lives 
to work for their realisation whether 
in this House or outside.

The lot of the common man in the 
country ought to be improved, but 
h^w can it be improved? There are so 
many mouths to feed and so little to 
eat, there is a dearth of essential arti
cles. Unless and until an organised 
effort is made to increase the produc
tion and supply of essential articles 
and food, how can the lot of the com
mon man be improved? Unless and 
until increased effort is put in nobody 
can improve the lot of the common 
man. Look at even Russia and China. 
In Russia there was a revolution in 
1917; is it contended that in 1918 
every one in Russia was w ell fed? Did 
the revolution pass away without any 
starvation, without famine conditions 
and were there no deaths due to that 
in Russia?

Shri Velayudhan (Quilon cum 
Mavelikkara— Reserved— Sch. Castes): 
Nobody said that.

Shri G. H. Deshpande: People must 
work hard, you must tighten your 
belts for some years and if you put in 
efforts for some years then smd then 
alone you can achieve the betterment 
of the common man. It is no use play
ing to the galleries. The situation in 
the country is too serious and those- 
who realise the seriousness of that 
situation better not play to the galle
ries. Those people who do so will not 
take the country ahead. If we have* 
to face realities we must put in greater 
efforts to improve our production, and 
I support this Budget because there is 
a sincere effort made therein for the 
imolementation of the Five-Year Plan, 
Often times in this House I have heard 
people criticising us and saying that 
we are often breaking pledges. 
Shakuntala and Dushyant were intro
duced in the discussion. We have 
not broken pledges, but there are 
people in this House who have done 
.CO. They judge others by their own 
standard and because they are often 
breaking pledges they think that others 
also must be breaking pledges. We 
went to the people a few months be
fore and we placed before them the 
draft of the Five Year Plan. We told 
the people that this is an humble 
effort, we did not tell them that hea
vens will be realised, ŵ t did not give 
them false oromises. We only told 
them that this is an humble effort. 
We told them. "Come together, get 
together, meet in a co-operatfve spirit, 
try to realise this Five Year Plan’V
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A nd we told them that if it was suc
cessfully implemented the lot of the 
common man will be improved. We 
iold  them, “ If you vote for us we will 
try sincerely and to the best of our 
capacity, to the best of our material 
available to see that this Five Year Plan 
will be implemented” . People voted 
rfor us and returned us with a large 
-majority. I was surprised to find that 
people who are here simply because 
of the remnants of communalism and 
feudalism wanted to belittle our vic
tory. They wanted to remind us that 
-we did not represent the majority but 
only 47 per cent. But those who say 
5̂0. if they look at thinfis properly, will 
And that they are in this House not 
■because of the support of the people 
but because of the remnants o f com
munalism and feudalism. In Pakistan 
^ome ^Ministers are harassing 
Ihe minorities there and that is having 
repercussions in this country, utteran
ces of Nazimuddins and Zafrullahs 
have heloed the communalist here in 
getting into the House. We do repre
sent the country and we do represent 
the people, the common people, and 
they have sent us here. We have a 
mandate from those people who have 
voted for us, and voted in their mil
lions, so that the Five Year Plan should 
be implemented. I support this Bud- 
tret because it is a sincere effort in that 
direction. It is a genuine effort for 
the implementation of the Five Year 
Plan. If the Five Year Plan is imple- 
Tnented I have no doubt that much of 
the miseries will not be there, much 
of the distress that we are feeling today 
will be a matter of the past and will 
be a matter of history. That is why 
.1 support it.

We were reminded here time after 
time of what Pandit Motilalji said. 
We were told that Pandit Motilalji was 
saying so and so. But the hon. Mem
ber who quoted Pandit Motilalji—  
where was he when Pandit Motilalji 
was Dutting a brave fight against Bri
tish Imperialism. My hon. friend who 
tried to remind us yesterday of great 
Motilalji, was, in the camp of the 
lienchmen of Blritish Impertalism 
when Panditji was putting up here a 
t>rave fight.

Truth is many times unpalatable.
Shri S. S. More (Sholapur) : On a

'point of personal explanation. Sir. As 
a matter of fact the insinuation which 
has been made by the hon. Member 
-is absolutely incorrect.

Sliri G. H. D^hpaiide: As I said 
truth is many times unpalatable.

Shri S. S. More: Sir, I seek the pro
tection of the Chair. The hon. Mem
ber is making a definite allegation 
that I was siding with the Britisher 
against the Congress, (/nterruption)

Mr. Chairmaii: Ordett order. The ,
hon. Member says Ihat the hon. Mem- I 
ber opposite w«ls a henchman of Bri- i 
tish imperialism. He says it is not 
correct. But I cannot allow aa argu
ment on that point. If he ca t^ es  the 
eye of the Chair and he gets an oppor
tunity he can explain his case in ex- 
tenso.

So far as the word ‘henchman* is 
concerned, I would say that he could 
have used some other word.

Shri G. H. Deshpande: Sir, I have 
no objection, to withdraw that word. I 
do not want to use any unparliamen
tary expression.

If we had broken pledges, we would 
not have been here. We went to the 
country first in 1937 and then for the 
second time in 1946. My hon. friend 
opposite very eloquently auoted the 
simile of Shakuntala and Dushyanta 
and told us that repeatedly we have 
broken pledges. But it was he who 
came to us in the Provincial Cong
ress Committee in 1946 and asked for 
a ticket. If we had broken our pled
ges given in 1937, why did the hon. 
Member come to the Congress for a 
ticket. If the hon. Member sincerely 
believed in his charges he would not 
have approached us for a ticket which 
was refused. Since then he is h^bour- 
ing a grudge against the organisation, 
and in season and out of season he 
attacks the organisation. He might 
say that we have broken our pledges. 
But people do not think so. We went 
tothem in l937; again we went to them 
in 1947; again we have been returned 
in large numbers—because people b ^  
lieve in us. Shankutala never felt 
that she was offended. There were 
cordial relations between Shakuntala 
and Dushyanta. Neither Shakuntala 
nor Dushyanta want to disclaim \he 
child. They are proud of the legiti
mate child they have produced. The 
Congress and the people of this coun
try have lived together for several 
years as representatives and as voters 
and both are happy. Both have cor
dial relations. But if we ca rp r the 
simile in a restricted sense to the dis
trict and the constituency which the 
hon. Member has the honour to repre
sent, we find quite a different picture. 
Shakuntala there has been offended by 
Dushyanta who ,is occupying the
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opposite bench. Shakuntala, is not 
weak and docile as has been depicted 
by  the poet, but Shakuntala today is 
sufficiently strong and she has disown- 
•ed Dushyanta there recently.

Mr. Chairman: Order, order. Is not 
the hon. Member carrying the simile 
a little tdSo far and making it appear 
personal.

Shri G. H. Deshpi^de: I carry it to 
"his party; I do not want to criticise 
him individually. His party recently 
in the Sholapur district has been utter
ly  defeated in the local board elections 
and Shakuntala in the form of the 
electorate has disowned Dushyanta.

I want to say a word about the 
"Bombay State which I represent. 
Bombay, you know, is the greatest in
dustrialised province in this country. 
It has comparatively speaking a large 
proportion of the city population. 
Bombay has land most of which is 
dry. Only 4 per cent, is irrigated land 
and 96 per cent, is dry land. The food 
•situation there is very very grave. 
T qt very sound reasons no doubt the 
subsidy has been withdrawn. I want 
to request the hon. the Finance Minis
ter to take into consideration the spe
cial circumstances that prevail in 
Bombay where only 4 per cent, of the 
Jand is irrigated, where 96 per cent, 
o f  the land is non-irrigated and where 
there is a very large proportion of the 
city  population. I would like to re
quest the Minister in Charge of Plan
ning to undertake one or two more 
m ajor irrigation projects for the Bom
bay State.

In the end I congratulate the Finance 
Minister for the Budget. I tell him 
that we have a mandate from the peo
ple to carry on the policies and pro
grammes enunciated in this Budget 
•and with this word I support the Bud
get.

Komari Annie Mascarene (Trivan
drum ): This is the first time in the 
liistory of the Indian Parliament that 
the functioning of an Opposition is 
taking place. If we look back at the 
liistory of Parliamentary rule in West
minster and America, we will And 
that the salient features in those ins
titutions have been moulded by heroes 
dn the opposition. Starting from the 
Magna Carta, going through Edward
I, Pim, Hampden, Elliot, the Glorious 
Revolution, the Reform Act of 1832, 
the House of Lords Bill of 1911 and 
the women suffrage of 1917— an epi
tome of five hundred years of opposi
tion has moulded the salient features 
o f  Westminster. Looking back on the 
ether side we have Jefferson, Lincon

—^men who have moulded the Ameri
can democracy.

I regret to mention that here in this 
Indian Parliament when we are beg
inning to mould the history for gene
rations to come the Opposition, how
ever defective, should be hooted and 
treated in a manner as was done by 
the leader of the nation the other day 
when he said: they are strange bed
fellows; they are convenient marriages 
and so on and so forth.

I beg most respectfully to tell the 
Leader of the Nation...

Babn Ramnarayan SinjHi: Not of
the nation, of the party.

Komari Annie Mascarene:' ...that it 
is not a ‘marriage of convenience* but 
a solmnized marriage and that we have 
become one to stand as a strong Oppo
sition.

Coming to the Budget, in the on
ward march o f democracy from the 
threshold of history, through the zig
zag path of jutting rocks and deep 
ravines the nation has now come to a 
juncture when it pauses for a while 
to turn back and look behind to re
view the achievements of the nation 
during the last five years. The im
pressions created by out experience 
in the past may quicken us to greater 
achievements in the future, but may 
also slacken us to retrogression, pin
ing for what is not. The history of 
the survey of public finance and ex
penditure during the last five years 
is like the course of the billows in the 
ocean with ups and downs, till the last 
breaker bursting against surging for
ces of uncontrolled economic condi
tions fell flat, foaming into the fur
nace of an economic depression. It 
is time for us to think what the Bud
get means to us. The Finance Minis
ter with great ability has screened 
the Budget with a nominal surplus of 
Rs. 3 crores, while the overall deficit 
of Rs. 75 crores and the refusal to 
pay subsidy is staring us in the face. 
From the time we had taken up our 
Government, this country of ours had 
been a helpless victim in the grip o f 
international trade policy, when the 
western capitalistic countries held us 
by the ear and measured to us our 
daily bread in terms of their own. The 
Budget only proves that we are none 
the better for our external relation
ship. On the other hand we are worse 
off for our trade which from the height 
of a. surplus last year fluctuated and 
dropped us into deficit depths. That 
has been our experience. During the
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last five years of strenuous administra
tion we have come to the conclusion 
that the nation is in the grip of famine. 
That is the achievement of the last 
five years, the nation wailing, emaci
ated, sepulchral figures of men and 
women, walking almost on the pre
cipice of the grave, looking back to 
the party in power for one day’s mini
mum needs. And why was this? Be
cause the Government failed In their 
fundamental duty of preserving the 
nation and feeding it. They have 
failed to come down from their dizzy 
heights of capitalism to the terra 
firma of the tiller of the soil and give 
him the land he owns. It is, there 
that they have failed.

I come from a deficit area and I 
war t̂ to iavite the attention of the 
Finance Minister and the Food Minis
ter to certain facts and figures which 
I am going to lay before them. It is 
a deficit area because acct>rding to 
Government calculations we produce 
only 42 per cent, of the grain required 
for Travancore-Cochin. Then there is 
the figure of the autocratic govern
ment of days gone by that we pro
duce 22 per cent, of tapioca and fish 
and 10 per cent, of fruits (jack, 
banana, etc.) That means 74 per 
cent. The Central Gk)vernment is 
giving us a quota of 60 per cent. So 
it comes to 133 per cent, on the whole. 
Then why should we have famine in 
Travancore-Cochin State? With t34 
per cent, we are having famine in the 
State because it is due ijot to defici
ency of food but to inefficiency of ad
ministration, the most scandalous 
form of procuring grain and allowing 
the grain to go underground to be 
sold for hundreds and hundreds of 
rupees in broad day light. A  month 
back I had the privilege of taking one 
of the Ministers of the Cabinet to the 
market and telling him “ Here is rice, 
country rice, sold in the open market” . 
So your plea that the projects are not 
completed, that the price abroad is 
high and so on is no argument. Look 
to yourself for an introspective view 
and purify your administration. Then 
the people wiU be fed.

Another question, and a very seri
ous question, that I want to place be
fore this House is the treatment given 
to us, the Southerners, by the ^iorth. 
The Constitution proclaims liberty, 
equality, fraternity and justice to all 
citizens alike. But I beg to submit 
that they are violated, and violated 
with impunity, not only in letter but 
in spirit also in regard to the South. 
The dDllar-earning area of the South 
with its pepper, cardamom, tea, rubber,

coconut and coir products and so 
many things, which yields crores and 
crores of rupees is neglected, and all 
the major schemes are in the North. 
These are facts which nobody can 
deny. It is in the Five Ye^r plan. I  
had studied the other day ” In the Five 
Year plan that there are schemes fo r  
Travancore and Cochin State. I have 
looked in, and I have found that there 
are schemes like the Peechi scheme, 
the Perunchrani scheme, the hydro
electric schemes and the Neyyar 
scheme. Three years back I had the- 
privilege, when I was a Member o f  
the Cabinet in Travancore-Cochin, of 
inaugurating the Palliwasal scheme
II, at State expense. I had the privi
lege of extending the Peechi and 
perigalkuthu schemes and three months 
back I had seen the completion o f 
Perunchrani. Then, what new thing 
has been included in the Five Year 
Plan? It is very misleading. There 
is of course one item there, namely 
Neyyar. It is in the dream. But that 
scheme was taken advantage of dur
ing the recent election in my constitu
ency. But the people chose to favour 
me rather than the schemes. Yester
day in answer to a question of mine 
the Finance Minister replied. “The in
formation is laid on the Table” , r 
looked into it. What do I find? 
Rs. 19 lakhs set apart for handloom 
weaving; Rs. 35,000 set apart for 
fisheries. People in those industries 
are the worst sufferers. And there is 
a good majority of them on the coast 
3,000 per square mile. These are the 
amounts given. But in one Column 
it is written that the amount is not 
yet paid. It was allotted in 1949. Is 
it not cheating, if it is not anything; 
more than insulting to a dollar earn
ing area like ours to be given a pit
tance of Rs. 35,000? Is it from any
body’s patrimony that we are claim
ing it? This is the demand we are- 
fighting for I wish to tell the Leader 
of this House of the treatment given 
to our personnel in the offices of yours, 
how their services and their qualifi
cations are ignored, how their grades 
and their liens are not given conside
ration. They are not given the right 
to represent their grievances; the re
commendations of the Krishnama- 
chari Committee are ignored and the 
article 311 o f the Constitution which 
gives equal pay for equal service has 
been thrown overboard and today we 
are in political and economic servility,, 
which we will resist with all our force 
(Hear, hear). Travancore-Cochin is 
under “ the patria potastas”  of the 
Centre. In theory we have the right 
to choose our ministers and ^casheer 
them for misconduct, according ta
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Edmund Burke, but in practice they 
are chosen by the States Ministry. 
Our chief oflflcers are appointed by 
Uiem. Our revetoues, from income- 
tax, radio, telephone, railway, Anchal, 
Accountant Greneral’s Offices are all 
appropriated at the Centre besides the 
other appropriations and most of all, - 
we are asked to live under a democra
tic Government. This is really the 
fate of part ‘B ’ States and having arti
cle 371 to justify, they utilise it for 
domination of exploitation and not to 
curb corruption, in the state. We will 
resist it and I shall tell the Leader of 
the House and the majority party that 
you have built your edifice of ivory on 
igneous rock with subterranean rumbl
ing and grumbling, the discontented 
molten . matter, foaming and fuming 
up through creeks and crevices threa
tening to blow the whole edifice into 
one great conflagration.

The day is »ot far off. They are 
having a Union Government allowing 
the southerners, an intelligent people 
with the resources at our command to 
be exploited by the North. The time 
has come when we have begun to resist.
If Russia can have Ukraine, if Ireland 
can have Ire you are driving us to the 
extent of claiming a republic in the 
South. That is what you are going to 
do. I give a timely warning to give 
us equal treatment and a respectful 
treatment. But for this, we would 
have co-operated with all our might. 
We had done in the past by agitation 
but when agitators become administra
tors, they have treated the Southerners 
l i k e  curry leaf thrown out during the 
time of eating. That is our experience.
1 wish that the opposite party and 
those of the Southerners in the oppo
site party may utilize all their intelli
gence and capacity to fight for our 
Hghts. V/e claim no patrimony from 
others. We have our own wealth. I 
am very happy that Mr. Shiva Pao, 
had mentioned about one point and 
about which I had to beg at the feet 
of this Government in 1949 that is 
about fisheries. The marine wealth of 
our country is very great and they are 
not tapped. You are having grand 
schemes on land to harness rivers for 
hydro electric schemes. We have got 
a fine scheme In the south which can 
tupply white cofil (electricity) from 
Bombay to Cape Comorin and which 
can irrigate lands In Malabar and 
Kerala to a grent extent, but that is 
Ignored. Our industries Jn the South 
like the silk artd coir industry and the 
eoGoanut industl-y are neglected and 
the hon. Finance Minister says there 
is a fall in prices, and that will be 
helpful to us. I Want to the Finan- 

M inlst^ tiWrt mbst 'o f thfe uet>t)lt Ih 
50 PSD,

Travancore-<!;ochln are cocoanut g r o  
wers and they live on the products ot 
the cocoanut tree. Now that the pri
ces are falling due to your policy in 
Ceylon, the people feel that the price 
of rice has risen and the price of com
modities have fallen. We are taxed to 
our stomach and I*wish to show him a 
specimen of the rice that the Central 
Government has been distributing to 
us. This is a part of my ration which
I have brought all the way to show to 
the Food Minister the quality that you 
have given us.
II A.M.

I suggest that they taste this rice. 
We are paying for this a high price. If 
the Finance Minister had rendered 
some service to this country by getting 
about Rs. 257-4 crores worth of food- 
grains from abroad, he has rendered 
a greater and more meritorious ser
vice to the western capitalists by find
ing a market for them in India. They 
recommend that the rations should be 
reduced but this is the stuff we are 
eating. We refuse to eat it. I tell the 
hon. Food .Minister that I shall refuse 
to eat it hereafter. The people of my 
constituency had asked me to carry 
this to you and express their grievan
ces and if you are not going to give 
relief to us in the nature of very good 
rice, which you yourself eat, I wish to 
tell you.......

Mr. Chairman: The hon. Member 
will kindly address the Chair.

Ktunari Annie MascSirene: I wish I 
had more time, but for the little time 
that you have given me, I am extreme
ly grateful.

Shri Abdns Sattar (Kalna-Katwa): i 
I rise to support the Budget presented ’ 
by the hon. Finance Minister. I repeat 
the words which my hon. friend Shri 
Shiva Rao said, namely, that the bud
get is a courageous one and an honest 
one. It has been said that nothing has 
been done for the common people. Not 
only have I been elected by the com
mon people but I belong to the com
mon people. I say that ipany things 
have been done for the common peo
ple. My hon. friend on the. opposite 
side has said that the only thing that 
they want is land. I say land alone 
cannot give food. It requires water 
and something else. I come from that 
part of the -country where tillers have 
got lands. The lands there did not 
give them food this year because there 
was no water. There are river valley 
projects; there are also minor irriga
tion projects whlch^wiil brln|f water to 
the tiller cft the sc^. Hencd I s d y t l^  
this budget has brought hopes for tfi«
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[Shri Abdus Sattar] 
common people. Many things can be 
said in one speech or in 10 minutes but 
many things cannot be done in a very 
short space of time. We hear now and 
then of Russia. May I remmd my 
friends on the opposite side How 
many years were required in Russia to 
bring her to the position she holds to
day? We must not forget that we had 
the most difficult period during the 
past five years and particularly the 
years just after the partition. May I 
ask: can they mention a single country 
where they had to face the problem of 
rehabilitation? Where a Government 
had to manage for the shelter of lakhs 
of people? Not only that our Govern
ment had to maintain the internal peace 
and security of the country. We must 
not forget those unhappy days of 1950. 
My friends on the opposite side empha
sised on food and clothing I say man 
cannot live by bread alone. I know the 
•unfortunate section of men and 
women of my province Bengal,
had enough food and clothmg, but had 
no sense of security. Food and clothing 
became meaningless. I congratulate 
this Government of India and me 
provincial Governments for maintainr 
ing peace and tranquility.

My friends on the opposite side would 
like to bring the millenium in one day. 
It is not like the morning Sun which 
removes all the darkness of the mght in 
a single moment. It requires hard 
work. It requires concentrated work; 
it requires united work. My friends on 

' the opposite side often say that Oppo
sition is necessary for a democratic 
Government. Let them prove that Op
position is necessary for a democraUc 
Government. In England, there is the 
Opposition; there it is part of the Gov
ernment. There, the Opposition is not 
reckless. There, the Opposition is not 
only to criticise the Government and 
find fault with the actions of the 
Government. They come forward with 
constructive suggestions too. My 
friends on the opposite side should 
come forward with constructive sugges
tions for solving the food problem. But, 
on the other hand they like to create 
famine conditions in the country.

S<Hne Hon. Members: You have creat
ed it.

Shri Abdus SatUr: In West Bengal, I 
read a statement of the HonT^le Relief 
Minister that some newspapers are ex
aggerating the conditions in the.Sunder- 
bans area. One distinguished Member 
on the opposite side said that it is a 
man-made famine. Yes; it is a man- 
made famine. But, may I know who 
those men are? They are sitting on the 
^ther side.

Some Hon. Members: Yes; the other 
side.

Shri Abdus Sattar: The Opposition 
Members instead of helping the Gov
ernment to procure more food, are crea
ting hindrances, in the way of procure
ment. They go to the surplus areas 
like Burdwan and Midnapore and 
make the people say, “ We shall give 
our life, but we shall not give paddy” . 
On the other side, they go to the deficit 
areas and raise slogans, “ Give us rice 
or give up office” . Instead of helping the 
Government to procure more food, they 
create hindrances and preach civil li
berty. What sort of civil liberty they 
advocate? They ask the people to 
sell their paddy anywhere the^ like, at 
any rate they may get. In that way^ 
they encourage the people to launch on 
anti-social activities and help the hoar
ders and smugglers of food grains.

Shri T. K, Chaudburi (Berhampore): 
On a point of order, Sir, is the non. 
Member speaking on the Budget? 
(Interruptions)

Mr. Chairman: Order, order. There 
cannot be one way traffic only. Hon. 
Members have been accusing the Cong
ress and the Government for not having 
done this for not having done that. 
Now, the hon. Member from this right 
side says that all the trouble is due to 

the hon. Members on this side. {Inter
ruption) Order, order.

Shri Abdus Sattar: What I say is, let 
the Opposition come forward with cons
tructive suggestions. Our leader, the 
hon. Prime Minister has said so many 
times that he is prepared to accept 
the co-operation of the Opposition. 
Let them come forward. There 
are the River Valley projects. There 
is the Five Year Plan. In one 
moment nothing can be done. It re
quires time. We must not forget the 
vastness of the country; we must not 
forget that our country is an undeve
loped country. We must not forget 
that the Britishers have left only five 
years ago. What has been undone by 
them in 200 years cannot be done in 
two years or five years. It will take 
time. In no country, even in Russia 
or China, things have been done in a 
moment. They have not the Alladln’s 
lamp or a migic wand. What they did 
they were able to do because of sin
cere work and co-operation from all 
sides. We should have that co-opera
tion from the Opposition. Yes the Bud
get has brought hopes to the common- 
people.

I am glad that the food subsidy has 
been stopped. This stoppage of sub
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sidy will make the provincial Govern
ments think about the situation 
seriously. Because they were getting 
subsidies, I know many of the States 
were asking t^e Central Government 
to give them more food, instead of 
attempting to procure more food In
ternally. Now, this stoppage will make 
the provincial Governments take to 
internal procurement more seriously. 
I congratulate the Finance Minister on 
this stoppage of the subsidy. The 
Leader of the Opposition Mr. Gopalan 
said that this is another way of taxa
tion. If this is another way of taxation 
the reduction in the price of many 
commodities has brought relief to the 
common man too.

I do not want to take much of the 
time of the House. I give my whole
hearted support to the Budget. r

arriT ^ ^  ^ (Budget)
%■ 3»TT 3rrr ^  ^  %

^  (party) %
(Parlia

ment) ^ ^  ^  ’T?[T
apt ^  a m  ^  ^  ^

W|hpTTVfVT ^

t  ^  ^  ^  ^
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^  ^  ^  I  I % r̂r«T

^  j  t o  ^  ^  ^
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f^^T^r ■*̂ î di ^ ^  T̂F̂ nirfl % 5^r 
^  >ft ^  ^T|iwr ^  I ^  ^  
^  ^  f^^TT^R 13TT I  a fh  qif^ 'f?rrgT 

^ ^  % <4̂ 1 % ^  *̂1I»1 *^lO“
^  <̂ gd ^<1^ 5 I ^  F̂T*r*

#  ^  dŶ r ^  ^
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[«ft
^  ^  ^  ^  qr  3fhc

5lft 1 1 ( cut motion)
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(English translation of the above 
speech)

Shri Jatav-yir (Bharatpur-Sawai
Madhopur—^Reserved—Sch. Castes):
Sir. I am taking this opportunity to ex
press my ideas on the Budget in this 
Ht)use. May I submit to the hon. Mem
bers belonging to the party in power 
in the House not to laugh away any 
suggestion put forth by any member of 
the opposition for the benefit and in
terest of the country.

Babu Ramnarayan Sin^h: Quite
right.

Shri Jatav-yir: Now, coming to the
Budget, I would like with your per
mission Sir, to tell the House that I am 
a member of the Krishak Lok Party 
and belong to a Scheduled Caste. I 
may say straightaway that in view of 
the present conditions the Budget so 
elaborately prepared by the hon. 
Minister of Finance can be said to be 
a good one on the whole, but, at the 
same time, I regret very much to draw 
your attention to the problem of the 
Scheduled Castes who have been sub
jected to exploitation for centuries 
past. I would not have touched upon 
this subject in the House had there 
been no provision in the Constitution 
relating to the protection of the 
Scheduled Castes for ten years. I, 
however, wonder if such a Budget 
could possibly raise their standard 
even in ten years.

In the light of these observations, I 
would try to acquaint the House with

the real picture of this backward class, 
o f these tortured beings who consti
tute one-fourth of the population of the 
country. If the hon. Minister of Edu
cation were present in the House I 
would have explained to him how in
adequate the educational facilities 
provided at present to the Scheduled 
Castes are. Is it not a blot on the 
fair name of this August House that 
persons belonging to a particular caste 
should mostly be illiterate? I want 
the Harijan members of this House to 
give due consideration to this fact. I 
would with your permission Sir, say 
that it is something not to laugh at, 
it is a matter of great sorrow not only 
for Indian Parliament but for the 
entire country. Not only that, educa
tion in the country as a whole com
pares very unfavourably with that in 
the other countries of the world. Our 
friend the hon. Minister, had stated 
that so far as education was CDncerned 
they wanted to bring all the castes on 
an equal footing. In this connection, 
may I ask the hon. Minister of Edu
cation whether like all the other States, 
as Delhi too exempted the students 
belonging to the Scheduled Castes 
from paying fees? I find no special 
facility being given to them in Delhi. 
I am confident that no satisfactory 
reply could be given to this point for 
I have seen things for myself. This 
much about education.

Now I come to their social condi
tions. Not only inside the House but 
also outside people would shed tears 
to see that no efforts are being made 
to raise the standard of this neglected 
section of the society. I am not un
aware of the fact that the construc
tive programme laid down by Mahatma 
Gandhi is confined to paper only and 
nothing is sought to be done to give 
it a practical shape. May I ask the 
hon. Minister of Home Affairs what are 
the factors that prevent the members 
of the depressed classes from freely 
and legally solemnizing their mar
riages and using palanquins or other 
conveyances?

An Hon. Member: Such a practice
does not exist now.

Shri Jatav-vir: That’s not true; it
does. I would request the hon. Mem
ber to speak with due permission 
from the Chair. If he wants to speak 
I would not mind resuming my seat 
but so long as I am on my legs let him 
not interrupt. Jf such interruptions 
are allowed to continue, I am afraid 
it would make the rules of procedure 
of the House meaningless.
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May I ■ubmit with your permission 
Sir, that there have been instances 
not only in Agra but in Rajasthan also 
which go a long way to prove these 
facts. Only this year a marriage had 
to be postponed lor three days in Agra 
on account of a canopy being fixed by 
some persons of the Scheduled Castes. 
If you have any doubts regarding my 
statement you may refer to the Dis
trict Magistrate of that place. You 
can ask the Members from Rajasthan 
how things stand there or what hap
pened in Dholpur when a few persons 
belonging to the Scheduled Castes 
poured water on the idol of Shiva. 
Vipadpore is a village in Dholpur 
where some Scheduled caste persons 
were beaten and looted simply for the 
reason that they had dared to pour 
water over the idol of God Shiva. If 
this be true how can you expect us to 
progress. What did the Government 
do in this direction? How can a caste, 
which has got protection for ten years 
under the Constitution, raisa its 
standard after the expiry of this time
limit? I am only referring to the pro
vision of ten years provided in the 
Constitution for protecting this class 
of society. A  class which has been 
subjected to mass exploitation for 
years cannot be brought to a higher 
level with this speed of improvement 
The success or otherwise of every 
work, every scheme, every department 
and every country largely depends on 
the availability of finances. In this 
case also, I would submit, we ^annot 
possibly bring this class at par with 
others unless, of course, adequate funds 
are found for its development. Now, 
having described the educational and 
social conditions of the Scheduled 
Castes I come to their economic condi
tion. If I were to describe their plight 
I am sure Sir, that it would make your 
hair stand on end. This is the story 
of Bundelkhand. Although we achiev
ed independence in 1947, the Schedul
ed Tribes are stiU a dependent class. 
The practice of begaar i.e.. taking work 
without making any payment whatso
ever. still continues. I was glad to 
see that certain hon. Members 
longing to the ruling party of the day 
had given notices of amendments to 
the President’s Address but later when 
I found that they did not press their 
amendments any further I was simply 
disappointed. Today I would like to 
request the Government through you 
Sir. to look into their plight in order 
to better their lot.

As I have said earlier I would not 
take the economic aspect of their 
conditions. I realise that I have taken 
a little more time but in view of the

fact that others have taken time to 
the extent of even twenty-five minute*, 
I hope I would also be granted a couple 
of minutes more.

Mr. Chairman: Two minutes more
are le ft

Shri Jatay-vir: May I teU you Sir, 
that the so-called Scheduled Castes are 
very poor and that their economic 
condition has not yet changed in spite
Df Zamindaris being abolished. Hon. 
Meml^rs representing the Scheduled 
Castes from Hyderabad State may tell 
you in what part of the State theses 
persons of the Scheduled Castes are 
cultivators and in what agricultural 
labourers. Leaving apart for a while 
the case of Uttar Pradesh I would draw 
your attention to Rajasthan, Bundel
khand, Vindhya Pradesh, Punjab, etc., 
where one-fourth of them are agricul
tural labourers. They have means of 
agriculture, but they have no share 
whatsoever in the crop. Will the Gov
ernment make some provision in this 
connection for such persons? They 
are given protection for only ten years. 
Why no scheme has been formulated 
side by side with the Five Year Plan 
by which the standard of these un
fortunate persons, who form a part 
of your society, could be raised? 
Have the Government of India direct
ed any State Government to give spe
cial consideration to the agricultural 
labour belonging to the Harijan class 
while allotting land after the 
Zamindari abolition?

I would like to draw the attention 
of the hon. Minister of Finance tq the 
fact that in the field of handicrafts and 
other cottage industries also these 
people deserve State help. Since tlie 
partition of the country the condition 
of our shoe-makers has further deteri
orated. About two to three lac persons 
are engaged in this important in
dustry. I happen to be the Chairman 
of the Shoe-vvorkers’ Union and as 
such I know what their condition is. 
After the partition, raw hides and 
skins have begun to be exported to 
Pakistan with the result that our shoe
makers. w>̂ o used to got all facilities 
before 1946, have now been rendered 
<iuite helpless. They get material at 
exorbitant prices. I have every reason 
to believe that capitalists pur^ase in
dustrial material direct from stockists 
by obtaining permits from the Gov
ernment of India and then sell it at 
four or five times the original orice. I 
would request the hon. Minister of 
Finance that Government should ex
tend every help to the shoe-maker.*' 
and should open co-operative shops 
from where they could purchase 
material at reasonable rates. I regret
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[Shri Jatav-virJ 
Dot to have enough time at my dis
posal, I shall, however, try to hriiig 
more facts to light by moving a cut 
motion. It is none of my intention to 
criticise the Government; I am only 
emphasising the fact that the Budget 
does not extend Qny protection to the 
^heduled Castes as provided— for a 
ten years’ period—in the Constitution.

With this X resume my seat. I hope 
that the points raised by me would 
be properly dealt with.

V Shri A. K. Basa (North Bengal): I
I desire to bring before the hon. Finance 
Minister the grave situation that 
obtains in the tea industry in the hill 
areas of the District of Darjeeling. In 
the course ol last year more than half 
the number of tea gardens of this area 
incurred heavy losses. As many as 
eleven tea gardens have closed down, 
three have been taken possession 
of by the Deputy Commissioner 
of Darjeeling under the Payment 
of Wages Act and notices have 
been issued for the sale of these 
gardens by auction. I apprehend, that 
the tea industry of that District which 
produces tea which is famous for its 
quality all over the world is about to 
disappear. Enquiries should there
fore be made to ascertain whether there 
are prima facie grounds for coming 
to the conclusion that I have been 
compelled to come to.

I represent North Bengal in this 
House and I have some knowledge of 
the details of this subject of the tea 
Industry. Although normally gardens 
or any other industries that are not 
economically sound should closedown, 
consideration should be given to the 
grounds for the protection of this 
particular industry. I f it Is not a 
feasible policy or i f  it is against the 
policy of the Government, then I sub
mit that there should be an enquiry 
made to see whether alternative 
sources of employment are possible 
for the large number of people that 
would be thrown out of their Jobs in 
those gardens when they close down. 
This District has only the tea in
dustry—there Is no other industry 
there. The question of unemployment 
and the acute poverty are already pro
blems facing the people of the District. 
Therefore, arrangements should be 
made in advance to absorb the labour 
that will come out on the dissolution 
of these tea gardens. In my estimate, 
on a rough calculation I believe there 
will be about 100,000 persons, includ
ing the dependents of the labour, that 
will suffer if these gardens close down. 
Ifow  that Is not an ordinary proposi

tion. With tile labour problem already 
there in that District, this huge mass 
o f unemployed workers coming out 
of the gardens would create a problem 
which would be very diflftcult, economi
cally and politically. It is no over
statement to make, that this border 
area is very important on the political 
map of India. Most ol the tea gardens 
in this hilly area are uneconomic pro
positions for the very simple reason 
that the topography of the country 
does not allow of large gardens. Out 
of the 88 tea gardens in this area only
14 gardens are above 750 acres each. 
More than half the gardens have 
acreages of between 150 and 450 acres. 
These are naturally uneconomic pro
positions and because of the topo
graphy of the District amalgamation 
of these smaller gardens is not po.ssible 
either. The whole of the area that is 
covered by the tea plantations in the 
hills does not cover more than 45,000 
acres and compared to the areas in 
Doars and Assam this is very small. 
About 30 million lbs. of tea grows in 
the hlUy area of Darjeeling including 
the Terai, as against 139 millions in 
Doars and 284 million lbs. in Assam. 
Another difficulty that these gardens 
suffer from is this: the terrain and the 
nature of the bushes is such that the 
labour put in is not very effective. The 
amount of collection, either plucking 
or pruning, that a worker can do in 
this terrain is less than half, and some
times one-third, of what is possible 
for a worker in Doars or in Assam. 
Another factor that has to be consider
ed is that the produce of these gardens 
is very much lower than what you 
have in Assam or Doars per acre. You 
have only about five maunds per acre 
in this area as against 15 maunds that 
you get in Assam or Doars. Phen 
there is about 20 per cent, surplus 
labour in this area which Is over and 
above the requirements. N§ worker 
has work every day. Every worker 
has dependents,— on an average there 
is one dependant to every worker. 
When a child comes of a particular 
age and Is about ten or twelve he auto
matically comes on the register of the 
worker<3 of the carden. So. a:? a result 
of all these, the number of person* 
that the management has to keep in 
the tea gardens is very much larger 
than the actual labour Itself.

The managements do not ger rice 
at controlled rates from the Govern
ment, although they have got to sup
ply the surplus labour and their de
pendents rice at Rs. 8 a maund. The 
management have also to get rice on
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their own from Nepal and from Pakis
tan which is also at a very much higher 
rate. The resiUt oX it Is that tiU9s« 88 
tea gardens lost over Rs. 50 lakhs last 
year because of the concessional rates 
at which they have to give rice to 
labour. It is difflculft, in the circum
stances for the Paaeeling tea gardens 
to stand. They cannot bear this 
burden. It is difficult for the other 
gardens also, but for the moment I am 
speaking of the tea gardens of Darjeel
ing only which are hard hit and which 
are likely to go out of existence, un
less the Gk»vemment is prepared to do 
something in the matter.

There is an export duty of four 
annas per pound of tea which was
levied, I believe, by Sir Jeremy 
Raisman in 1942. It was levied 
at the rate of 2 annas by Sir 
Jeremy Raisman. but it was en
hanced to four annas in 1947. I 
submit that this is precisely the time 
when that export duty should betaken 
off to help the industry to tide over 
the difficult situation that has arisen.

You wlU be surprised to hear that 
in this Darjeeling area there was no 
labour strike during the year 1951, 
although there were as many as 19 
labour strikes in Doars and 22 in 
Assam, involving a loss of 15,000 man 
days in Assam and 18,500 man days 
in Doars. I have reason to believe 
that this is due to the realisation by 
labour in this area that the industry 
cannot stand any further burden.

Now DarjecUng is a hill station whfcfa 
is about the finest in India. The range
of Kinjinjunga surrounds it. The 
mountin railways, the hill roads, 
numerous public schools, healUi sanl- 
torium. T.B. hospitals, all these are the 
results of the prosperity of the tea in* 
dustry. Now a city like that, a city 
which is the pride of Bengal, is a joy 
of millions of visitors from all over 
the world. Is that city to be abandon
ed without any effort to save it?

Now I will turn to the question of 
the development of natural resources 
of the country. There can be little 
doubt that the hon. the Finance Minis
ter's refusal to spend large sums of 
money for food subsidy and laying 
emphasis on the development of the 
natural resources of the country is 
^  correct policy. Food Is one o f the 
items in the multi-purpose projects of 
the river valleys and there can be 
little doubt that in the course of the 
next few years when these river 
valley projects are completed the pro
blem of food will to a very large ex
tent be solved.

permission deal 
Project Uy

^ustrate tlus. I am taking Damodar

^  Now the cost of the Damo-
Thl .project is Rs. 74-98 crores.
The ^ oca tion  to the various projects^ 
w e  the^ ; to flood control the alloca
tion IS Rs. 12*21 crores: the allocation 
to irrigation is Rs. 25 38 crores  and

leads me to think: that the tim<a 
wm be f o U o i ^  S  has so ™  
followed and if there is no difficulty 

iJ'inanceM ^ t e r  fln d i^  money according to
7 f e w ^ a i ,I have no reason to doubt that it will
t5i a ^  course of 1955-56.
9? ^  project will cost Rs.
25-38 crores which includes Rs 2 

navigation channel which

*.0e.0o1 t l ?  W  .^ S n tS n ro^ M ,“e‘

to S t t .  iJ S S S
Project le expected to brins under 
^ ic h  IS not under irrigation now, ex

TOe nvfhf I *'̂ ” 8ated properly,^  mato rice season in Bengal is the 
s«as^  It Is sown in the month 

and harvested in the month of November. In June the i«
ove?U ,e^ur5

I f  ~  Uke to teU the House thatIf we calOTlate the octra yield that 
project wffl give to the

c w n ^  m rice, at the control price 
Qi Rs. 1^ it will amount to Rs. 19-2 
crores. On an investment of Rs. 25-38 
CTores you will therefore get food c f

Rs. 19-2 crores. 'The extra 
yield of food, it has been calculated, 
would be 350.000 tons per year.

Mr. Chainnaa: The hon. Member
must conclude. His time I3 a S e ^  over. ^

Shrt A. K. Baai: This is my conclud-

^  }  in s id e r  the achievement
of the last Government in the matter 

projects to be the 
It is comparable 

with Stalm s first five year plan which 
was planned aftd put through In spite
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[Shri A. K. Basu]

ol privations, in spite o i almoat famine
conditions in Russia.

^  Shri Velayudhan: Let me at the out
set inform you and the House that 
in the previous Parliament I 
was one of those who had the 
fortune to speak on the same Budget 
as it has again come before ihis House 
today. At the same time, the Finance 
Minister has in his second Budget 
speech made some diversions as far 
as certain matters of major importance 
and the consequential situation in the 
country are concerned. So, without 
repeating what I have said before, I 
wish to mention a few facts regarding 
the Budget that is before the House 
today.

I remember some of the points in re
gard to which the Finance Minister 
himself spoke a few days back in the 
other House— and I think it will not 
be irregular on my part if I take a 
leaf out of it and explain here certain 
features of the Budget—he himsell 
said there that the Budget of the Gov
ernment of India which he has had 
the privilege to present to the first 
Parliament “ has got a philosophy, a 
plan as well as a programme” . I again 
surveyed the Budget as a whole and 
may I humbly submit this? If it has 
goi a philosophy behind it, it is the 
philosophy of the exploitation of the 
common man in the country and noth
ing else. Let me humbly submit to 
you that if it has got a pkilosophy be
hind it it is the philosophy of the ex
tortion of the middle and the lower 
middle classes in the coimtry. Of 
course, my leader here has presented 
in facts and figures what the situation 
in the country today is. The Budget 
has completely ignored the crisis al
ready taking place in the country^ As 
we noticed in the Presidental address 
eQso. it had callously evaded the true 
situation in which we are today.

The Budget reveals the condition in 
India today. The Finance Minister was 
taking credit that the slump that has 
occurred is mostly due to the activities 
of the Government of India for the 
last four years. Let me tell you that 
when the first Budget was presented 
and when we were discussing it for 2i 
months, even at the fag end of the dis
cussion the Finance Minister never 
mentioned or discussed the slump. lie  
was totally silent over it. T am surpris
ed how the Finance Minister or his 
Department can take credit for the 
slump in regard to which he was say
ing that It is because of the activities

of the Government of India for the 
Jast four years that the slump has 
come Then he says that the slump 
has benefited the people.

Chairman: He said /ailing
prices and not slump. ^

Shri Velayudhan: Of course falling 
prices And where has it fallen? Is 
It in food materials? Is it in consumer 
a f  • G°Y5^nment have created 
a Situation m which the prices of jute, 
co.ton, hessian, coal, sugar etc., have
on ® imposedon them. Has it given any relief to
the poor man who is dependent on the 
consumer goods and foodgrains? The 
Finance Mmister also said that he has 
given relief to the hessian, coal, sugar 
industry etc. But do these affect the 
common man in the country, the 
middle or the lower middle classes? 
That is why I say there is a great crisis 
in the country and he has thoroughly 
forgotten it. He has not understood 
it, or if he has understood it he has 
Ignored the fact that we have got a 
terrible economic and political crisis 
m the country. It was a challenge 
before the Government for the last 
four years, and they have utterly and 
miserably failed to face that crisis. 
What have they lead the country to? 
To economic anarchy. What were the 
cash balances in the country when it 
was divided in 1947? It was more than 
Rs. 285 crores, and the Finance Minis
ter has said it will be Rs. 83 crores 
by the end of this year. If the facts 
can be scrutinized again—and the 
pnance Minister himself said this 
last year in a private meeting—our 
cash balances will not be more than 
Rs. 7 or 8 crores at the end of 1952.

Shri C. D. Deshmiikh: What private 
meeting, Sir?

Shri Velayndhan: It was said by
him in the Congress party meeting 
when I was a member of the Congress 
Party.

Mr. Chairman: That must be some 
years ago.

Shri Velayudhan: Yes, Sir. The
present Budget which is before the 
House is conditioned by the Five year 
Plan. So many Members have spoken 
from the other side, gloating over the 
Five Year plan. From our side, our 
Leader has himself stated that we 
have nothing against the Five Year 
Plan as such. How is this five year 
plan going to be worked by the Gov
ernment which has miserably failed 
the people? Have we got the men be
hind it? Have we got the techni
cians to work this five year Plan.?
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You speak of last year’s industrial 
organizations which you have formed 
and you gloat much about the multi
purpose river valley projects. The 
other day when I went through a 
pamphlet which was issued by a 
Chamber of Commerce, I found that 
when these projects are completed, 
we would have enough electricity. 
Have they got a plan for utilizing that 
electricity at the end of five years? 
For the industrial development in the 
budget you have allotted Rs. 10 crores. 
How are you going to make use of 
this huge quantity of electricity? 
That is why our Leader the other day 
said ihat he pooh-poohed the idea of 
a five year plan and Members from 
the Treasury Benches and others were 
laughing at him. We are putting it 
before the House as well as the Prime 
Minister. Is he able to satisfy this 
House and the people of the country 
on how he is going to consume the 
electricity after 5 years? Has he got 
a plan of industrialization of the 
country thoroughly? We have gone 
out for foreign loans. I ask what pur
pose is it going to serve in the develop.- 
ment of large scale industries? Foreigp 
ioatis are not brought here to develop 
our industry in our country but for 
the production of consumer goods and 
not capital goods. If we want to make 
our couniry the best industrialized 
country in the world, firstly we must 
develop our own industries by getting 
loans from the U.K., U.S.A. Russia or 
China. Now the position is that the 
foreign people who used to dump their 
goods here, will produce their goods. 
Take for example, the face powder 
which we use and also soap. Most of 
the foreign goods that we are accustom
ed to use are made in India by the 
British or American magnates. They 
are the consumer goods. Have the 
Govoniment given any thought to the 
develoument of the major industries 
In the country so that we may also 
produce the capital goods In the 
country?

Having had the fortune to represent 
the State Travancore-Cochin, I have 
to bring a few grievances beffore this 
House. In that State there is not only 
a famine but a lot of unemployment. 
At least we are on the verge of a 
famine today. You have filled the 
country with gruel kitchens. You have 
been able to create kitchens and in
crease the beggars in the country and 
you have made the whole of the popula
tion to become beggars. Even in our 
State also it is high time that you 
start gruel kitchens. The figures 
given by my Leader show that more 
than 55,000 people are unempl(^ed 
today in the factories in Alleppey,

12 N oon.
Cochin and Quilon. So my humble re
quest to the Prime Minister as well 
as the Finance Minister is that they 
will have to take immediate steps to 
extend some relief to my State which 
is practically groaning today. The 
Prime Minister while speaking the 
other day on the presidential address 
said that he extended his co-operation 
to us. Of course, we from our side 
are ^ r y  happy to hear that from the 
Prime Minister of India. He is not 
the Prime Minister of India alone, but 
he is one of the world per
sonalities today and I am proud 
to say that we have got a per
sonality to inherit Mahatma Gandhi 
in this country, but at the same time 
the whole country is looking up to him 
to see whether he will give relief to 
the common man or not. That is the 
problem. We can co-operate with the 
Government but I do not think that 
the Prime Minister means that we 
should not oppose the Government or 
we must simply shut our eyes to what 
is happening in the country or of the 
activities of the Government. I do 
not think any party or even the people 
of India will co-operate with the Gov
ernment on that basis. Here is a 
solemn opportunity for you. Sir, to 
come and co-operate with the peoples’ 
representatives on this side of the 
House and thus create a comfortable 
atmosphere in this country, so that we 
can have peace and a common prog
ramme for the country. Let us all 
sit together. We have not come here 
to oppose the Treasury Benches. We 
have not come for that here. We 
want to co-operate with the Govern
ment for those programmes which 
will give relief to the people. As long 
as we are in this House, as my Leader 
had stated before, we are here to co
operate with you—not for creating 
famine and poverty in the country, 
but to relieve famine in the country 
and help in the formation of a good 
social order.

Shri A. M. Thomas (Emakulam): 
The hon. Finance Minister Introduce 
the Budget just a week ago and not 
only had the press and the public had 
opprotunities to criticise the budget 
to put forward the reactions which 
the press and the public had but a 
House of this sovereign Parliament had 
opportunity to discuss it threadbare. 
As is natural with any budget, this 
budget has met with mixed reception. 
Certain sections characterized the 
budget as a bureaucratic budget and 
certain irresponsible sections of the 
House also characterized it as. . .

Shri Pnnnoose (Alleppey): On a
point of order. Is It open to an hon.



[Shri Punnoose]

un
parliamentary?

An Hoii. Member It comes from
an irresponsible mouth.

Biw avoid such expression^
A M Thomas: When this

words may I use, Sir.
Hon. Membw: You wlU get

some appointment there.
An H » .  Member: The dicUonary

is available.

^ a T m S o n s  of this couriry.
Some Hob. Members ; No. no. 
l i e  Hon. Members: Yes, yes.

. * u  Thom as: I say that

r h o T “  t r S
Shi“ o r e f e U  to the b u ^ t  

as a courageous budget 1  hat was

the House discussed the adc^ess

a . r .? «nponle ol this country nave 
v^a+hpd a sleh of relief when they 
heard the Finance

“ If the budgetary burdens are 
sometimes found to be jrksomc- 
I trust those who find it so «> 
this House and outside wiU 
remember that we 
burdens for our^lves 
children and not for someone 
else.”

l p p * “ n ‘ have
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when he made these expressions. 
When the learned Finance Minister 
said that we have to put up with 
certain privations, that also was the 
subject matter of a quarrel by the 
Opposition. I would ask the
Opposition, and especially the Mem
bers of the Communist Party to look 
up to the history of the Russian 
Revolution and how Russia was able 
to implement her Five Year Plan and 
Ten Year Plan. Had there not been 
privatioiDs? When you look at the 
history of the Russian Five Year Plan 
and the Ten Year Plan, you will be 
able to find that when there was 
famine, when people were dying in 
lakhs, foodgrains were exported to 
get machinery, to fultil their Five
Year Plan and Ten Year Plan. That
was aU right with the Russians. At 
a time of great financial slriugency, 
the hon. Finance Minister is prepared 
to get as much food imports as 
possible to feed the starving millions 
of this country.

Knmari Annie Mascarene: At a
high price.

Shri A. M. Thomas: Whatever be
the price that is paid, the primary 
consideration is that our hunger must 
be satisfied. «

Shri Punnoose: That is why the 
subsidy is taken away.

Shri Yelayudhan: That Is why the
famine is there.

Shri A. M. Thomas: The declared
object of this Government is to
promote the standard of living by a 
most careful and efficient exploitation 
of the resources of this country, both 
material and human. With that object 
in view, we have drawn up a tentative 
plan. Many of the hon. Members of 
the Opposition who have spoken, have 
no quarrel with the Five Year Plan.

Some Hon, Members: We have.
Shri A. M, Thomas: My friend

Mr. Velayudhan said that he joined 
with his Leader in the remark that 
there is nothing wrong in the Five 
Year Plan. Even then, my non. 
friends are not prepared to have that 
Five Year Plan worked out.

The common man of this land is 
having for long! a life with rations 
and food cards. For more than a
decade it has been Uke that. murt
be stopped. As a great ^ e r  
put it, “ life with rations, 
and queues is unworthy of the human 
race.”

The bon. Finance Minister has 
taken advantage of two occasions to
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Inform the M c^bert o f  this House 
what the exact position in the matter 
of food subsidy is. In answer to the 
criticisms levelled against the Presi
dent’s address, and in reply to the 
demand put forward by both sections 
of the House, he has quoted figures 
which ^ e  really frightening. In this 
connection, I would point out t îe real 
need of the people of India. It is the 
necessity for the Government to insist 
on a united food policy and equality 
o f sacrifice, so as to enable the total 
food resources to be utilised equitably 
for the benefit of all parts of the 
country. The Planning Commission 
in page 72 says :

“ In some of the States while 
the general policies relating to 
procurement are accepted in 
theory, implementation is weak 
and is. in fact, out of accord with 
all-India policy.”

Later on it says that “ adequate pro
curement supplemented by necessary 
m ports and efficient arrangements 
for distribution of the available 
supplies at reasonable prices are the 
essential comer stones of food policy 
under present conditions.”  For this 
purpose, my submission is that every 
part of this country from the 
Himalayas to Cape Comorin should be 
viewed and taken as a whole. There 
is a feeling that the surplus provinces 
are having their way and the 
Centre’s control is not strong enough 
to put an end to this pull in opposite 
directions. Is the Centre powerless 
to tide over this difficult situation. I 
ask. If the fortunate among the 
citizens of this country v,jll not look 
to the less fortunate brethren of 
their, what has the Centre to do? I 
invite the attention of this House to 
article 369 of the Con.stitution. It 
lays down :

“Notwithstanding anything in 
this Constitution, Parliament 
shall, during a period of five years 
from the commencement of this 
Constitution, have oower to make 
laws with respect to the following 
matters as if they were enumera
ted in the Concurrent List, 
nam ely:—

(a) trade and commerce with
in a State in, and the production, 
supply and distribution of cotton 
and woollen textiles, raw cotton 
......., cotton seed, paper....... food
stuffs (including edible oilseeds 
mnd oil), cattle fodder (including 
oil-cakes and other concentrates), 
coal (including coke and deri
vatives of coal) iron, steel and 
mica;”

The House will note that pro
duction, supply and distribution of 
foodstuffs is made specific mention of 
In this article, so that the Centre is 
not so powerless as to meet the 
situation that may be created by 
certain States in regard to this matter. 
I would like to warn this Pluuse that 
the less fortunate men are not to be 
treated as beggars. Take the case 
of the State from which I come. There 
have becfi certain outbursts on the 
part of my hon. friend Kumari Annie 
Mascarene...

Kiimarl Annie Mascarene: Natural
ly.

Shri A. M. Thomas:.......which were
the result of, I should say, wounded 
vanity.

Knmari Annie Mascarene: For
what? ’

Shri A. M. Thomas: Giving some
allowance to the exaggeration aiid 
platitudes of my lady friend,.......

Kumari Annie Mascarene: Thanks.

Shri A. M. Thomas:.......I would say
that there is some substratum of 
truth in some of the things she said.

Shri Velayudhan; She is hj^py at 
your saying that there is truth in 
what she said.

Shri A. M. Thom as: I would like
to bring to the notice of hon. Members 
certain figures. My friends ’ Mr. 
Velayudhan and Annie Mascarene 
have referred to them. Prior to the 
federal financial integration, the 
Travancore-Cochin State was deriving 
a large portion of its revenue from 
export duties on certain monopoly 
products, such as pepper, tea, coir, 
coir products, rubber products and 
cashew nu‘s. Out of a total export 
earning of 597 crores for the whole 
of India in 1950-51, the earnings of 
Travancore-Cochin amounted to nearly 
50 crores or 8 per cent. From this 
figure, you will be able to find that 
six Members frocn this side and those 
six Members from the Opposition out 
of a total strength of 499 have brought
8 per cent, of the total export earnings 
of this country. With regard to 
pepper out of the total foreign 
exchange of 20 04 crores earned by 
the commodities in 1950-51, 16’3 crores 
were contributed by Tra^incore- 
Cochin out of which 11 crores were 
derived from the USA. I would also 
like to bring to the notice of the hon. 
Members certain other flpires with 
regard to this matter. T te  Centnil 
Govemmeni is now levying an eiq^orl
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duty on some of the commodities of 
which, as I said before, Travancore- 
Cochin had a monopoly. Tea and 
pepper are two such products. The 
Government of India levy an export 
duty on tea, at the rate of four annas 
per pound, and on pepper, 30 per cent. 
ad valorem, subject to a maximum of 
Rs. 150 per cwt. On these rates, the 
Central revenues are benefited to the 
following extent: Tea Rs. 1,17,76,769; 
pepper Rs. 3,20,56,650.

Sometime ago the Travancore- 
Cochin Government claimed a portion 
of the export duty on the ground 
that that State is also entitled to 
preferential treatment as in the case 
of jute with regard to Assam, Bihar, 
Bengal and other areas. I am aware 
of the fact hat the Constitution does 
not make special provision with regard 
to the case of Travancore-Cochin. 
Even then if the Finance Minister 
considers the distress of that State,
I am sure he will givt.- liberal grants 
to minimise its distress. I would 
request him to keep this request in 
mind when the case of Travancore- 
Cochin comes up for his consideration.

As I have said much of the 
outburst of Shrimati Annie Mascarene 
is out of place. I would only refer 
to the Rs. 3 crores grant given by the 
Central Government to Travancore- 
Cochin. Is it not a special consi
deration shown to the State and was 
not that consideration a matter of 
envy io  other States? I am not for 
a moment saying that I  am satisfied 
with the grant. I would say that it 
was only a portion of the amount that 
we are morally and legitimately 
entitled to. The incidence of taxation 
in our State is 9-9 per head and in the 
neighbouring state of Mysore it is 
7-24 per head. All the elastic sources 
of income have been taken away. The 
sales tax which is our main stay 
cannot be increased and if there is 
scope for anything it is only for 
reduction having regard to the cases 
pending before the Supreme Court.

The export duties were an unique 
feature of the fiscal policy of the 
Travancore-Cochin State but customs 
duties including export duties are now 
a Central subject.

One more point I would like to 
mention. We were having the benefit 
o f a 75 per cent, subsidy and that wfis 
the main consideration which induced 
our state to accept the terms of the 
financial Integration, in view of the 
fact that we had to abolish our 
internal customs. I would refer to

one observation in the Krishnamacharl 
report on page 13 :

“ With effect from the pres
cribed date, the Travancore- 
Cochin Union should, as a direct 
consequence of federal financial 
integration, be entitled to receive 
food subsidies at the enhanced 
rate of 75 per cent, of the loss on 
the sale of imported foodgrains, 
as in the case of Provinces. These 
subsidies and all grants-in-aid and 
other forms of financial and 
technical assistance from ihe
Centre, whether in cash or kind, 
whether on revenue or capital 
account, and whether by way of 
loans or outright grants, should 
be payable to the Travancore- 
Cochin Union by the Government 
of India quite independently of the 
above scheme of transitional
adjustments.”

I submit that too technical a
construction has been put on the words 
“ as in the case of P r o v in c e s ”  and the 
State has been put on a par with other 
Provinces. I submit it is a very hard 
thing for the State to bear, havmg 
regard to its resources and revenues.

The leader of the K.M.P. Party and 
Mr. Gopalan of the Communist Party 
have mentioned that the land should 
go to the tiller of the soil. May I 
remind them that soon after the 
Constitution was passed and hardly 
the ink on the signatures was dry, 
did not the provisional Parliam pt 
pass an amendment to the Constitution 
mainly for the p u r p o s e  of help mg the 
passage of tenancy legislations which 
were on the anvil of state legislatures. 
In the U.P. lakhs of tenants have 
been benefited by such legislaUon and 
there are tenancy laws on the an\al 
in other States as well as m 
Travancore-Cochin, where all the 
tenants are now temporarily given 
protection. In view of these facts 
may I point to the honourable lady 
Member that not a single tenant m 
Travancore-Cochin can evicted
under the present law . (Some Hon. 
M e m b e r s : Question.) Despite these
state legislations, I would suggest that 
the Central Government should have 
a policy of a comprehensive land 
legiSation. If the land Problem is 
solved the ideology now cultivated by 
our hon. friends would not grow m 
the land. The best way to do away 
with their agitation to g^je a lead 
to all the states especially the B class 
Sta,tes by helping them to ®
comprehensive land 
than applying article 371 
Constitution by appointing Counsellors.
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^  Sardar Lai Sinirh (Ferozepur- 
Ludhiana) ; Some of the hon. 
Members commenced their speeches 
by saying that they were new and 
strangers to parliamentary procedure. 
My case is worse still, because I am 
not only a new Member but I am 
absolutely a novice to the very game 
of politics, because I retired £s 
Director of Agriculture only a few 
days before I fought the election. 
Consequently I am not accustomed to 
those tactics, nor do I possess the 
oratory or eloquence which are usually 
associated with the names of 
politicians. As Director of Agriculture 
I was naturally concerned more with 
cold facts and figures than with 
eloquence. In case you And my little 
talk devoid of eloquence or thunder, 
it will be no fault of mine.

Some hon. Members on the Govern
ment benches have appealed to the 
Opposition for cooperation. I welcome 
their sentiments, because I feel that 
in the critical days through which we 
are passing, whether it is the refugee 
problem, the food problem or the 
explosive international situation or 
the general unrest in the country 
threatening our very freedom, the best 
interests of the country demand, both 
from the Government benches and 
the Opposition, close and accom
modating spirit of “ give and take.** 
I may assure them, like many other 
hon. friends, that we shall be prepared 
to give full credit to the Government 
where due and make only constructive 
criticism, where necessary. Of course 
I hope that it will not be a one-way 
traffic. The Government benches, 
entrenched as they are with a 
thumping majority, can afford to be 
a little more generous and should not 
mind any criticism and in fact should 
be glad to hear criticism, no matter 
how unpalatable it may happen to 
be .......

An Hon. Member: Please come to
agriculture.

Sardar Lai Sin^h: Certainly I do
propose to devote the major portion 
of my talk today (and later on at the 
time of the cut motions when I shall 
exclusively speak on the subject) to 
agriculture yet at this stage I cannot 
help making some passing remarks 
about two or three matters that are 
agitating the minds of people in the 
Punjab. The law and order position, 
both in the PEPSU and the Punjab, 
with daily reports of murders, day
light robberies, dacoities and holdupt 
is somjething of which any Govern
ment should feel greatly embarrassed, 
if not actually ashamed. It has 
become many times worse than it

ever was in the days of much-maligned 
British bureaucracy or in the days o f 
the so-called autocratic rule of the 
Maharajas. While, in the olden day^, 
people could go about at n i^ t  
without any fear of molestation for 
hundreds of miles, but in these days 
of democracy, and within four or five 
years after the exit of the British rule, 
I dare say (and I know that gentle
men from the Punjab and P.E.P.S.U. 
will bear me out) that it has become 
absolutely risky to stir out of the 
house after sunset. I have had a 
personal experience of this. Some 
time ago, when I happened to go from 
Ludhiana on the main road towards 
Jagraon side I was stopped by the 
police— and it was only about 7-30 in 
the evening—and told that I should 
not go In my car because there was 
some sort of a gang lurking there and 
it was not safe and that I should go 
under armed escort. Mind you, it was 
not £in isolated or lonely area but an 
area which is very thickly populated. 
I doubt if. people had ever ssen or 
heard of such conditions during the 
last 50 or 100 years. This is something 
of which we have got to take serious 
note 01, i.e., the larw and order
situation both in Punjab and P.E.P.S.U. 
is deteriorating from day to day.

As regards rehabilitation, undoubt
edly refugees are feeling sulky and 
suUen. Although it is true that 
because of their helplessness they 
are unable to effectively express their 
resentment, yet as their resources get 
exhausted, a time will soon come when 
they will feel compelled to do so.

The third point, to which I have to 
invite attention, is the communal 
tension in the State. It is a border 
State and without communal harmony 
I am afraid the State people are 
likely to suffer very seriously—both 
Hindus and Sikhs—and I feel the 
position is getting very serious indeed. 
There was never so much bitter 
feeling and disharmony as at present. 
The gulf is widening.

An Hon, Member: Who is to
blame?

Sardar Lai Singh: There is no use 
blaming one party or another. Let 
us always face facts as they are. In. 
fact in this House one thing that 
strikes me and makes me despair is 
th is: the Opposition would like to find 
fault with the Government even when 
there is no fault to be found, and. 
similarly Government benches also 
would like to ridicule every suggestion. 
that would come from the Opposition.
I would beg of you, with all. the 
e&rhestness at my command, to realize
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that we are here to find out the causes 
and try to remove them and improve 
the atmosphere as far as It lies in our 
power. Somebody asked whose fault 
it was. I do not want to go into the 
matter further although I am pr^ared  
to  discuss it outside. For the present 
all that I want to say is that the 
<Jommunal position in Punjab is very 
serious and it is statesmanship of the 
highest order, coupled with generosity 
and broadmindedness, that is necessary 

to solve the situation. Petty minds and 
eflRcient administration do not go hand 
in hand— they do not suit each other.

Coming to the food ‘problem, 
although I propose to analyse the 
various Grow More Food schemes and 
the Five Year Plan later, when m 
utmost humility I would try to point 
out some of the loopholes that are 
likely to frustrate or shatter our hopes 
of achieving the target of production 
Just as our hopes in the case of 
previous schemes have been falsified. 
But as time is short I prcpose to 
discuss now only a few basic facts 
about Indian agriculture because I 
feel that unless we keep those facts 
in mind all the time, we are apt to 
he led astray. Unfortunately, we are 
generally the slaves of slogans and 
many a time,— as I shall have oppor- 
tunitiy to explain later—we do( not 
study the pros ,and cons and are not 
inclined to probe into the details of 
the thing. So, while I reserve my 
remarks about the Five Year Plan and 
also about the Grow More Food 
schemes to a lat^r occasion at the 
time of moving cut motions,— X would 
like to say that it is not a question 
of finding fault with the Government 
because some other party may not 
have done better—but there is no harm 
in analysing the present position to 
find out the true state of affairs, i.e., 
to have a dispassionate study of 
things. I am certain that most of my 
friends will agree with me that we, 
during the last five or six years, cannot 
boast of increased food production. If 
there is any achievement for which 
Government can take credit, it is the 
spiral increase in the import of food 
grains— imports, more imports and 
still more imports, that is the greatest 
credit of which Government can feel 
proud. Here are the figures. In 1944 
India imported 15-8 lakh tons of food 
grains. This Import went up to 18*8 
lakh tons in 1945, 26 lakhs in 1947, 
37 lakhs in 1949 and 47 lakhs in 1951; 
and this year the import is going to 
be of the order of 50-00 1 ^ ±  tons 
which m e ^  something like 17 cror^  
of maunds and in terms of m oH ^ It 
njfans a drain of Its. 290 or 300 crtr^s..

a staggering amount which no 
country, and much less an agricultural 
TOun^ and a poverty stricken country 
like India can afford for long without 
going into financial bankruptcy and 
blaclrening its face before the world 
for its incompetency. These are the 
f^ ts  that we have always to bear in 
mind. I am told that from 1st January 
to 26th March, that is within twelve 
weeks of this year, we have already 
Imported 12,64,360 tons. You can very 
well imagine where we are heading 
to.

Am Hon. M em ber: Let us know the 
way out.

Sardar Lai Singh: Yes, Sir. I shall. 
But let us know the disease first in its 
ugly nakedness. This I propose to 

discuss in detail later, on the occasion 
of cut motion when I will not mind 
exposing the hollowness of somel of 
the things that people on this side 
(i.e. opposition) are saying asid some 
of the things that they (Government 
benches) are saying. As a scientist it 
will be my duly to analyse the position 
as it is.

Nor do our Grow More Food 
schemes appear to yield any tangible 
results as is evident from the follow
ing data. T!he Planning Commission 
on page 76 of its report says that while 
the area under cereals during the 
three years ending 1949-50 (compared 
to the period immediately preceding 
the war) has not changed appreciably 
and had remained (taking comparable 
areas only) in the neighbourhood of 
167 million acres, the production has 
declined from 46-16 million tons to 
42-1 million tons. In terms of yield 
per acre, this suggests a decrease from 
619 lbs. to 565 lbs. The significance 
of this decrease will become more 
pungent, more painful when we re
alise that our yields are already 
shockingly low as compared with other 
countries. For instance, our average 
yields of rice are only 17 ner cent, 
of the yield in Spain, 20 per cent, of 
that of Italy, 27 per cent, of that of 
Japan and 43 per cent, of that of the 
U.S.A. In regard to wheat, our average 
yield is only 40 per cent, of that of 
Egypt, 45 per cent, of that of Japan 
and 46 per cent, of that of Italy. In 
regard to maize our yields are only 39 
per cent, of that of Italy, 42 per cent, 
o f that of Egypt, and 50 per cent, of 
that of UJS.A. liiese yields are shock
ingly low, they are perhaps the lowest 
Ih the ‘ woild,'"but even these low 
yields may not have been a source of 
«reat worry If we h a d ^ n y  lar^e cuV 
avtlble ared 111 Ihdia. But here again
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we are terribly handicapped; it would 
be of interest to know that the total 
cultivable area in India is only three- 
quarters of an acre per person, of 
arable land or one acre including 
nonarabie land also, i.e. forest area etc. 
which IS one-third of the area which 
is considered by responsible authori
ties as absolute minimum to maintain 
a person. This fact we have got to 
bear in mind all the time. As a 
contrast with other countries, we have 
got only 5 per cent, of the area avail
able per person in Brazil, 10 per cent, 
o f that of Russia and 14 per cent, of 
that of the U.S.A. I am purposely 
omitting Canada and Australia because 
they are big countries having very 
little population—Australia has got 
exactly 100 times more area per person 
than v/e in India have got. These 
facts—small areas, low .yields and de
creasing returns— are facts that must 
give a rude shock to every person.

As regards milk production, the 
position is still worse. While India 
has got no less than 4 crores of cows 
besides one crore and 95 lakhs of 
buffaloes, the yieW of our cow is only 
413 lbs. a year as comoared with 8.000 
lbs. average mind you, in Netherlands, 
7,200 lbs. in AustiCa a'nd 5,588 lbs. in 
fapan and 4,136 lbs. in Indonesia. 
This means that we have got to keep 
10 cows here to produc_e the same 
quantity of milk as a single cow in 
Indonesia or 20 cows in India against 
one cow in Netherlands.

Further facts that we have got 
to bear in mind are that while there 
is no appreciable increase in our out
put (there is in fact a decrease) the 
population on the other hand is in
creasing rapidly and the Planning 
Commission envisage?; that by 195« 
our deficit of food grains will be of 
the order of 69 lakh tons on the basis 
of semi starvation diet of 13-6 oz. 
per person per day or 158 lakh tons on 
the basis of 16 oz. This shows the 
magnitude of the problem. I ask. can 
any country afford to import 69 lakh 
tons, much less 158 lakh tons without 
gomg mto complete financial bank
ruptcy, and afford a subsidy which 
even at the rate of 20 per cent, would 
amount to from 70 crores to 160 
crores— and that for a country which 
has got a total revenue of about 
Rs. 400 crores? It is not a question 
o f our wishing or not wishing to give 
the subsidy. It is just impossible. 
Let us face the facts as they are and 
not unnecessarily plead for restoration 
o f the subsidy. I feel that there is no 
otlier alternative except to stop im
ports and to produce food locally at 
all costs if we are not to mortgage 
50 PSD.

our future to any foreign country, if 
we want to maintain our economic and 
political independence and if w.e are 
not to expose ourselves to anarchy 
and chaos which will naturally follow 
as a result of hunger; a starving 
people will not die of hunger (taking it 
as the “ Will of God” ), without resort
ing to violence and smashing the 
heads of politicians and capitalists.

Mr. Chairmaii: If the hon. Member 
has much to say, he can reserve it to 
some other occasion.

Sardar Lai Singh; Well, Sir, the 
position is this. Apart from this un
bearable drain on the resources of the 
country I feel it should be the greatest 
humiliation for India an agricultural 
country which cannot boast of any in
dustries worth mentioning, to pros
trate herself before foreign countries 
for food. No wonder one of the 
foreign papers is said to have remark
ed that if Indians cannot manage to 
produce their own food and if they 
go on multiplying like pigs and rats,, 
it should not be the concern of the 
United Nations to feed them. I feel 
that we should prefer our countrymen 
to die rather than undergo such 
humiliation and scorn. This determina
tion alone will open the eyes of our 
politicians to keep food above politics 
and force us to become self-sufficient.
I hate to api>eal to all parties, con-, 
gressmen as well as non-congressmen, 
that food production should be treat
ed as a non-party subject and all 
should be prepared to contribute their 
mite.

I have a great deal more to say, but 
as my time is over, I shall reserve it 
to a future occasion.

Shri Thimmaiah (Kolar—Reserved—  
Scheduled Castesj: I thank you for the 
opportunity .you have afforded me ta 
express my views on this occasion. 
As a humble representative of the 
Scheduled Caste people, it is but 
natural that I should speak a tew 
words about the economic condition o f  
the Scheduled Caste people.

On behalf of the Scheduled Caste 
people I feel it my duty to express my 
gratitude to the Congress Government 
for the interest they are evincing in. 
the amelioration of the scheduled 
castes in the country since the advent 
of freedom. I am of the firm convlo 
tion that, if there is any Government 
which has some affection towards the? 
Scheduled Caste people it is the con-^- 
gress government alone, because they 
have almost wiped out untouchability*

An Hon. Member: No, no.
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Mr. Chairman: Order, order. The 
hon. member is shouting— is it proper 
decorum? ^

Shri Thimmaiah: I know there is 
untouchability existing in India, but 
it is not due to want of measures 
taken by the Congress Government. 
The country has suffered under the 
yolk of foreigners. Unless the people 
become literate and educated nobody 
should be blamed. '

However, taking into consideration 
the needs of the community and the 
backwardness of it, I will have to say 
lhat the measures taken by the Gov
ernment are inadequate. We are 
all aware of the fact that Gk>vemment 
had to face many problems with the 
advent of freedom. In their pre
occupation with their other problems. 
Government may not have been able 
to devote much attention to the prob
lem of scheduled castes. I have, 
therefore, a few suggestions to make 
for the amelioration of the condition 
o f  the Scheduled Castes. While the 
Minimum Wages Act has been passed,
I am sorry to state that it has not 
been implemented in all the States 
and in some of the States there" is no 
likelihood of its implementation. In 
order to improve the Economic condi
tion of these people, I beg to suggest 
that agricultural colonies may be 
established for these people wherever 
waste land is available and make them 
settle there by giving them all neces
sary financial helo to become ryots. 
So long as the Scheduled Castes are 
kept in a backward condition and sub
jected to economic exploitation, I do 
not think the country will progress.

There are of course certain States 
which have taken measures to im
prove the lot of the Scheduled Castes. 
I would request the Central Govern
ment to grant them some financial aid 
so that the progress of the Scheduled 
Castes may be speeded up. For exam
ple, Mysore which is one of the pro
gressive States in the country, has 
taken many measures for the amelio
ration of the scheduled caste people. I 
am proud to say that it is one of the 
best States in the country. We have 
o f course been agitating for more faci- 

Scheduled castes which 
the Government of Mysore is consi
dering sympathetically. If the Central 
Government were to give a grant to 
Mysore it will be utilised for the deve
lopment of cottage industries amongst 
scheduled caste people exclusively and 
also for other ameliorative work. I 
feel It is very essential and I would

* Central Government to 
taka this Into consideration. :

It may b e  out of the way il I 
speak something about prohibition. 
But I am forced to say something on 
this matter as it is connected with 
the scheduled caste problem. The 
Congress Government was bold enough 
to introduce prohibition. There was 
much controversy at the time of the 
election when some Dolitical parties 
advocated and included in their mani
festo that they would remove prohi
bition and thereby meet the financial 
crisis of the country. I am here as a 
humble representative of the schedul
ed castes people. I say boldly that this 
prohibition has benefited the people 
and we have gained morally and ma
terially. I know the Government has 
incurred a financial loss on account of 
this prohibition, but I should congra
tulate the Government for having 
withstood the financial loss incurred as 
a result of the policy of prohibition. 
It was one of the aims of Mahatmaji 
to b^in? about prohibition throughout 
the country, and in accordance Vv'ith 
that principle our Government is pro
ceeding. I hope and trust that in due 
course the entire country will come 
under prohibition, thereby enabling 
the scheduled caste people to improve 
their moral and economic condition.

Then I want to say something about 
the representation of scheduled caste 
people in government services. It is 
stated in the Constitution that dis
cretion is given to the States to re
serve appointments for the scheduled 
caste people in proportion to their 
population. From the economic and 
soci?i point of view I must ur2e upon 
the Government that a certain per
centage of employment should neces
sarily be reserved for the scheduled 
caste people in each State. I request 
the Central Government will be kind 
enough to see that the States would 
reserve a certain percentage oi ap
pointments for the scheduled caste 
people. The scheduled caste people in 
the country are the most sincere, faith
ful and simple folk of humanity in the 
country, I can say. It is a community 
that has suffered since times immemo
rial under social tyranny but that has 
faithfully served the society and the 
country in its own way. I therefore 
request the Central Government as 
well as the State Governments to be 
always sympathetic towards the sche
duled caste people and to improve 
their condition in all possible ways.

Coming to education, I must thank 
the Finance Minister for having re
served in the Budget Rs. 17 lakhs for 
the education of the scheduled tribes 
and the backward classes.

An Hon. Member: That is not suffi
cient.



Shri Thimmaiah: By reading the 
report of the Commission I understand 
that from the amount sanctioned last 
year only one-eighth of the number of 
'students who applied for scholarships 
<:ould be given the same. You know 
the backwardness of the scheduled caste 
people and their backward condition.
I f you give scholarships to all that 
^pply for them it is not going to be 
ja loss to the country. On the other 
hand you will be encouraging the 
education and literacy of the country 
and you will be giving opportunities to 
the scheduled caste students to develop 
their talents and serve the country 

.according to their capacities. From 
the amount now sanctioned you can 
give scholarships only to one-eighth of 
the number of students that apply for 
them. In view of the fact that the 
number of students is increasing every 
year I think it is necessary for the 
Government to allot Rs. 1 crore at 
leas for the year.

I have also to say that no foreign 
scholarships are given to scheduled

• caste students and they are not en
couraged for foreign studies. I can 
conndenily and boldly say that there 
are students among the scheduled caste 
people v’ho are fit enough to receive 
foreign education and who will be able 
to distinguish tjiemselves in scientific 
and medical fields.

I M r. S p ea k er  in the Chair}

"Therefore I request the Central 
•Government to make some provision 
in the Budget for foreign scholarships 
to scheduled caste students and to 
'encourage them to receive foreign edu- 
•cation.

Another point I wish to bring to the 
Jiotice of the Government is this. 
When selections were made to the 
I.P.S. and I.A.S., I am sorry to state 
that no scheduled caste candidates 
’were selected to these services. This 
I am saying with particular reference 
to  Mysore State. I therefore request 
•Government that while making selec
tions to the ^I.A.S. and I.P.S. due 
consideration may be given to sche
duled caste people and they may also 
be encouraged to show their talent and 
efficiency in the administration. When 
I am saying this the question may be 
asked whether efficiency and qualifi
cation should not be taken into con
sideration. As far as Mysore is con
cerned I say that any officer, whoever 
he may be, whether he belongs to the 
scheduled castes or to any other com
munity, will be really efficient. I am 
proud to say that.

Things about the famine conditions 
in Mysore State have been brought to
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the notice of the Government and alsQ 
the Minister concerned. Mysore has 
always been the first to handle the 
situation bravely and boldly. It does 
its best. But when there are fa.nine 
conaitions, wherever they may be. it 
is the duty of the Central Government 
to aid the State Government to handle 
the situation and bring it to normal.

I do not yr'ant to take much of the 
time of the House. I shall conclude by 
saying that the Central Government 
should give more funds to Mysore for 
the amelioration of the scheduled 
caste people and also for other things, 
particularly education. Mysore State 
is coming fonvard and it should be 

. allotted more funds so that it may be 
encouraged to become the first model 
State in the work of the Scheduled 
Caste people also, thereby setting an 
example to il̂  ̂ whole of India and for 
other States to follow.

Mr. Speaker: I do not know whe
ther I should call upon any other 
Member now. There are only five or 
six minutes left now, and no speech 
can be completed. Even if any speech 
is begun now, it is going to be re
peated again when it is resumed. So. 
if the House is agree?bio. we might 
proceed with the next business. O f 
course, there might be a ground for 
complaint that we began five minutes 
earlier. However, there is no contest 
for the position and we will pro
ceed with the next item of business, 
namely the election of the Deputy- 
Speaker.

ELECTION OF DEPUTY-SPEAKER
Mr. Speaker: Two motions have

been tabled.
The. Minister o f Parliameatary 

Affairs (Shri Satya Narayan Sinlia);
I beg to move:

“That Shri M. Ananthasayanam 
Ayyangar be chosen as the De- 
puty-Speaker of this House.**
Shri U. S. MaUiah (Soulii Kanara—• 

North): Sir. I second it.

Mr. Speaker: Motion moved:

“ That Shri M. Ananthasayanam 
Ayyangar be chosen as the 
Deputy-Speaker of this House.”
1 do not think it is necessary to 

move the second motion. There is no 
occasion for it. There is, however, a 
point at the back of my mind that "it 
later on, it is found that one nomma- 
tioh was not valid or was defective.
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[Mr. Speaker]
th e  o th e r  may b e  thers. He is n o t  
h ere . The Q uestion  does n ot arise.

Shri B. Das (Jajpur-Keonjhar): Mr. 
Mahtab might come at One O’clock.

Mr. Speaker: We need not wait. 1 
was only stating a technicality, a pos
sible one. I do not think that any 
speeches or any such t h i^  is neces
sary. It is only one motion, I will 
put it straight to the House.

The questions is:
“That Shri M. Ananthasayanam

Ayyangar be chosen as the De-
puty-Speaker of this House,”

The motion was adopted.

Mr. Speaker: I therefore declare
that Shri Ananthasayanam Ayyan
gar has been duly' elected as the De- 
puty-Speaker of this House.

I might take this occasion of con
gratulating Mr. Ananthasayanam 
Ajryangar for his election. I do not 
know whether I should say anything 
more on this occasion. It might be 
felt by some that I am adding in
directly some compliments to myself 
and that there is a mutual give and 
take of compliments; but Mr. Ayyan
gar, as old Members know, is an old 
guard being in tlie Central Assembly 
for a very long time perhaps from the 
time when Shri N. V. Gadgil very 
probably entered the Central Legisla
ture and long before I came in on the 
scene here in 1946. He has worked 
in various capacities. He was a very 
prominent Member of the Opposition 
imder the old regime and a great 
supporter of the new regime. He has 
done work on various Select Commit
tees, very valuable work on the Esti
mates Committee. In fact he is one 
of our indefatigable Members with a 
fund of knowledge and we have seen 
him working here as the Deputy- 
Speaker. I need not add anything 
more. His health is not quite what it 
should be. In this matter, appearan
ces are not to be trusted and I have 
always tried privately to impress upon 
him that he must not over work him
self. I will repeat that warning, be
cause we need his services for a much 
longer time and he should not waste 
his energy. Incidentally, I would re
quest hon. Members to spare him his 
health when he is on duty here. I 
wish him a successful career and I am 
sure, apart from the personal help to 
m e ,* h e  will b e  helpful to all and do 
his wdi-k in upholding the noble tradi
tions of the sovereign Parliament of 
o u r  Republic.

Tiie Prime Minister and Leader of 
tte  House (Shri Jawaharlal Nehru):
May I associate myself with what you 
have been good enough to say, not the 
latter part of it in regard to nis 
health, but in regard to offering our 
congratulations and welcome to Shri_ 
Ananthasayanam Ayyangar on his 
election. It is not exactly a new ad
venture in our erecting him, because 
we have known him for a long time, 
not only as a close colleague and 
comrade, but also functioning in your 
Chair and so, we know exactly what 
to expect from him and knowing that 
we have elected him. So there is no 
rashness about this election or any 
sense of uncertainty as to what he 
may do or may not do. He has been, as 
you have said. Sir, known to ihis 
chamber or what was this chamber 
previously for a much longer time 
than almost any of us, barring per
haps one or two persons here and he 
brings therefore a long trail of expe
rience of the working and he has 
adapted himself with extraordinary 
good results to the new spirit of this 
Chamber and carried on your work. 
Sir, in your absence with ability and 
good humour, which is so essential 
and which you yourself always exhi
bit. May I, therefore, offer him a 
warm welcome to this office?

Dr. S. P. McxAerjee (Calcutta South
East): May I associate myself with the 
felicitations which have been offered 
to our newly elected Deputy-Speaker? 
His un-opposed election this morning 
is a signal tribute to his ability and 
popularity. As the Prime Minister 
has said, apart from his ability, he 
possesses an abundant fund of humour 
which we know from our experience 
has stood him in very good stead and 
also has succeeded in changing the 
hot atmosDhere of this House from 
time to time into something bracing 
and tolerable. The Deputy-Speaker’s 
position is somewhat diffloult and deli
cate. You. Sir, are not interested in 
party politics inside this House, but he 
has to fill two different roles. Some
times he has to speak as a Member 
of this House, perhaps as a partisan 
and within a few minutes, he may 
have to occupy the Chair. While 
playing this double role of Dr. Jekyll 
and Mr. Hyde, Mr. Ananthasayanam 
Asryangar has discharged his duties to 
the satisfaction of all concerned and 
that is a great tribute which we can 
pay to him today. I wish him every 
success. I do not know that his health 
has been bad. In any case he claimed, 
to represent the consumers of India
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and I hope he still holds to that pre
eminent position. We wish him the 
best oi luck and success.
] P.M.

Shri M. A. Ayyangar (Tirupati): I 
most heartily thank all the Memberii 
ol the Hpuse. the proposer and tne 
secohcier lor having put up my name 
before this House lor its consideration, 
r am obliged to the House for the 
unanimous manner in which they 
have reposed confidence in me in re
electing me to this office. It has been 
a source ol delight to me, Sir, to have 
worked with you as your Deputy. 
Many things I nave learnt from you 
and I hope that I will learn many 
more things from you. In the manner 
in which you have Ijeen conducting 
the affairs of this House and oiAsicte 
you have given me advice from time 
to time as to how I should conduct 
the proceedings of the various com
mittees which you entrusted to my 
care and over which you asked me to 
preside. I have received immense 
benefits from you and I hope you will 
continue to show the same affection 
towards me and guide me from time 
to time, so that I may not commit any 
mistakes, even casually.

So far as the Members here are 
concerned. 1 i^member the days when 
I started from the last of the benches 
and thereafter or possibly two years 
later I came to occupy one more row 
in advance but today I occupy with 
your permission. Sir, one of the fore
most benches here, not because I 
became wise but because of mere 
lapse of tim^^ Even the walls have 
become oJd ^nd I have also become 
old. I, therefore, know the difficulties 
of new Members who have come here. 
Many a time I was not able to catch 
the eye of the Speaker and when T 
tried to catch the ear of the Speaker 
even then, he turned a deaf ear to me. 
Now I can easily understand why in 
a House where there were only 141, 
it was often difficult to catch the eye 
of the Spealaer, not that he was not* 
wining to accommodate, but he had to 
distribute the favours once this side 
and the other that side. Therefore in 
a House of 500 if any Memj|;>er is not 
able to catch either your eye or my 
eye, he will pardon us for not being 
able to accommodate him. I assure 
all the Members here. I have seen 
during the period of 7 or 8 days that 
you were good enough to put me In 
the Chair, that this House !s full o f

promise. It is not right for me pos
sibly to refer to a sovereign Parlia
ment in that manner, but a number 
of young men have come here with 
zeal ana enthusiasm, to be able to 
stand and make a mark in life in the 
future. Therefore, I am full of hope 
and the country as well, may be full 
of hope with respect to the persons 
that have been returned here. I ohly 
request that in. pursuance of the 
direc-tions that you give me or those 
which I impose upon myself, if I rin̂ i 
the bell, the Members may not be
come a little impatient. Many speech
es that I did not get the opportunity 
to deliver. I silently put into my f.ut- 
kets. My undelivered speeches are 
much larger in number than the deli
vered speeches. Therefore, if they 
are not able to deliver the speeches 
here, I would give them this advice. 
They may immediately send the un
delivered speeches to the Press and 
capture the imagination of the people.

Lastly, I oannot but thank you. Sir, 
for the opportunity you gave me and 
put me in the Chair for a period of 
five or six days. That made the 
difference between your election and 
mine. Hon. Members not having 
known you earlier set up another 
candidate and all the same you  suc
ceeded. But. you were kind enough 
to put me in the Chair and gave me 
an opportunity to behave properly to 
the Members here. During the short 
period I have covered up all my 
defects and tried to show only my 
better part. If perchance in future 

, I should not be as civil as I was or 
I have tried to be during the last / 
or 8 days, and if the exigencies ot 
the situation make me so, they will 
pardon me. Whatever the position 
may be, I tftill feel that it is not the 
position that makes it so important as 
the unanimous verdict of the House 
and the confidence that my Leader, 
whose opinion I value very mucn, 
yourself. Sir, and the Members of tne 
House, young and old repose in me. I 
hope that that confidence that they 
have reposed in me will make me 
strong and healthy and I shall try to 
do whatever work I am asked to do.

Mr. Speaker: The Plouse now stands 
adjourned.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Mondays the 2nd June, 1952.

: . 1
50 P. S. D.
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